FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
Supreme Ahmednagar Karmala Tembhurni Tollways Private Limited
AT MUMBAI & GURGAON

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SI. No.

RELEVANT PARTICULARS

1.

Name of the corporate debtor along with
PAN & CIN/ LLP No.

Supreme Ahmednagar Karmala Tembhurni
Tollways Private Limited

PAN: AAPCS1881B

CIN: U45203HR2010PTC045531

Address of the registered office

510, 5™ floor, ABW Tower, IFFCO Chock, M G
Road, Gurgaon, Haryana-122002

w

URL of website

Not available

Details of place where majority of fixed
assets are located

The Company does not have any fixed assets
except one small plot of land (272 Sq Mtr) at
Mauje Pali, District Raigad, Maharashtra.
Pending Arbitration proceeding against PWD,
Maharashtra.

Installed capacity of main products/ services

Not applicable

Quantity and value of main products/
services sold in last financial year

Not applicable

Number of employees/ workmen

Nil

Further details including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL.:

Details can be sought by emailing
sakt.cirp@gmail.com

Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at
URL:

Details can be sought by emailing
sakte.cirp@gmail.com

10

Last date for receipt of expression of interest

07.11.2026

11

Date of issue of provisional list of prospective
resolution applicants

12.11.2026

12

Last date for submission of objections to
provisional list

17.11.2026

13

Date of issue of final list of prospective
resolution applicants

20.11.2026

14

Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

21.11.2026

15

Last date for submission of resolution plans

21.12.2026

16

Process email id to submit Expression of]
Interest

sakt.cirp@gmail.com

17

Details of the corporate debtor’s registration
status as MSME.

Yes, Registered as MSME vide registration
no.: UDYAM-HR-05-0013364

Note: Person disqualified under Sec 29A of the Code is ineligible to submit Expression of Interest. For

detailed clause of Sec 29A.You may access www.ibbi.gov.in.

Note: This timeline shall be subject to such extension as may be granted by the Adjudicating Authority

Place: Ahmedabad

b/l«'u ﬁ’u\ 4

CA Vikash Gautamchand Jain
(Resolution Professional)

Supreme Ahmednagar Karmala
Tembhurni Tollways Private Limited
IBBI/IPA-001/1P-P00354/2017-18/10612
204, Wall Street-1,

Near Gujarat College,

Ellisbridge, Ahmedabad - 380 006

AFA Valid Till: 30.06.2027

Date: 23.10.2026,


mailto:sakt.cirp@gmail.com
mailto:sakte.cirp@gmail.com
mailto:sakt.cirp@gmail.com
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SIMPLEX REALTY LIMITED
CIN: L17110MH1912PLC000351
Registered Office: 30, Keshavrao Khadye Marg,
Sant Gadge Maharaj Chowk, Mumbai-400 011
Telephone: 022 23082951
Website: www.simplex-group.com | Email: company-secretary@simplex-group.com

SIN\PLEX

N mEALTY LTD

NOTICE TO PHYSICAL SHAREHOLDERS
Special Window for Transfer and Dematerialisation of Physical Securities of Simplex Realty Limited.

Pursuant to SEBI Circular No. SEBI/HO/MIRSD/ MIRSD-PoD/P/CIR/2025/97 dated July 2, 2025, a
special window was opened from July 7, 2025 to January, 6 2026 for re-lodgment of physical share
transfer requests originally submitted prior to April 1, 2019 but returned due to deficiencies in
documentation.

In order to further facilitate shareholders, SEBI has opened another special Window for a period of
one year from February 5, 2026 to February 4, 2027 pursuant to SEBI Circular No. HO/38/13/
11(2)2026-MIRSD-POD/I/3750/2026 dated January 30, 2026 for transfer and dematerialisation of
physical securities which were sold/purchased prior to April 1,2019. The said special window shall aso
be available for such transfer requests which were submitted earlier and were rejected/returned/not
attended to due to deficiency in the documents/ process/or otherwise.

Securities transferred under this window shall be mandatorily credited to the transferee only in demat
mode and shall remain under lock-in for a period of one year from the date of registration of transfer,
during which such securities shall not be transferred, lien- marked or pledged.

In this regard, Shareholders are requested to avail this opportunity by furnishing the transfer deed,
original share certificate along with other requisite documents to the Company’s Registrar and Share
Transfer Agent (RTA), Purva Sharegistry India Private Limited at their address 9, Shiv Shakti Industrial
Estate, J.R. Boricha Marg, Opposite Kasturba Hospital Lane, Near Lodha Excelus, Lower Parel (East),
Mumbai — 400011 or email support@purvashare.com.

For further details, Shareholders may refer to the aforesaid SEBI circular available on the Company’s
Website under the Investor Relations section or write to us at company- secretary@simplex-group.com
For Simplex Realty Limited

Sd/-

Pooja Bagwe

Company Secretary and Compliance officer

Place: Mumbai
| Date : October 21, 2026

SIMPLEX PAPERS LIMITED
L21010MH1994PLC078137
Registered Office: Om Shri Sai Bhavan, Balaghat Road,
T point, Gondia - 441614
Corporate Office: 30, Keshavrao Khadye Marg, Sant Gadge Maharaj Chowk, Mumbai-400 011
Tel.: 022-23082951, Email: papers@simplex-group.com, website: www.simplex-group.com

NOTICE TO PHYSICAL SHAREHOLDERS
Special Window for Transfer and Dematerialisation of Physical Securities of Simplex Papers Limited.

Pursuant to SEBI Circular No. SEBI/HO/MIRSD/ MIRSD-PoD/P/CIR/2025/97 dated July 2, 2025, a
special window was opened from July 7, 2025 to January, 6 2026 for re-lodgment of physical share
transfer requests originally submitted prior to April 1, 2019 but returned due to deficiencies in
documentation.

(anveLex
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In order to further facilitate shareholders, SEBI has opened another special Window for a period of
one year from February 5, 2026 to February 4, 2027 pursuant to SEBI Circular No. HO/38/13/
11(2)2026-MIRSD-POD/1/3750/2026 dated January 30, 2026 for transfer and dematerialisation of
physical securities which were sold/purchased prior to April 1, 2019. The said special window shall also
be available for such transfer requests which were submitted earlier and were rejected/returned/not
attended to due to deficiency in the documents/ process/or otherwise.

Securities transferred under this window shall be mandatorily credited to the transferee only in demat
mode and shall remain under lock-in for a period of one year from the date of registration of transfer,
during which such securities shall not be transferred, lien- marked or pledged.

In this regard, Shareholders are requested to avail this opportunity by furnishing the transfer deed,
original share certificate along with other requisite documents to the Company's Registrar and Share
Transfer Agent (RTA), Purva Sharegistry India Private Limited at their address 9, Shiv Shakti Industrial
Estate, J.R. Boricha Marg, Opposite Kasturba Hospital Lane, Near Lodha Excelus, Lower Parel (East),
Mumbai — 400011 or email support@purvashare.com.

For further details, Shareholders may refer to the aforesaid SEBI circular available on the Company's
Website under the Investor Relations section or write to us at company papers@simplex-group.com

For Simplex Papers Limited

sd/-

Bikash Singh

Company Secretary and Compliance officer

Place: Mumbai
Date: 22" QOctober, 2026

A

SHUBHAM HOUSING DEVELOPMENT FINANGE CO, LTD.

CIN- UBSE1DL201GPLCT 35468 Phone Mo. + 31 124-4762555, Website: www.shubham.co

ShUbham Registerad Office: G08-609, 6th Floor, Block-C. Ansal Imperial Tower,
Community Center, Naraina Vihar, New Delhi - 110028

Corporate office: Shubham House, 425, Udyog Vihar Phase IV, Gurugram-122015

STATEMENT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 20 SEPTEMBER 2026

(¥ in lakh, unless otherwise stated)

b Particulars Guarier ended Year Ended
Nao. 30.09.2026 | 30.04.2025 | 31.03.2026
(Unaudited) | (Unaudited}| (Audited)
1. | Totel Incorme from- Cperations 3521148 | AR A6243 | 1,08 7558
2. | Mal profit before tax 11.991.27 8.558 96 32,540,234
3. | Met profit after tax B.45565 G.603.43 2598591
4, | Totel Comprehenave Income B.363.02 660514 25,881,748
[Compriging Peofil {alter tax]and
dher Comprehansive Incomsa {after fax)]
&. | Paid up Equity Share Capital BE1.20 re3.82 Ta6.38
G. | Reserves (encuding Revalealion Reserve) | 10012140 | T1,0119.74 | 8322057
7. | Securdlies Premaum Account 1.40,0%1.03-1 1,37.663.27 | 1.40,011.93
d, | Met warth 21745999 | 2 08 632 65 | 2 06,336 20
9. | Cudslanding Dedbi 5,98 202 37 | 487,496,490 5,55 034.82
10. | Outstanding Redsemable Praferenca Sharnes Mil Ml il
11, | Debt Equity Ratio 240 233 282
12| Ezrnings Per Shara (of 21/- sach]
{a} Basio: b.82 T.rr 2053
(ke Dilubed: 2 I .41 200
13, | Capital Redemption Resere A, M B
14, | Debenture Redamption Reserds MA A o
15, | Debt Service Coversoe Ratio s Pl M
18. | Inlerest Service Coverags Ralio MNA M M,

Motes:-

and [Msclosure Feguirements) Regulatons,

Faor and on

PLACE : GURUGRAM
DATE : 22 OCTOBER, 2026

13l The above 5 an extract of the deiafed format of quarterly financal results filed with
thie Bormbay Stock Exchangs ['BSE") under Fttgulatil:lr'. 52 al the SEBI {Listing Qbligations

formad of the quarterly financial results are available on the websile of the Bombay Stock
Exchange (wwe basindia,com)and the Company's websile (wenw. shubham,co)

{b) Faorthe other line items referred In Regulation 52(4) of the Listing Regulations, pertinent
disclosures have been made to the BSE and can be accessed on www. beeindia.com,

SHUBHAM HOUSING DEVELOPMENT

015 {"the Listing Regulatians®). The full

behalf of the Board of Directors of

FINANCE COMPANY LIMITED
Sdl-

Sanjay Chaturvedi

Managing Director

DIN: 01636432

INDIA CEMENTS CAPITAL LIMITED

ClN: L65191TN1985PLCO12362;

Regisiered office: No. 1814, [31214) 2c & 2d, Gee Ge
Nungambakkam, Chennai, Tamil Nadu-600034;

Telephone Mo.: D44 260651683, Websile: waw,

Recommendations of the Committee of Independent Directors ('

e Emerald, 2nd Floor, Valluvar Kottam Highroad,

iccaps.co.in; Email |d: secr@liccaps.com

10C™) in relation to the Open Offer by Mr. Sandeep Jain, Mr.

Vikas Garg and Mr. Rahul Nagar (hereinafter referred to as "Acquirers”) alongwith Mrs, Neha Agarwal in her capacity as
Persons Acting in concert ("PAC™) with the Acguirers to the Equity Shareholders of India Cements Capital Limited, (herainafter
referred to as "Target Company"! "Target”/ “ICCL") for the acquisition of 56,43.612 (Fifty-Six Lakhs Forty-Three Thousand Six
Hundred Twelva) Equity Shares of the Target Company, under Regulation 26{T} of SEBI {Substantial Acquisition of Shares and

Takeovers) Regulations, 2011 ["Takeover Regulations")

Date

October 24, 2046

2. | Nameofthe Target Company (TC)

India Cements Capital Limitsd

ALKEM LABORATORIES LIMITED
CIN No: UD0305MH1973PLC174201
Ragd. Office; "ALKEM HOUSE", Senapati Bapat Marg,
Levwser Paral, MUKMBAI 400 013, Phone ; 3952 9994
E-Mail: contack@alkem. com Website: www.alkemiabs.com

PUBLIC NOTICE

This is-to Molify 0 all our rade stockiest / wholesalers [ retaders [
consumer and Public at large that ALKEM LABORATORIES LIMITED
has reduced the Maximum Retail Prices (MEPs) in respect of the
following medical fopmulations inked to the nofification Ref, 3.0, 5690 (E)
dated 17" Oclober 2026 issued by the National Pharmaceuticals Pricing
Authority. You are reguested to ensure that the banefit of the reduction in
price is passed on 1o the consumer, and they are billed at reduced price
as per current price list or printed MREF whichever is lower.

Pricalist of balow products can ba oblained from your trada/Channeal
partner or company’s Depot/G&F.

ALKEM

Details of the Offer pertaining tiothe TG

The Ofier is being made by fhe Acquirers along with PAC in terms
of Regulations 3{1) and {4} of the Takeover Beguiations for the
acquisition of 56,4361 (Fifty-Stx Lakhs Foriy-Thees Thousand
Six Hundred Twelve) Equity Shares of the face valee of T10-
each ("Offer Shares"), representing 26.00% of tha voling shara
capital of the Target Company at an Offer Price of ¥ 12/- [Rupees
Twelva Only) per fully paid-up Equiy Share ["Offer price"),
payabieincash

4. | Name of theAcquirer]s)h and the: Person Acting in Concert (PAC)
with thie Scquiner

Acquirers: Mr. Zandeep Jain, Mr, Vikas Gang and Mr. Fahil
Nagar
PAC: Mrs. Neha Aganwal

. KANARA
Cxcpi CONSUMER
* PRODUCTS LIMITED

KANARA CONSUMER PRODUCTS LIMITED

(CIN : U6B100KA1962PLC001443)

Regd. Office ; # N-301, 3rd Floor, North Block, Manipal Centre, 47 Dickenson Road,
Bangalore - 560 042. Phone : 63606 92392, E-mail : secretary@manipal.com

NOTICE

NOTICE OF POSTAL BALLOT & REMOTE E-VOTING

NOTICE is hereby given pursuant to Section 110 read with Section 108 and other applicable
provisions, if any, of the Companies Act, 2013 ("Act’) and Rule 20 and Rule 22 of the Companies
(Management and Administration) Rules, 2014 (*Rules"), as amended from time to time, read with the
General Circulars No. 03/2025 dated 22/09/2025, 09/2023 dated 25/09/2023, 1172022 dated
2001212022, 1412020 dated Apnl 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated June 15,
2020, 3372020 dated September 28, 2020, 39/2020 dated 31st December, 2020, 1072021 dated 23rd
June, 2021, 2072021 dated Bth December, 2021 and 32022 dated 5th May, 2022, issued by the
Ministry of Corporate Affairs ("MCA™) (hereinafler collectively referred to as "MCA Circulars™), approval
of the Members of Kanara Consumer Products Limited (hereinafter called as ‘the Company’) is being
sought for the below resolution by way of postal ballot through E-voling process ('Remote E-voting”)

Sl.No. | Description of Special Resolution

1. | To approve the Change of the Registered Office of the Company from the State of Karnataka to
the State of Maharashira and subseguent amendment to the Memorandum of Association.

Members are hereby informed that :

1. The Company has Completed the Dispatch of Postal Ballol notice through E-mai to those Members
whose E-mail addresses are registered with the Company / Depositories on October 22, 2026,

2. The members whose email addresses are registered are required o communicate their assent or
dissent only through the remote E-voting system for which the instructions are given in the notice.
The Company has engaged the Services of Purva Share Registry India Private Limited for providing

the remnole E-voting facility.

3. Those Members, whose E-mail addresses are nol registered, are requested lo refer to the procedure
mentionad in the notes to Postal Ballot notice being sent by the RTA, to cast their Votes Electronically

and also to register their E-mail id with Company  RTA and Depositories.

4. The Remote E-voting shall commence from & a.m. (IST) on Friday, 23rd October 2026 and end
at 5.00 p.m. (IST) on Saturday, 21st November 2026. The remote E-voling module shall be
disabled thereafter by Purva Share Registry India Private Limited. Once the Vole on resolution is
cast by a member, he | she shall not be allowed to change it subsequently or cast vote again. The detailed
procedurefinstructions for Remote E-voting are specified in the notes to the Postal Ballot notice.

5. The Cut-off Date for the purpose of ascertaining the eligibility of members to cast their vote through
Remote E-voling is 16th October 2026 (Cut-off Date). The members whose name appears in the
register of Members | Register of beneficial owner of the Company as on Cut-off Date shall only be

entitied to avail the Remote E-voling facility,

6. The company has appointed Mr. Gagan (Membership No. : 70738) of Mis. Gagan and Associates,

Practicing Company Secretaries as scrutinizer for conducting the Postal Ballot process.

7. In case of any Queries, Members may refer to the FAQ for shareholders or E-mail to
evoling@purvashare.com or secretary@manipal.comor Call on Mobile Number : 63606 92392

B. The results of the postal ballot may be declared on Monday, 23rd November 2026 by the Chairman of

the Board of the Company.

Date : 23-10-2026
Place : Bangalore

For and on behalf of the Board
For KANARA CONSUMER PRODUCTS LIMITED.

Company Secretary.

Sdi-
Susheela,

8, | Nameof the Manager to the Offer along with detads

Fintellectual Corporate Advisors Private Limited
SEBI Registration No.: INMOOO01 2944

Corporate Office: B-210. Second Floor, Sector 1, Noida,
LUttar Pradesh-201304

Tel No.: +51-120-4 266080

Contact Person; Mr, Amit Pur

E-miail: infaa@fintelleciualadvissrs.com

CREDITACCESS GRAMEEN LIMITED

. i  Regd. & Corp. Office: No, 49, 46th Cross, Bth Block, JJayanagar,
CrE dltﬂECESE (Mext o Rajalakshmi Kalyana Mantap) Bengaluru KA-SBERITE IN
Grameen Webasite : www.creditaccessgrameen.in
» CIN: L51216KA1991PLC053425

Website: www fintalleciualadvisors.com
Product Name Pack ef:’ﬂ:;ttlireuf?umaﬁifiﬁl:"!:rlﬁ 6. | Members of the Commities of indepandent Directors (IDC) Mrs. Lakshmi Apama Independent Non-Exacutiva Diractor Unaudited Consolidated Financial Result for the
Cetuxa Injection 20ml Vial 7722 90 Srmh”ml _ Gluarter and Half year ended SEptemher 30, 2026
Denunl Injection iml FFS FET1.77 N : ; Mis.SendhyaPyen | IndependentMon Exsculive Direcr (% in Crores)
Denu Injection Tml PES FE7] 77 7. | I0G Member's refationship with the TC {Director, Equity Allthe members ofthe IDC are ndependent and non-executive Quarter ended [Hall year onded] Quarter ended | Year ended
P <hares owned, any other conltactrelabonshep), Hany directors on the board of directors of the Target Company. Nona
Denub Injection 1mi PFs Far.ir 8l. Particl Sepl. 30, 2026 | Sept. 30, 2026 | Sept. 30, 2025 | March 31, 2026
Danub Injection 2% 1ml PF5 15143 53 of the Members of the IDC hold any equity shares or other Mo, s —— — s '
Pertuza Injection 1dmi vial ST083.87 securities in the Target Company and have any relationship with (Unaudited) | (Unaudited) | (Unaudiled) (Audited)
Advamab 100 Injection _Aml ] 6306.42 i the Target Company, Further, none of the members of the IDG I | Total Income from Operations 1,904.80 3.689.23 1,508.02 6,062.54
Advamab 400 Injection 16ml | 14191.35 have entered into any contract or have any relationship with the 2| met Profit for the period before Tax, Exceptional
Palbo 100mg Capsule 21's 3600.00 Targel Company other than their appaintment as independant and/or Extraordinary items 670,95 1.331.03 169.16 1,033.20
Palbo 125mg Capsule 21's 67000 diraclars onthe board of direclors of the Targel Comgany. 3| Mt Profit for the period betore Tax and after
Alrubicin 10 Injecton Vial 232 .50 &, | Tradnginthe Equity Shares! ofher Secuntiesofthe TG None althe members of the 100 have radad inany of the equity Exceptional and/or Extraordinary itams 7095 1331.03 165 16 1.033.20
Alrubicin 30 Injection Vial 865.05 by I0C Memibers sharas other securities of the Targel Company during; (a) the 12 4| Met Profit for the period after Tax, Exceptional
Alrubicin 100 Injection Vial 1554 .60 manths penad precading the date of the Public Announcement and/or Extraordinary items 501 .57 99500 125.81 77764
Altraz 1 mg Tablet 14's 353.02 dated Friday, July 24, 202 and (b) the period from the date of PA 5| Total Comprehensive Income lor the period
Fulvalraz |I!'||E'E|Bf‘.'|n sSml PES ar42 o0 fill the date of this recommendation [[:Uml:lflﬁl!':-"g thl" rLﬂEEﬁ] far the LPErFI:Iﬂ
Megeetron 160 Tablet 1'3.5' 407.07 9. | IDC Member's refationship with the Acquirer {Director, Equity | Moneofthe IDC members have any contact relationship with the (atter tax) and Other Comprehensive Incom
Flnih. 100 Lapsuie mls B70.33 Shares owned, any other contactrelationship), ifany Acquirers. (after tax)] 543.95 1.037.10 128 B28.77
Fibnib 150 Capsule s 1015 10.| Tradingin the Equity Sharas of Acqurer by IDC Membars | NatAppicable 6| Paid-up Equity Share Capital 160,52 160.52 159,88 160.20
For Alkem Laboratories Limited 11.| Recormmandation on the Open Offer. a% to whather Basad on the review of the Public Announcement and tha 7| Reserves mcluding Revaluation Reserves 6,165.71 f.165.71 447049 5,121.00
Date: 23.10.2026 Disha%:?bm hi the ofler & fair and reasonable Detaiied Public Slatemant issuad by the Manager 1o the If:lffjesm &\ Securities Premium Account 2592 7R 3 532 T8 2534 01 2 5R1.05
Place: MUMBAI Deputy CFO behalfof the Acquirers, IDC Members bellevs that the Offur s foir 3 | net worth 8,919.01 8.919.01 716438 | 784225
ﬂ"';':ﬂ“-“&”ﬂ"”e and in line wilh the SEBI (SAST) Regulations, | | F301 0y tetanding Redeemabie Preference Shares Nl il Nil Nl
I?Iﬂuwl.;uer the public sharehalders of the Targst Company are 141 et Equy Hat 2k B i i
TORNG R - Sk 12| Paid-up Debt Capital Outstanding Debt 2512844 | 2512844 |  20.103.16| 2364113
advized {o independently evaluate the Open Offer and make:an
INVITATION FOR EXPRESSION OF INTEREST FOR & e deciion abaotlendains sl shardiife Doan OF 13| Earnings Per Share (Face value 10 per shara)
Supreme Ahmednagar Karmala Tembhurni Tollways Private Limited informed decision about lendering thelr shares in ihe Cpen Offer. (for continuing and discontinued operations)
AT MUMBAI & GURGAON Further [DC Members confirm that the Target Company hag not ot e
(Unider Su_h-.ragualim it Jlni_mgula‘.mn :ii.!-:ﬂu'-e Engodvency and Bani:ﬂ-_u}'f:r raceivad any complaint fram the -shareholders regarding the —— a1 27 &3 07 787 4863
Baoard of Indiz {insolvancy Restiulion Process for Corparate Parsons) Regulafions, J016) , | - ﬂﬂ%”ﬁﬁﬂfPfﬂmﬂ- uﬂlEl‘f?_ﬂ}PEE?_ﬂil‘E&!l'lmnr'.rajuﬂmﬁ. ‘ . -ESIE k4 ; Ay i ;
1 “ELEVAHTP TIEULE q I 12| Summary of reasons for recommendation [0 has evaluated the P&, DPS, LOF issued [ submilled by _ ,_‘_D'"ﬂm_[%_]_ . _ ,3_1_t_z_ . _5115_ 5 ?53 § 4_3,4'_“'
EEEE& Eg Ilr'|.1l:'3 L:EFr.p:NLale debior slong with T:np;r:hr:?“ : mtlaw ::E:rmﬁzhm Fintellaciual Corparate Advisars Private Limited [Manager in the 14| Capital Redemption Reserve il Mil il Mil
: PAN ' AAPCS18E1R Offer) for and on behalf of the Acguirers and believes that the 15| Debenture Redempbon Reserve Hil il Mil Hil
! CIN : U45203HR2010PTCO45531 Offer Priceof 121 (Rupaes Twalve Only} per fully paed up Equity 16{ Debl Service Coverage Ratio Mot Applicable | Mot Applcable | Mot Applicable | Mot Applicable
2 | Address of the registerad office E:g :h‘hfhﬂ-'f Tﬂ‘w._lF_F?EGEEEEEh. Shara of T10 each, offered by the Acquirars baing the highes! 17 | Intarast Service Covaraga Rato Not Applicable | Mot Applcalie | Not Applicabla | Not Applicable
: ua_\ﬁ' SRR R prce amongst the selective crileria is in line with the Takeover Notes:
% | URL of wabsila Mot available s ; i ea:
4 | Detals of plca whera maforfy of T T Convien; Joee. Fok TEve S e EE-"éllllﬂ'“f""-'rIi""lilli'l'll"‘='5'1:‘5"3“?E'F'I:'EE"E1':'1_:'**f"””3”"[""'3‘5'5":"'15":"'5’- 1 The above financial Results were reviewsd by the Audit Committes and thereafter approved and taken on
i a*m“m iy seacieks el et sl gl of ki 1272 However, the IDC Members draw attenfion o the shareholders to record by the Board of Directors at their respective meatings held on October 22, 2026. Tha joint Statutory
SqMir) al Mawe Pali, Distict Raigad, ihe ciosing market price of the Equity Shares on B3E Limiled as Auditors have expressed an unmodified opinion on the both Standalona and Consolidated financial
Maharashira. Panding Arbilralion on 21.10.2026, being Rs.30.60 per Equity Shara which is agher statemenis for the year.
proceeding againsl PWD, Maharaghlra, than the Offar Prics. 2 Standalone Total Income from operations: € 1904.8 Cr/- and ¥ 3689.23 Cr/-; (b) Net profit before tax: ¢
5 | Instaled capacily of main productsisendces | Mot applicable The shareholders of the Targel Company are advisad 1o ETg.hﬂ-EIEr.f- anﬂ_lls.' ‘II:IEEILEIE Er.‘-i and (c) Net profit after tax: ¥ 501 57 Cr /- and ¥ 995.00 Cr/- for the quartar
: . . A and half year ended respectively.
Cuiantity and value of main producls) Mot applicabla ndepandantly evaluate the Ofer and [ake informed decison
E semcn:s::m in last ﬁr'IEll'II'.'iEIFII'!'-EEI' ; halpll-u ; TI ofter thelr sharesin the Cinen Offer 3 The above |s an extract of the detailed format of Unudited Financial Hesults filed with the Stock Exchanges
; - " dtydoas L Autle - ALt f fealbti under Begulation 33 and 52 of the SEBI (Listing Obligations and Disclosure Reguirements) Regulations,
7 | Number of emgloyees / workmen NIL 13.| Disclosure afthe voting pattem The recommendations. were unanimously approved by the 2015. The full format of the unaudited Financial Results are available on the websites of Mational Stock
§ | Further detaiks incuding tast avaitable Details can be sought by emailing members of the IDC present at the Meeting held on October 22, Exchange of India at www.nseindia.com/corporates, BSE Limited at www.bseindia.com/corporates and
firancial statemanits |with mﬁu:_lums] pitwa | sakicirp@gmail.com 2026, onthe Company's website at www. creditaccessgrameen.in
years, ists of credibors. are available at URL: 14.| Details of Independent Advisors, ifany Mona 4 For the other line items referred in regulation 52(4) of the amended Listing Regulations, pertinent
8 | Efgitity for resolution applicants Details can be scught by ermaiing 15[ Anyother ratter tobe highlightad Nona disclosures have been made to the Stock Exchangels) and can be accessed through the website link given
| mder section 25(2)(h] of the Code Shkle CEPEG Ao Tothe best of our knowiedge and beiief, aiter making proper enquiry, the information contained in or accompanying this statement is, in T pontrg. ARboyR
10 Last date for recesph of expressicn of interest | 07,11.2026 &l material respect, true and comect and not misleading, whather by omizsion of any information or otherwise, and includes all the For and on behalf of the Board
11| Date of issue of provisional list of 12.11.2028 nformation required bo ba disclosed by (he Target Company under Takeover Ragulations. of CreditAccess Grameen Limited
prospective resolution appcants For India Cements Capital Limited S/l
: F . = = S'dll'r DﬂtE: GE*I{:'IJE-'F EE. E.[IEE - ] Gaﬂash Haraira“an
i2 1|-651'3'~11§ o EI'Jt:I'I'IlaE-"E‘I'I of chjections | 17.11.2026 Place; Chennai Mrs. Lakshmiaparna Sreekumar Place: Bengaluru FLAR e Managing Director & CEQ
o it aimat Date: October 22, 2026 Chairperson of the IDC Gt
13| Data of issue of finad list of prozpeciive | 20.91.2026 Scan this OR code to access complete
i i Financial Resulls for the
fESORIION 2pRicants Cuarter and Half year ended September 30, 2026
14| Dade of issue of information memorandum, | 21.11.2028
avaluztion matnx and request for resalulion
plans fo prospecive restlufion applicants
15| Last date for submission of resolubon plans | 21.12.2028
16| Process emal i b subenl Expression of Inieest | sakbcirp@gmail.com

17| Detailz of corporate debbors’ registration Yus, Registered a5 MSME vide ragistration
slafus as MSME ne.; UOYAM-HR-05-001 3364

Haote : Person disgqualified undar Sec 294 of the Cade is inefigible to submit Expression of

Imterest, For detalled clause of Sec 294, You may access www.Ibbil.gowv.in,

Mote : This timefine shall be subjectto such extension 25 may be granted by the Adjudicating

Autharity. CA Vikash Gautamchand Jain

(Resolution Professional) Supreme Ahmeadnagar Karmala

Tembhurni Tollways Private Limited

[BEINPA-QD1/IP-PDO354I201T-18/10612

204, Wall Strect-1, Near Gujarat College,

Ellisbridge, Ahmedabad - 380 006

AFA Valid Till: 30.06.2027

THE BUSINESS DAILY

FOR DAILY BUSINESS

Date ; 23.10.2026
Placs : Ahmedabad
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SIMPLEX REALTY LIMITED
CIN: L17110MH1912PLC000351
Registered Office: 30, Keshavrao Khadye Marg,
Sant Gadge Maharaj Chowk, Mumbai-400 011
Telephone: 022 23082951
Website: www.simplex-group.com | Email: company-secretary@simplex-group.com

NOTICE TO PHYSICAL SHAREHOLDERS
Special Window for Transfer and Dematerialisation of Physical Securities of Simplex Realty Limited.

Pursuant to SEBI Circular No. SEBI/HO/MIRSD/ MIRSD-PoD/P/CIR/2025/97 dated July 2, 2025, a
special window was opened from July 7, 2025 to January, 6 2026 for re-lodgment of physical share
transfer requests originally submitted prior to April 1, 2019 but returned due to deficiencies in
documentation.

(sveiex

Bl nERLTY LTO

In order to further facilitate shareholders, SEBI has opened another special Window for a period of
one year from February 5, 2026 to February 4, 2027 pursuant to SEBI Circular No. HO/38/13/
11(2)2026-MIRSD-POD/I1/3750/2026 dated January 30, 2026 for transfer and dematerialisation of
physical securities which were sold/purchased prior to April 1,2019. The said special window shall also
be available for such transfer requests which were submitted earlier and were rejected/returned/not
attended to due to deficiency in the documents/ process/or otherwise.

Securities transferred under this window shall be mandatorily credited to the transferee only in demat
mode and shall remain under lock-in for a period of one year from the date of registration of transfer,
during which such securities shall not be transferred, lien- marked or pledged.

In this regard, Shareholders are requested to avail this opportunity by furnishing the transfer deed,
original share certificate along with other requisite documents to the Company’s Registrar and Share
Transfer Agent (RTA), Purva Sharegistry India Private Limited at their address 9, Shiv Shakti Industrial
Estate, J.R. Boricha Marg, Opposite Kasturba Hospital Lane, Near Lodha Excelus, Lower Parel (East),
Mumbai — 400011 or email support@purvashare.com.

For further details, Shareholders may refer to the aforesaid SEBI circular available on the Company's
Website under the Investor Relations section or write to us at company- secretary@simplex-group.com
For Simplex Realty Limited

Sd/-

Pooja Bagwe

Company Secretary and Compliance officer

Place: Mumbai
Date : October 21, 2026

SIMPLEX PAPERS LIMITED
L21010MH1994PLC078137
Registered Office: Om Shri Sai Bhavan, Balaghat Road,
T point, Gondia - 441614
Corporate Office: 30, Keshavrao Khadye Marg, Sant Gadge Maharaj Chowk, Mumbai-400 011
Tel.: 022-23082951, Email: papers@simplex-group.com, website: www.simplex-group.com

NOTICE TO PHYSICAL SHAREHOLDERS
Special Window for Transfer and Dematerialisation of Physical Securities of Simplex Papers Limited.

Pursuant to SEBI Circular No. SEBI/HO/MIRSD/ MIRSD-PoD/P/CIR/2025/97 dated July 2, 2025, a
special window was opened from July 7, 2025 to January, 6 2026 for re-lodgment of physical share
transfer requests originally submitted prior to April 1, 2019 but returned due to deficiencies in
documentation.

(SraLex
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In order to further facilitate shareholders, SEBI has opened another special Window for a period of
one year from February 5, 2026 to February 4, 2027 pursuant to SEBI Circular No. HO/38/13/
11(2)2026-MIRSD-POD/1/3750/2026 dated January 30, 2026 for transfer and dematerialisation of
physical securities which were sold/purchased prior to April 1, 2019. The said special window shall also
be available for such transfer requests which were submitted earlier and were rejected/returned/not
attended to due to deficiency in the documents/ process/or otherwise.

Securities transferred under this window shall be mandatorily credited to the transferee only in demat
mode and shall remain under lock-in for a period of one year from the date of registration of transfer,
during which such securities shall not be transferred, lien- marked or pledged.

In this regard, Shareholders are requested to avail this opportunity by furnishing the transfer deed,
original share certificate along with other requisite documents to the Company’s Registrar and Share
Transfer Agent (RTA), Purva Sharegistry India Private Limited at their address 9, Shiv Shakti Industrial
Estate, J.R. Boricha Marg, Opposite Kasturba Hospital Lane, Near Lodha Excelus, Lower Parel (East),
Mumbai — 400011 or email support@purvashare.com.

For further details, Shareholders may refer to the aforesaid SEBI circular available on the Company’s
Website under the Investor Relations section or write to us at company papers@simplex-group.com

=5 O SHUBHAM HOUSING

DEVELOPMENT FINANCE CO, LTD.

I - UBSEH DLANOFLCTSH4EE Phone Mo. + 81 124-4T62555, Websile: www shubham.zo

5 hUbham Registered Office: 808-609, 6th Floor, Block-C, Ansal Imperial Tower,
Community Center, Naraina Vihar, New Delhi - 110028

Corporate office: Shubham House, 425, Udyog Vihar Phase IV, Gurugram-122015

STATEMENT OF UNAUDITED FINANCLAL RESULTS FOR THE QUARTER ENDED 30 SEPTEMBER 2026

(% in lakh, unless otherwise stated)

5 Particulars Cuarter ended Year Ended
Mo, 30.09.2026 | 30.09.2025 | 31.03.2026
{Unaudited) | (Unaudited)| [Audited)
1. | Total Income from Operations 2623148 | 2726243 |1.08736.58
2. | Mt profit bafora fax M, 381.27 B.559.96 32,540.31
3. | Wet profit after tax B.455.85 660343 | 2599591
4. | Total Comprehensive Income 82,353.02 6605, 14 25.881.78
[Comprising Profi (after tax) and
Onher Camprehensive Income (after fax)]
5. | Paid up Equity Share Capital BE1,20 78382 705,34
6. | Resorves (excluding Ravaluation Resarea) | 1,00,121.40 | 7119974 | 8322057
o | 3ecurities Premium Accoant 1,40.0711.93 | 1,37 663.27 | 140,011,893
B. | MWetwaorth 217455990 | 2,08 632 65 | 2,06,336.26
8. | Cutstarnding Debt G968, 402.37 | 4,587 49640 | 5.65,084.82
10 | Sdslanding Redeamable Pralergnos Shares il Ml Mil
11, | Debl Eguity Ratio 290 233 257
12.| Eamings Par Share (of ¥14- each)
(&) Basic: Sl T .53
(b} Dduted: 5.25 741 2006
13.| Capital Redemplbion Raserve MA A MA
14. | Debonfure Redemplion Resere i Py P
18| Debl Service Coverage Ratio A BA MA
16. | Interest Service Coverage Ratio MA A M

Notes:-

PLACE : GURUGRAM
DATE : 22 OCTOBER, 2026

[a} The above is an extract of the detailed formal of guarterly financial results fed with
the Bombay Stock Exchange (BSE' under Regulation 52 of the SEBI {Lislirg Cblgations
and Disclosure Requiramanls) Ragulalions,
lorrmal of the guarerty linancial resulls are available on the websile of the Bombay Slock
Exchange (www bsaindia comjand the Company's websile (wwwshubham.col

(B} Faor the otber lne items refermad in Bagulatson: 53204 ) of tha Listing Ragulatiorss, parirsant
disclasuras have béon made ta the BSE and can ba accassed onwaww bseindia com

For and on behalf of the Board of Directors of

SHUBHAM HOUSING DEVELOPMENT

2015 ("lhe Listing Regulations™), The Rull

FINANCE COMPANY LIMITED
Sdl-

Sanjay Chaturvedi

Managing Director

DIN: 01636432

INDIA CEMENTS CAPITAL LIMITED

CIN: LES1BTTN1985PLEDT 2362,

Registerad office: No,18/14, (31214) Zc & 2d, Gee Gee Emerald, Znd Floor, Valluvar Kottam Highroad,
Nungambakkam, Chennai, Tamil Nadu-600034;

Telephone No.: 044 46065183: Wabsite: www

iccaps.con; Email ld: secn@iccaps.com

Recommendations of the Committes of Independent Directors (“IDC"} in relation to the Dpen Offer by Mr. Sandeep Jain, Mr.
Vikas Garg and Mr. Rahul Nagar (hereinafter referred to as “Acquirers”) alongwith Mrs. Neha Agarwal in her capacity as
Persons Acting in concert (“PAC") with the Acquirers to the Equity Shareholders of India Cements Capital Limited, (herginafter
referred to as "Target Company™ "Target"/ “ICCL") for the acquisition of 56,43,612 (Fifty-Six Lakhs Forty-Three Thousand Six
Hundred Twelve) Equity Shares of the Target Company, under Regulation 26{7) of SEBI {Substantial Acquisition of Shares and
Takeovers) Regulations, 2011 (“Takeover Regulations™)

KANARA

L CONSUMER

PRODUCTS LIMITED

KANARA CONSUMER PRODUCTS LIMITED

(CIN : UGB100KA1962PLCO01443)
Regd. Office : # N-301, 3rd Floor, North Block, Manipal Centre, 47 Dickenson Road,
Bangalore - 560 042. Phone : 63606 92392, E-mail : secretary@manipal.com

NOTICE

NOTICE OF POSTAL BALLOT & REMOTE E-VOTING

NOTICE is hereby given pursuant to Section 110 read with Section 108 and other applicable
provisions, if any, of the Companies Act, 2013 (“Act’) and Rule 20 and Rule 22 of the Companies
(Management and Administration) Rules, 2014 ("Rules”), as amended from time to time, read with the
General Circulars No. 03/2025 dated 22/058/2025, 09/2023 dated 25/09/2023, 11/2022 dated
2811212022, 14/2020 dated April 8, 2020, 1772020 dated Aprl 13, 2020, 22/2020 dated June 15,
2020, 33,2020 dated September 28, 2020, 39/2020 dated 31st December, 2020, 10/2021 dated 23rd
June, 2021, 20/2021 dated 8th December, 2021 and 3/2022 dated Sth May, 2022, issued by the
Ministry of Corporate Affairs ("MCA”") {hereinafter collectively referred to as "MCA Circulars”), approval
of the Members of Kanara Consumer Products Limited (hereinafter called as ‘the Company’) s being
sought for the below resolution by way of postal ballot through E-voting process { Remote E-voting’)

5l.No.| Description of Special Resolution

1. | Toapprove the Change of the Registered Office of the Company from the State of Kamataka to
the State of Maharashira and subsequent amendment to the Memorandum of Association.

Members are hereby informed that :

the remote E-voting facility.

entitled to avail the Remofe E-voting facility.

1. The Company has Completed the Dispatch of Postal Ballot notice through E-mail to those Members
whose E-mail addresses are registered with the Company ! Depositories on October 22, 2028,

2. The members whose email addresses are registered are required to communicate their assent or
dissent only through the remote E-voting system for which the instructions are given in the nofice.
The Company has engaged the Services of Purva Share Registry India Private Limited for providing

3. Those Members, whose E-mall addresses are nol registered, are requested to refer to the procedure
mentioned in the notes fo Postal Ballot notice being sent by the RTA, to cast their Votes Electronically
and also to register their E-mail id with Company ( RTAand Depositories.

4. The Remote E-voting shall commence from 9 a.m. {IST) on Friday, 23rd October 2026 and end
at 500 p.m. (IST) on Saturday, 21st November 2026. The remote E-voling module shall be
disabled thereafter by Purva Share Registry India Private Limited. Once the \iote on resolution is
cast by a member, he | she shall not be allowed fo change it subsequently or cast vole again. The detailed
procedure/instructions for Remote E-voling are specified in the notes to the Postal Ballot notice

5. The Cut-off Date for the purpose of ascertaining the eligibility of members to cast their vote through
Remote E-voting is 16th October 2026 (Cut-off Date). The members whose name appears in the
register of Members { Register of beneficial owner of the Company as on Cut-off Date shall only be

6. The company has appointed Mr. Gagan (Membership No. : 70736) of M/s. Gagan and Associates,

under saction 25(2)(h] of the Code sakle.cirp@gmail.com

”Tﬂ' L a5t deatec for recedpd of exprassion of inferest | 07.11.2026
11| Date of issue of provisional kst of 12.11.2026
prospective resofution applicants
12| Last date for submission of objechons | 17.11.2026
o provisional list
13| Dale of issue of final list of prospective | 20.11.2026
resciution applicants
14| Date of issue of information memoranderm, | 21.11.2026
evaluahion mainx and request for resolution
plans %o prospeciive resalution applicants
45| Last date for submession of rezolution plans | 24.12.2026
sakt.cirpi@gmail. com

L W RS S S PEE R SR A

I 16 Pocass emal i bo submil Exprassion ﬂT_IHIEfESJ.

17| [ Ditalks of corparale debiors registration Yes, Reqistered as M3SME vide registration
status a5 MSME na.; UDYAM-HR-05-0013364

Mote : Person disgualified under Sec 294 of the Code is insligible fo submit Expression of

Interest. For datailed clause of Sec 234, You may access www.ibbi.gowvin.

Mate : This timeling shall be subject to such extension as may be granted by the Adjudicating

Authority. CA Vikash Gautamchand Jain

(Resclution Professional) Supreme Ahmednagar Karmala

Tembhurni Tollways Private Limited

IBBIIPA-0011P-PO0354/201T-18110612

204, Wall Street-1, Mear Gujarat College,

Ellisbridge, Ahmedabad - 380 006

AFA Valid Till: 30,06.2027

Date : 23.10,2026
Place : Ahmedabad

To the bast of our knowledge and belied, aftér making proper enguiry, the information contained in or accompanying this statameant &5, in
all material respect, rue and correct-and not misleading, whether by omiszion of any information or otherwize, and includes all the
infarmation required to be disclosed by the Target Company under Takeover Regulations.

Place: Channal
Ciate: October 22, 2026

For India Cements Capital Limited
S

Mrs. Lakshmiaparma Sreekumar
Chairperson of the IDC

in point no.3 abowve,

Date: October 22, 2026
Place: Bangaluru

For and on behalf of the Board
of Creditbccess Grameen Limited

Eean this I‘.‘rH code 1u access fomplets
Finamcial Results for the
Chearter and Half year endad Saptember 30, 2026

Ganesh Narayanan
Managing Director & CEOQ

. . K 5 o i
For Simplex Papers Limited | | 1| Date Lo Practicing Company Secretaries as scrutinizer for conducting the Postal Ballot process.
sd/- 2. | Nameofthe Target Company (TC) India Cements Capital Limited \
Place: Mumbai Bikash Singh 3. | Details of the Offer pertaining tothe TC. The OifsF e being made iy the Acqlirers ahong wil NG T terme 7. In case of any Queries, Members may refer to the FAQ for shareholders or E-mail to
Date: 22 202 I ff | ' ) ) ' ; q i .
ate: 22" October, 2026 Company Secretary and Compliance officer of Regulations 3(1) and 14) of e Takeover Regulabions for the evoting@purvashare.com or secretary@manipal.com or Call on Mobile Number : 636086 92?!}2.
acquisition of 55,43.612 (Fifty-Six Lakhs Forty-Three Thousand 8. The results of the postal ballot may be declared on Monday, 23rd November 2026 by the Chairman of
Six Hurdred Twelva) Equily Shares of the face value of T10/- the Board of the Company.
ALKEM LABORATORIES LIMITED each ("Offer Shares”), representing 26.00% of the voling share For and on behalf of the Board
CIN No: U00305MH1973PLC174201 capital of the Target Company at an Offer Price of ¥ 12/ (Rupees Or and on benall of e ooar
Regd, Office: "ALKEM HOUSE", Sanapali Bapat Marg, Tweive Oiily). per. fully: paiceup: Equity Share (“Offer peice™, For KANARA CONSUMER PRODUCTS LIMITED.
ALKEM Lowar Parel, MUMBAI 400 013. Phone : 3932 9999 el eaeh Sdl-
E-Mail: contacii@alkerm.com Website: wew alkemlabs.com :
@ 4. | Hameofthe Acquirer|s) and the Person Actingin Concart (PAC) | Acguirers: Mr. Sandesp Jain, Mr. Vikas Gargand Mr. Rahul Date :23-10-2026 susheela,
PUBLIC NOTICE with the Acquirer Nagar Place : Bangalore Company Secretary.
g
This is to MNotify to all our trade stockiest [ wholesalers / retailers / PAC: Mrs. Neha Agarwal
consumer and Public at large that ALKEM LABORATORIES LIMITED 5. | Name ofthe Manager o the Offer along with detalls Fintellectual Corporate Advisors Private Limited
has reduced the Maximum Fetail Prices (MEPs) in respect of the SEBI Reaistration No.: [NMOO0D 17344
following medical formulations linked to the notification Ref. S.0. 5690 (E) 7 Efﬂﬁ “&;5 : F:;H S
dated 17" October 2026 issued by the National Pharmaceuticals Pricing el ol o il PN S N T
Authority. You are requested to ensure that the benefit of the reduction in Uttar Pradesh-201301 CR EDITACC ESS GRAMEEN LIMITED
price is passed on 10 the consumer, and thay are billed at reduced price Tel No.: +91-120-4 266080 CI‘EditﬁCCESS ¢ Regd, & Corp. Office: No. 49, 46th Cross, Bth Block, Jayanagar,
as per current price list or printed MRP whichever is lower, Contact Person: Mr. Amit Buri G (Mext to Rajalakshmi Kalyana Mantap) Bengaluru KA-560070 IN
Pricelist of below products can be obtained from your trade/Channel rameen Website : www.creditaccessgramesn.in
; E-mail: infod@finialleclualadisors.com =
partner or company's Depot/C&F i I_'@_ELU__I‘_Q“_ - CIN: L51216KA1991PLCO053425
— e Website: weow fintellactualadvisors.com
Product Name FRek nmi:i:lui::.nmeiziﬁﬂmﬂaaﬁ fi. | Membersofthe Commitiee of Indegendent Directors (IDC) Wrs. LakshmiApama Independent Mon-Executive Direcior Unaudited Consolidated Financial Result for the
Cetuxa Injection =S0ml Vial 77 a0 Srekumar Quarter and Half year ended September 30, 2026
Denurl Injection iml PFS rs71.77 S : s, sandiyatissn | Independer Not-EXetuive UWecior (% in Crores)
Denu Injection Tml PES 571 77 7. | 1DC Member's relationship with the TC (Directar, Equity Allthe members ofthe IDC are i |ndapandeek1and-'-ﬂn-exe::ut|-.re Buarior cadad Tl yoar catod] Oariot cated orrindcd
sharesowned, any cther contact’relationship), ifany directors on the boand of directors of the Target Company. None
Densh Injaction IMIFES 7Y Sl. Particl Sept. 30, 2026 | Sepl. 30, 2026 | Sepl. 30, 2025 | March 31, 2026
Denub Injection Zx 1iml PFS 15143 .53 of the Members of the IDC hold any equily shares or ather No. FLORE o = T '
Pertuza Injection 14mil Vial 27082 87 sacurifies in the Target Company and have any relationship with (Unaudited) (Unaudited) (Unaudited) (Audited)
| Advamab 100 Injection | 4mi 6306.42 the Target Company. Further, none of the members of the [DC 1| Total Income from Operations 1.904.80 3,680 23 1,509.02 6,062.54
Advamab 400 In]ectlun 16l 1419135 have entered inty any contract or have amy relabionzhip with the 21 Net Profit for the period before Tax, Exceptional
Palbo 100mg Capsuls 21's 3600.00 Target Company other than their appomiment as independent and/ar Extraordinary tems 67095 1,331.03 16916 1,033.20
Palbo 125mg Capsule 21's 3670.00 directors on the board of direclors of the Targel Company. 3| Met Profit for the period before Tax and after
Alrubicin 10 Injacticn Vial 292.50 B. | Tradinginihe Equity Shares! other Securities of the TC Mone of the members of the |DC have fraded in amy of the equity Exceptional and/or Extraoedinary items B70.95 1,331.03 16016 1,033.20
ARz 54 InpEclion vial 862.05 by DG Members shares! other securities of the Targe! Company during: {a) the 12 4| Met Profit for the period after Tax, Exceptional
Alrubicin 100 Injection ".."'Ii.il 1554 60 months period preceding the date of the Public Anncuncement and/or Extraordinary items 601.57 99500 125.81 T77.64
Altraz 1 mg Tablet 14's 353.02 dated Friday, July 24, 2026 and {b} the period from the date of PA 5| Tatal Comprehensive Income Tor the period
| Fulvetraz Injection e 6r42.90 till the date of this recommandation [Comprising Profit’ (Loss) for the period
Megeetron 160 Tablet “}.5 407.07 9. | IDC Member's retationship with the Acquirer {Director, Equity | Nane of the IDC members have any contact! relationship with the (after tax) and Dther Comprehensive Income
Fibrib 150 Capsule 108 bl 10.| Tradingin the Equity Shares af Acquirer by IDC Members | NotApplicable 6| Paid-up Equity Share Capital 160,52 160.52 159.88 160.20
For Alkem Laboratories Limited 11.| Recommendation onthe Open Offer, a5 o whether Rased on the review of the Public Announcement and the 7 | Resarves excluding Revaluation Reserves 6,165.71 B, 165.71 4,470.49 5.121.00
Date: 23.10.2026 Dishﬂ'?l?li:'ﬂﬁhi ha offarks fair and reazonable Datailed Public Statemant issued by the Managar o tha Offer on A1 Securities Premium Account oe0a 78 7 507 TR 2 53401 2 561.05
Place: MUMBA/ Deputy CFO behalf of the Acquirers, IDC Members believe that ihe Offer i fair 9| Net worth 8.919.01 8,919.01 7,164.38 7.842.25
“”‘i‘ reasonatie and in line with the SEBI (SAST) Reguiations, 10| Outslanding Redeemable Preferance Shares Nil Nil il Nil
iﬂ . er, the public shareholders of the Targel Company ans TE} I Eqully S g £ i i
oway & shareholders o fi pAEn - - - —
FORM G sivlead o imﬁﬁn it bt i 5 Ggﬁﬂr kil ma:ﬁ i 12| Paid-up Debt Capital’Outstanding Dabt 25,128 .44 25,128.44 20,103.16 2364113
INVITATION FOR EXPRESSION OF INTEREST FOR ; ; TN ' 13 [ Eamings Per Share (Face valne €10 per share]
N . informed decision aboul tendering their shares inthe Open Offer mings Per Share (Face value Peed S
Supreme Ahmednagar Karmala Tembhurni Tollways Private Limited i (for continuing and discontinued operations)
AT MUMBAI & GURGADON Further |DC Members confirm thaf the Target Company has not S P g
(Under sub-regulation (1) of reguiation 33A aof the Inschwency and Bankrupicy received any complaint from the shareholders: regarding the e
Board of Indig (Insalvency Resalution Procass for Corporale Parsons) Regulations, 2016) i a ; thod ol valual - Basic (3) a1 &7 B2.07 T.87 48.63
R DA IE IO e | apen affer process, vafualion price of metiod of valuation - Diluted (2) _ 6179 783 48,44
| 1 Name of the corporate deblor along with | Supreme A ——r—= 12, Summary of reasons for recommendation DG has evalusted the: P&, OPS, LOF issued | submitted by y :
ulfpiadis Ueuir Wi hmed [ : theaed (Fliaras 14| Capital Redemption Resarve Ml il Ml Kl
BAN & CIN LLE No. Tembhurni Tollways Private Limited Fintefectual Corporate Advisors Private Limited (Manager fo the ap g : : _ _ :
PAN : AAPCS1881B Offar) for and on behalf of the Acguirers and belleves that the 15| Debenture Redemption Reserve il il il il
CIN : U45203HR2010PTCO45531 Offer Price of ¥ 12/~ (Rupees Twalve Only) per fully paid up Equity 16| Debt Sarvice Coverage Ratio Mot Applicable | Mot Apphcabla | Mot Applicable | Mot Applicable
2 | Address of the registered office E:g émgng.hﬂw Ft:*nr IFF?EEIFEEEEME. Share of ¥10 each, offered by the Acouirers being the highest 17 | Interest Service Coverage Ratio Not Applicable | Mot Applicable | Mot Applicable | Mot Applicable
Da_ R price amongst the selective crilena is in ling with the Takeover Motes:
3 [ URL of websila Mot available Rapiisions andarmat HETE b
|| 4 | Detais of piace where majonity of fied The Company does nol have any fised IO I TR N8 o PP f‘_ S AR 1 The above financial Results were reviewad by the Audit Committee and thereafter approved and taken on
il A B assets ewcept one small piot of tand (272 However, ihe IDC Members draw attention to fhe shareholders to record by the Board of Diractors at their respective meetings held on October 22, 2026. The joint Statutory
SqMirt & Maue Pal, District Raigad, the closing marked prica of the Equity Shares on BSE Limited as Auditors have expressed an unmodified opinion on the both Standalone and Consolidated financial
Maharashtra, Pending Arbilration on 21.10.2026, being Rs.30.60 per Equity Share which is higher statemeants for the year.
proceeding against PWD, Maharashira. thanihe Ofer Price 2 Standalone Total Income from operations: ¥ 1904.8 Cr/- and 7 3689.23 Cr/-; (b) Né&t profit bafore tax; T
Il 5 | Irstafled capacity of main products/services | Not applicable The sharsholdars of the Target Company are advisad fo 670.95 Cr/- and T 1331.03 Cr/-; and (c) Net profit after tax: ¥501.57 Cr/-and T 895.00 Cr/- for the quarter
. : , % . nd half year ended respactively.
& | Cluantity and value of main products Not applicable independently evaluate the Offer and take informed decision i _ _ _ )
services sold in last financial year WL 3¢ nbio offae thalr 6 3ha< s h Dibaa Difor 3 Theaboveis an extract of the detailed 1:::r:1'|_at :::-f Unu:!:te::! Financial Eesultﬁ filed W|ti_1 the Stock Exchal_'rges
[ . - - - - - : under Regulation 33 and 52 of the SEBI (Listing Obligations and Disclosure Reqguirements) Regulations,
7 | Mumber of emplayees / workmean niL 13.| Disclosure of the voting patterm The recommendations wefe unanimously approved by ine 2015. The full format of the unaudited Financial Results are available on the websiles of National Stock
8 | Further detals includng last avatable Details can be sought by emailing rembers of the IDC present &t the Mesting held on Oclober 22 Exchange of India at www.nseindia.com/corporates, BSE Limited at www.bseindia.com/corporates and
fnancial statements (with schadules) of wo | sakbcirp@gmail.com 2028, onthe Company's websiteatwww creditaccessgramaan.in
years, bsts of crediors, are avadable at URL 14,| Details of indepandent Advisars, i any None 4 For the other line tems referred In regulation 52(4) of the amended Listing Regulations, pertinent
9 | Eligibility for resolubon applicants Datails can be sought by emadng 15.| Any other matter to be highlighted Mo disclosures have been madeto the Stock Exchange(s) and can be accessed through the website link given
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ALKEM

ALKEM LABORATORIES LIMITED
CIN Mo: UD0305SMH1973PLCT174201
Regd. Office; "ALKEM HOUSE", Senapati Bapat Marg,
Lower Parel, MUMBAI 400 013, Phone ; 3082 9900
E-Mail: contact@alkem com Website: www.alkemlabs.com

DCB Bank Ltd.

A-5et House, 7156, 0.8, Gupta Road,
karal Bagh, Naw Delhi - 110005

DCB BANK

POSSESSION NOTICE

PUBLIC NOTICE

This is 1o Notify lo all our trade stockiest / wholesalers [ retailers /
consumer and Public at large that ALKEM LABORATORIES LIMITED
has reduced the Maximum Retail Prices (MRPFs) in respect of the
following medical formulations linked to the nolification Ref. 5.0, 5680 (E)
dated 17" October 2026 izsued by the Mational Pharmaceuticals Pricing
Authority. You are requesbed to ensure that the benefit of the reduction in
price is passed on fo the consumer, and they are billed at reduced price

The undersigned being the authorized officer of the DCB Bank Ltd., under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest (54 of 2002) and in exercise of powers conferred under section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice on below mentioned dates calling upon the borrowers (Borrower’s and Co-Borrower’s) to
repay the amount mentioned in the notice as detailed below in tabular form with further interest thereon from within 60 days from the date of
receipt of the said notice.

The borrower and Co-Borrower having failed to repay the amount, notice is hereby given to the borrower, Co-Borrower and the public in general
that the undersigned has taken possession of the property described herein below in exercise of powers conferred on him under sub-section (4)
of section 13 of Act read with rule 8 of the Security Interest Rules 2002 on this 19-10-2026.

The borrower, Co-Borrower in particular and the public in general is hereby cautioned not to deal with the property (Description of the immovable

FRIDAY, OCTOBER 23, 2026

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Ragisterad Office at : "CHOLA CREST™ 3rd Floor, C54 & C55, Super B-4,
Thiru ¥i Ka Industrial Estate, Guindy, Chennai-600 032

& Chola

DEMAND NOTICE UNDER SECTION 13(2) OF SECURITISATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002

Pricalist of below products

as per current price list or printed MRP whichever is lower

can be obtained from your trade/Channal

Property) and any dealings with the property will be subject to the charge of the DCB Bank Ltd., for respective amount as mentioned here below.
The Borrower’s attention is invited to provisions of Sub-section (8) of Section 13 of the act, in respect of time available, to redeem the secured

You, the under menfioned Borrower/Co-Borrower is hereby informed that the company has inifiated proceedings againsd
vou under the Secunzation and Beconstruction of Fmancial Assets and Enforcement of Securnly Interest Act, 2002 and
that the Motice under 13{2) of the Act senl to yvou by Registered Post Ack. Due for Borrower's: has been returned
undelivered. Hence, you are hereby called upon to take nolice and pay the outstanding loan amount mentioned againsi
the said account with interest accruing there from within 60 days from the date of this publication, failing which the
company will proceed against you by exercising ifs right under Sub-3ec {4) of Section 13 of the Act by enforcing the
below mentioned security to realize 5 dues with inferests and costs. It is neediess to mention that this nofice is
addressedio ;wt:n.awlw.:rulnr-e]udlve o any otherremedy to the company,

[ Loan Account No. MTL1MTAQ0000137213/ MTL1MTADO000149647, Name and Address of the Borrower/Co-
Borrower: 1.3V¥S TRADERS, (Borrower) 52 Nan Mathura Uiar Pradesh- 281401 Also Al:- 25 Shrae Vijendra Nagar

post of Deputy Chief Vigilance Officer on deputation basis from Central
Government/State Governmenb/PSUs/Autonomous Bodies., The last date for

partrar or company's DepotCA&F assets. Setaha Mathura Near Shivasa Estate Mathura Utlar Pradesh- 281004 2. RUBI SINGH|Go Borrower) 25 Shree Vijendra
. - Magar Near Shivasha Slate Saloha Asgarpur PO Satcha Dist. Mathura Uttar Pradesh- 281004, 3. VEERPAL

Product Name Pack Maximum Retall Prics Demand Notice Dated. 26-05-2026 VIJENDER SINGH (Co Borrower) 25 Shrae Vijendra Nagar Near Shivasha EState Satoha Asgarpur PO Krishna

effective from 23/10/2026 Name of Borrower(S) and Co-borrower(S) | 1. MR. BANSIDHAR and 2. MRS. BEERMATI BEERMATI Nagar District Mathura Uttar Pradesh- 281004. 4. NEHANA (Co Borrower) Nari P O Nari Mathura Uttar Pradesh-

Celuxa Injection 20ml Vial raz2.en Total Outstanding Amount. Rs.15,56,440/- (RUPEES FIFTEEN LAKH FIFTY SIX THOUSAND FOUR HUNDRED 281401, Also at:- Plot Land Number 25, Khasra No. 984 Mauja Satoha Asgarpur Tehsil and District Mathura Littar

TR Pradash- ZH1004. Loan Amount: Hs. 74 50 486,00 Bs. 200,000 - Date of Demand MNotice: 15 102026 Amount

Benur I_nJEF“n” Iml PF3 7177 FORTY ONLY)as on 26-05-2026 Cutstanding ; Rs. 77 .B5 8200 (Rupees Savanly Savan Lakh Sixly Five Thousand Eighl Hundred Twenty Only) & Rs.

Denu Injection 1ml PFS 7arm.7v Description of The Inmovable Property |ALL THE PIECE AND PARCEL OF PROPERTY HAVING MEASURING AREA 0 KANAL 10 202,796/~ {Rupees Two Lakh Two Thousand Seven Hundred Ninety Six Only), as on 13.10.2026 towards Loan Ma.

Denub Injection 1ml PF3 A=l T MARLAS |.E.1/2 SHARE OF 1 KANAL 0 MARLAS, COMPRISED IN KHEWAT NO. MTLAMTADODOOYAT212/ MTLIMTADDDODT49647 NPA Date; 04.10.2028

‘Denub Injection |2 x 1ml PFS| 15143.53 142MIN, KHASRA NO. 806(1-0), SITUATED AT VILLAGE DHABI KALAN, SUB TEHSIL . . S E“EZEED”\';E OF 'EM"":*‘ME%E%E“FF E‘“T"" e e i

Pertuza Injection 14mi Vial 27083.87 BHATTU KALAN, TEHSILAND DISTRICT FATEHABAD. S A LAINS ACANTNORG £ MABRLARG 2l DRI . EOUR D 10 L 50 WS e[ D+ D ol LENa AR Mae

it itirili - T v ’ S STRIC Satoha Asgarpur Tehsil and District Mathura Uttar Pradesh- 281004 Bounded as: East:- Plot No. 26, West- Path 18
Advamab 100 Injection 4ml Ga0g.4.2 Sd/- 1
L . Faet. Maorth:- Path 18 Faal. South:- Land Other. Authorised OFi

A{juan]ah .ﬂ[]l:l ||1jeg:t|{_;|r'| 15[111 14'1':'}1 35 Date : 23.10.2026 Authorized Offlcer, uthorise Icar

Palbo 100mg Capsule e 360000 Place : FATEHABAD, HARYANA DCB Bank Limited Date: 23.10.2026, Place: Mathura, U.P. For Chelamandalam Investment And Finance Company Limited

Palbo 125mg Capsula 21's 3670.00

Alrubicin 10 Injection Wial 29250

Alrubicin 50 Injection Vial 865.05 = Hi NDUJ A HOUS' NG FIN ANCE LIMITED i Loan Account Number and Demand Notice u/s 13(2) | Date and Reserve Price

Alrubicin 100 Injection Vial 155460 25 Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-600015. \CEESCLCICE=CUEIE(OTRRR:CEIEIONCIEEICHS) Date and Amount Typeof | ___ EMD ____

Altraz. 1 mg Tablet 1d's 353.02 ._‘_.I.-_;’ Branch Office: F8, First Floor, Mahalaxmi Metro Tower, Total O/S Possession | Bid Increase Amount

TT— S PFE T d:; 0 HINDUJA Sector 4, Vaishali, Ghaziabad, 201010 DL/KNR/RANJ/A000000309, 08-11-2025 & Rs. 2180056/- | 25-02-2026 | Rs. 4597000)-

ulvetraz Injection mn B "Er HOUSING FINARMNCE Email: auction@hindujahousingfinance.com Mrs. LAXMI AGARWAL, Mr. SUBHMA GUPTA, Rs.2095895/- as on 21-10-2026 Symbo|.ic Rs. 459700/-

Megeetron 160 Tablel 10's 407.07 ACM - SUSHANT TALWAR - 8882667796  »  RRM - SHASHI MISHRA - 9718025302 61ARJUN NAGAR GHAZIABAD - 201001, Possession | _Rs. 10000/

Fibnib 100 Capsule il's B70.3% ZRM - PAWAN KUMAR PANDEY - 8010562716 o ZCM - PAWAN KUMAR YADAV - 9711992427 |Description of the Inmovable Property: FREEHOLD RESIDENTIAL HOUSE NO-72 NEW NO-61 ON FIRST FLOOR MEASURING AREA 103

Fibnib 150 Capsula 10's 1051 46 APPENDIX- IV-A [Refer proviso to rule 8(6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY |SQYD, ORSAY 86.11 SQMTBUILTONPLOTNOS, SITUATED INARJUN NAGAR LONI GHAZIABAD.

Cir i lian Labaritoian Liniad |E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of | 25. " Suaﬁkgﬁllﬁﬁxﬂ'yo%ﬁgﬁﬁ ANSHU 08-11-2025 & Rs. 1217955/- 2?3-38-202'6 RRS 111199990000(;/'

: : ) . , : : : s. , M. , Rs.1368350/- as on 21-10-2026| _Physica s. :

_ G- . Security Interest .Act, 2002 (heremaftt:r referred”to as “the Act”) read with proviso to Rule 8(6) of the Security Interest (Enforcement) | HNO 160 SECTOR 9 BLOCK VIJAY NAGAR Ghaziabad - 201001. "Possessmn " Rs. 10000
Date: 23.10.2026 Dishant Doshi Rules, 2002 (hereinafter referred to as “the Rules”). Description of the Inmovable Property: Residential FlatNo.G-2, Ground Floor, (L.I.G. Fiat), Rear RHS, Back Side, Without Roof Rights, Covered
Place: MUMBAI Deputy CFO Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below-described immovable property | |area measuring 400 Sq. Feet, i.e. 37.16 Sq. Meters, Freehold Residential Built On Plot No.C-1/11, Situated in Residential Colony D.L.F Dilshad

mortgagedicharged to the Secured Creditor, the possession of which has been taken by the Authorized Officer of Hinduja Housing Finance Limited|  |EXtn.—l, Village Brahmapuralias Bhopura, Pargana Loni, Teshil & Distt. Ghaziabad, U.P-201005,.

FORM G (Secured Creditor) having its Corporate Office at 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai — 600015 and one of its Office at: |26. DL/NCU/GHAU/A000002994, Mr. YOGESH SHARMA, 08-11-2025 & Rs. 1121861/~ | 27-03-2026 | _ Rs. 1507000/

INVITATION FOR EXPRESSION OF INTEREST FOR F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali, Ghaziabad, 201010, will be sold on “As is Where is”, “As is What is” and Mrs. PRIYA SHARMA, HNO 14492 8, RAM NAGAR MANDOLI  |Rs.1257964/- as on 21-10-2026| _Symbolic AR

Supreme Ahmednagar Karmala Tembhurni Tollways Private Limited ’ P ' s ’ AR ’ S | ROAD SHAHDARA EAST DELHI - 110032. | Possession Rs. 10000/-
AT MUMBA! & GURGAON “Whatever there is” basis on the dates mentioned below for realization of the amount due to the Secured Creditor from the borrowers and Description of the Inmovable Property: Residential Flat No-T.F.-02, LIG, Back Side built up on Plot No -NP-04, admeasunng area 35 Sq. Mtr.

{Under stib-requiation (1) of requiation 364 of the Insalvency snd Bankruptey guarantors. The sale will be done by the Authorized Officer through e-auction platform provided at the website: www.bankeauctions.com - |block- gz?glﬁsg ig;7fggg;:)§:?:yh|’|”dFﬁ;ﬁgfﬁgss\ﬁgﬂiﬁrgana"-f;];, ﬁhzs(l)l S‘SD;SECt-thOaZZ;aSt(de e e

Baard af India (Inscévancy Fasolulan Pracess far Corporate Persons) Regulalions, 2016) = . . . » M. ) - S. - D S. =

HE e e ] - Date of Inspection of the property 16.11.2026, 14:00 hrs -17:00 hrs Mrs. YASHODA VERMA, H NO 217 C BLOCK AMAR VIAHR VIKAS|Rs 1170064/ as on 21-10-2026| Symbolic | Rs. 124000/-

1 . - e EMD Deposition Last Date 17.11.2026, Till 17:00 hrs. - KUNJ LONI DEHAT GHAZIABAD - 201102. Possession |  Rs. 10000/-
Mame of the corporate deblor along with | Suprema Ahmednagar Karmala i - i . -12- Description of the Inmovable Property: Residentail House No. 18/1, Area Measuring 25 Sq. Yds. |.e., 20.90 Sq. Mtrs. Out Of Khasra No. 43,
PAN & CIM/ LLP Na Tembhurni Tollways Private Limited 3 Date/T |meof EA"‘:t“ ber and 18.11 '026"0 hs 1 3 .00hs d RE e e Situated AtAmar Vihar, Village: Bahetahazipur, Akash Punj Public School, ParganaAnd Tehsil: Loni, District; Ghaziabad, Uttar Pradesh.

PAN : AAPCS18818 r. oan Account Number an emand Notice u/s 13(2) ate an
y 24 No. Name of Borrower(s) / Co-Borrower(s) /Guarantor(s) Date and Amount Type of EMD 28. GZ/GNR/GNRN/A000000766, Mr. GAURAV KUMAR, 08-11-2025 & Rs. 665146/- 25-02-20_26 Rs. 1439000/-
CIN ; U45203HR2010PTC 45531 Total OIS Possession | Bid Increase Amount Mrs. SANGEETA SHARMA, H NO 292 KRISHANANAGAR | Rs.703739)- as on 21-10-2026 | _Symbolic Rs. 143900/-
21 Address of e egiolered ofige 740, WP DT TN, ROl DL/DEL/DLHI/A000000291, Mr. SUSHIL KUMAR SHARMA Rs. 1748000/ MAUJPUR DELHI - 110053, Possession | __Rs: 10000
M & Road, Gurgaon, Haryana-122002 1 Ve AN SH‘;{’g‘h’l‘X’ ng\] o 1UBLOCK% o BRI 28-04-2025 & Rs. 1053988)- 2%'0&%?55 R Description of the Immovable Property: RESIDENTIAL PLOT NO. 6, AREAMEASUING 50 SQ. YARDS, OUT OF KHASRANO. 55, SITUATED

% |URL of website | Hot available ' BUR LOMN| GHAZIABAD 201105, Rs.10322871-as on 21-10-2026| ) aion |—Re—To000T ATAMAR VIHAR COLONY, VILLAGE: BAHTAHAJIPUR, PARGANA&TEHSIL: LONI, DISTRICT: GHAZIABAD, UTTAR PRADESH.

4 | Details of place where majority of fived The Company does nol have any. foed Description of the Inmovable Property: Residential Vacant Plot Out Of Khasra No. 137-m, Situated At Sonia Nagar, In The Revenue Estate Of 29. GﬁlﬁNIglzc;"fARhﬁA?(Oa%1%]QZNI\ARiR};ARRANH?AEQ&I;,,ASDONI'S'XQL 07-11-2025 & Rs. 2006135/~ 02'0252?.26 - RRS 35544000/ =
assels ana [ooated ' | assets except one small plat of land (272 Village Behaita Hajipur, Pargana Loni, Tehsil & District Ghaziabad, Uttar Pradesh, Area Measuring 83 Square Yards |.e. 69.396 Square Meters,. 0227 AS OPRADGESH IN?)I A -UZO 1% 01 U Rs.2272654/- as on 21-10-2026 Poggl:s%ilgn RSS 3150500003{ -

; SqMr) at Mauje Pali, District Rasgad, 2. DL/MNR/MNDL/A000000014, 25-09-2023 & Rs. 1592028/- | 16-10-2025 Rs. 2433000/- — : - : — . —
| Maharashira. Panding Arbitration Mr. VIJAY PAL SINGH, Mr. BABITA BABITA, Rs. 1129429085 on 21-10-2026|  Symbolic |~ Rs. 243300/- Description of thg Immova_ble Property. Frgehold R§S|dent|al House No. 227, area measuring 100 sq. yd. out of Khasra No. 195, situated at
| soceeting sgainst PWD: Mahareshtrs, H NO 277 B BLOCK KRISHNA VIHAR LONI GZB-201102. Possession | s 10000- | -Ni‘;‘;\;‘:ﬁ?&gmﬁ%ﬁ"?{jﬁzr‘&Te*;;"&D'Sﬂiihaz'a:nadd%i s

- T . : Description of the Immovable Property: FREEHOLD RESIDENTIAL VACANT PLOT NO 217 ADMEASURING AREA 150 SQ YD. 125.41 SQ | 3U- , V'S Vanprees Haur, WUCI sumar | _Jo-11- S o | S. -

5 | Instalied capacity of main productsiservices | Not applicable MTR) FAILING UNDER KHASRANO- 1507 MISITUATEDAT BRI VIHAR TOWNSHIP, BLOCK B VILLAGE LONI-201102. Gautam, D-178,at No. F1-3, First Floor, Back Side Flat Indraprastha, Rs.1354114fas on 21-10-2026 | Symboic | RS- 1218007
Quantity and value of main products/ Not applicable En : 2 ; - , : - . , -

B EEME‘: R e PR 3.| DLALONLONVAOOD0QOO1S, Mr. RAHUL KUMAR SHARMA, RS1 86:33821072/5; F;S; 271651333;3(/) -, 2gy0n2]b20?|§6 L Description of the Immovable Property: Residential Plot bearing no. D-179, Area Measuring 40 sq yds, Flatno. FF-3, First Floor, Back Side Flat,

= TR = o ASALATPUR FARRUKHNAGAR GHAZIABAD UP-201003. : Possession Rs 10000)- IS|tuated atIndraprastha, Loni, Ghaziabad, Uttar Pradesh-201002.

e e M e Description of the Immovable Property: FREEHOLD RESIDENTIAL PLOT MEASURING AREA 56 SQYDS OR SAY 46821 SQWTR.|31.| DL/MNR/MNDL/A000000167, MR. SANSAR PAL, MRS. URMILA | 21-01-2026 & Rs. 2484803)- | 22:04-2026 | Rs. 2818000/-

8 | Further dedails inciuding last availsble Detalls tan b soughl by amaling PERTAINING TO KHASRANO 501 MI SITUATED IN VILLAGE ASALTPUR PARGANATEHSILLONI DISTT GHAZIABAD. DEVI & MR. ANTRIKSSRI-}ELBJXBAARb DZ-S?O%/;LI NO-14 GHAZIABAD | Rs.247985/-as on 21-10-2026 P%gg;t;%lilgn SRSS. 21801080003/-
fimanzal statemants (aih schedules) of twp | saki.ci mail.com -06- 5 -05- 5 . § : : -

i f' f;‘ f er.:;“' sme_-:d;::z, T"R[i- PRd b A o . ITHLECH | 22062021 5 Rs. 15309920 | 13:05:2025 | R 2730000 Description of the Immovable Property: Freehold Property BEARING NO B-1/72, (PLOT NO 72 BLOCK B-1) FLAT BEARING NO G-1, FRONT
T e O s SABHAJPUR LONI DEHAT GHAZIABAD 201100 Rs. 1445321 as on 21-10-2026| Y ion |—Te—To0007 SIDE, ON GROUND FLOOR WITHOUT ROOF RIGHTS COVERED AREA600 SQ FTAPPROX ¢, 55.37 SQMTRS.UNDER MIG CATEGORY
% | Efgibility for resolution applcants Detads can be sought by emailing — ' ' SITUATEDATDLF DILSHAD EXTN Il INTHEAREAOF VILLAGE BRAHAMPURALIAS BHOPURA.
; ety : 7 Description of the Immovable Property: FREEHOLD RESIDENTIAL PLOT MEASURING AREA 161 SQ YD. OR SAY 134.61 SQ MT.
under section 25(2)(h) of the Code #aldn chpigmal com PERTAINING TOKHASRANO-585 SITUATED INAMBEDKAR PURAM (DAYANIKETAN) TILASEHBAZPUR LONI GHAZIABAD. 32. DL/MTG/KMPR/A000000137, Mr. MANOJ KUMAR, 09-01-2026 & Rs. 1559879)-_ | 11-08-2026 | _Rs. 2099000/:
10| Last date for receipt of axpression of interes! | 07.11.2026 5. | DLIDEL/PAND/A000001406, MR. MOHD AFZAL, MRS. SAHJADI | 12-09-2024 & Rs. 2048242/ | 13-06-2025 | _Rs. 36620007 Mrs. KAMLA DEVI, HOUSE NO-13/34 TRILOK PURI CHILLA ~|Rs.1683103/- as on 21-10-2026| Physical { Rs. 209900
prri ool lstor | 12.11.20 | SAHJADI, KHASRA NO 1230,RANJIT VIHAR VILLAGE,LONI NEAR ' Symbol Rs. 366200/ SARODAKHADAR DELHI - 110091, Possession J;—Rs.10000-
1 Datﬂ of issus of provisicnal st of 1211.2026 MV ROAD. GHAZIABAD UTTAR PRADESH - 201102 Rs1672214/ as on 21-10-20261 | ¥ eon F—TRe-To0001 Description of the Immovable Property: PLOT NO A-171 FLAT NO-UGF-1 KHASRANO-211, UPPER GROUND FLOOR FRONT RHS FLAT
prospechve resolubion apphcants Besapton of thé Fovabe-Propay=TTopeTy 2763 meas.uring 119 sqyds part of Knasra NO-1230 min situated af viIIagé TERENEE RAILVIHAR SADULLABAD PARGANALONINEARNAV JEEVAN MODEL SENIOR SECONDARY SCHOOL GHAZIABAD-201102.
12| Last date for submission of :.bjeminns 17.41.2026 chakbandi) Colony Known as RanjeetVihari:’argana LoniGhaziabad. 33 DL/MTG/KMPR/A000000211, Ms. RUKSANA RUKSANA, 09-01-2026 & Rs. 1830821/-_ 22-04-2026 Rs. 3331000/-
lo provisional list 6. | GRIKAP/KUNJ/A000000712, Mr. VINOD GOPI, Mrs. SANGEETA | 26-09-2024 & Rs. 1016607/ | 29-04-2025 | _Rs. 13020007 Mr. SAYEED SAYEED, 205 GALINO 7 SHRIRAM COLONY GALI|Rs.2010773/- as on 21-10-2026| Symbollc | _Rs. 333100
7 - | BAOALI, PLOT NUMBER B43, AKASH VIKASH MANDOLI VIHAR Symbolic | Rs. 130200/ MO-7RAJV NAGAR KARAWAL NAGAR DELHI- 110094, ossossion |__Rs. 10000"
13| Date of issue of final kst of prospective | 20.11.2026 Y SHRAD GHAZIABAD UP 201102 Rs1291709/- as on 21-10-2026| oY on I— =700 Description of the Immovable Property: FLAT NO-UGF-04 PLOT NO MM 57 MMROAD UPPER GROUND FLOOR BACK SIDERHS FLAT DLF
I'ESEIIU[IEII'I apphcanis - — : - —_— : — ANKUR VIHAR HADBAST SADULLABAD VILLAGE LONINEAR BY GANPATIDEVELOPERS GHAZIABAD UP-201102.
S Rl e Description of the Inmovable Property: Part of Plot No 25, area measuring 60 sq yards comprised in Khata No 00250, Khasra No 792, Village
14| Date of isswe of information memorandum, | 21.11.2026 Meerpur Hindu Pargana, Tehsil Loni, and District Ghaziabad Up. 34. DL/NRY/NRYN/A000000027, Mr. RAJESH SHARMA, 09-01-2026 & Rs. 1732424)- | 22-04-2026 | _Rs. 2501000/-
avaiuation, marix and request for resalution 7 GRIKAP/KUNJ/A000000640, MR. RAM VINOD RAUT, 21-04-2025 & Rs. 708823/~ | 12-08-2025 | _ Rs. 759000/- Mrs. MANJU DEVI, HOUSE 2131/5 GALINO 2 SHIVMANDIR  |Rs.17954561- as on 21-10-2026| Symbolic | _Rs. 250100/
plans to prospective resolution applicants MRS. SUDAMA DEVI & MR. SHRAWAN KUMAR, H NO 14F/55 |Rs 836734/- as on 21-10-2026 | Symbolic Rs. 75900/- _ PATEL NAGAR DELHI - 110008. Possession | _ Rs. 10000/-
IR T o GALI NO 2 LONI DEHAT GHAZIABAD UP-201102 Possession Rs. 10000/- Description of the Immovable Property: PLOT NO B-14 RAIL VIHAR SEHKARI AWAS SAMITI LTD VILLAGE SADULLABAD LONI
15| Las! data for submission of resciution plans | 21.12.2026 : : GHAZIABAD UP-201102
= 2 = Description of the Inmovable Property: PLOT AREA MEASURING 50 SQ YARDS COMPRISED IN KHATA NO-00250, KHASRA NO-792, :
16| Process emaf id to submi Expression of Inlerest | sakt.cirp@gmail.com VILLAGE MEERPUR HINDU PARGANALONIDIST GHAZIABAD UP. 35.. DL/DEL/LXND/A000002111, Mr. ROHIT ROHIT, Mrs. SARLA 13-02-2026 & Rs. 1452931/- | 22-04-2026 Rs. 3430000/-
17| Detals of corporate deblors regisration | Yes, Registered as MSME vide reglstration 8. | DLINCUIGHAUIA000002636, Mr. PAPU KUMAR, NITU KUMARI, | 24-10-2024 & Rs. 2030913~ | 07-04-2026 | _Rs. 19600001 | | SARLA, HOUSENO-36 NEW FRIENDS COLONY, BAGH RANAP, Rs.1477197/- as on 21-10-2026| Symbole | Rs. 343000
slays a8 MSME no.: UDYAM-HR-05-0013364 67/68,3,CHIRODI ROAD PURVI ADESH NAGAR, LONI, DEHAT | Rs.1903243/-as on 21-10-2026| _Physical | Rs. 196900 LONIDEHAT, NEAR SHIV MANDIR _Utar Pradesh - 201102 , __[|"ossession |7 Rs. 10000~
Nate ; Person disqualified under Sec 29A of the Code Is ineligible to submit Expression of GHAZIABAD Uttar Pradesh - 201001. Possession Rs. 10000/ Description of the Inmovable Property: Residential Plot No .08 (part) Area Measuring 50 sq. yards .i.e, 41.805 Sq Meters .i.e, 450 Sq Ft. Out of
Inferest, For detailed clause of Sec 20A You may access www.ibbi.govin, Description of the Immovable Property: Residential Flat No-UGF-03, MIG, Back Side builtup on Plot No—NP-04, admeasuring area 50 5. Mtr,| | <nasra No-1551Situated atAshoka Enclave Extn., Village Loni Ghaziabad - 201102.
Note : This timeline shall be subject to such extension as may be granted by the Adjudicating l block-D, Situated at Residential Colony Indraprashta Awas Yojna Parganla-Loni,TehsiI &District-Ghaziabad (U.P.). 36.. DL/SHL/SHLM/A000000304, Mr. Manchand Manchand, Mrs. 13-02-2026 & Rs. 372379/~ | 11-08-2026 Rs. 5577000/
Authorly: CA Vikash Gautamchand Jain 9. DL/DEL/LXND/A000001518, Mr. Vinod Kumar Sharma, | 17-03-2026 & Rs. 972938/- | 26-06-2026 | Rs. 1949000/ Veerwati Veerwati, H No 64 Afialpur Near Bhumiya Plot No 6,khasra| Rs.404611/- as on 21-10-2026 | _Physical Rs. 557700/
{Rezolution Professional) Supreme Ahmednagar Karmala Mr. Vikash Sharma & Mrs. Mithlesh Sharma, H.no. 629 Gali No-12| Rs 1190537/ as on 21-10-2026| Symbolic Rs. 1949000/- No 126/2,vill Nistauli Modtila R, Ghaziabad Uttar Pradesh -201003. Possession Rs. 10000/-
Tembhurni Tollways Private Limited 1st Pusta Sonia Vihar Dayalpur North East Delhi-110094. Possession Rs. 10000/- Description of the Inmovable Property: PLOT NO 6 AREA MEASURING 171 SQYDS PART OF KHASRA NO-126/2 MN SITUATED AT
IBBUIPA-001/1P-PO035412017-18/10612 Description of the Immovable Property: Freehold Residential Back Side MIG Flatno. UG-3 on Upper Ground Floor measuring 500 Sq. Ft. or Say| | VILLAGE NISTAULIPARGANAAND TEHSIL LONIAND DIST GHAZIABAD UP.
Diate : 73.10.2026 204, Wall Street-1, Near Gujarat College, 46.45 Sq. Mt., Buiiton Piotno. A-99, pertaining to Khasra no. 347, situated in Raii Vihar Sehkari Avas Samiti Ltd., Village Sadullabad, Pragna & Tehsil {37 .| GR/KAP/KUNJ/A000000918, Ms. ANITA DHARAMPAL, 13-02-2026 & Rs. 883806/- | 22-04-2026 | Rs. 1962000/
e Ellisbridge, Alimedabad - 380 006 Loni, Distt. Ghaziabad. Mr. KARAN GUPTA, HOUSE NO C 30 INDRAPURINEAR | Rs 856944/- as on 21-10-2026 | _Symbolic Rs. 196200/-
LCE PN o B 10.| DL/GRN/PRTLIA000000011, Mr. Prince Bansal, Mr. Baleshwari | 06-03-2025 & Rs. 2038169 | 11-07-2025 | _Rs. 4658000 | | AILASH CHOWK LONI DEHAT GHAZIABAD - 201102. Possession | Rs. 10000/-
Baleshwari & Mrs. Baleshwari, H.no. 01 Opp Shiv Mandir Agraula | Rs 1681402~ as on 21-10-2026| Symbolic Rs. 465800/ Description of the Immovable Property: PLOT NO 30 OF REST PART AREAMEASURING 50 SQ YARDS COMPRISED IN KHASRANO-392
Ghaziabad Up 201102 , Opp Shiv Mandir Agraula, Ghaziabad - 201102, Possession Rs. 10000/- MIN, SITUATED AT RESIDENTIALCOLONYABCD INDRAPURIVILLAGE GHAROTIKHURD PARGANALONIDIST GHAZIABAD.
Description of the Inmovable Property: Residential House No 6, area measuring 200 Sg. Yds., i.e. 167.22 Sq. Mtrs., out of Khasra No. 452,38, DL/LON/LONI/A000000420, 17-03-2026 & Rs. 2233423/- | 26-06-2026 Rs. 3007000/-
situated in Village Agraulla, Pargana Loni, Tehsil & District Ghaziabad, U.P. Mr. WASEEM WASEEM, Mrs. AAMNA AAMNA, Rs.2261957/- as on 21-10-2026| _Symbolic Rs. 300700/-
. DL/NCU/GHAU/A000002654, [ 09-01-2025 & Rs. 2097805/ | 13-05-2025 | _Rs. 2132000/- L WARD NO 5 MUKHIYA GATE BAGH - 201102. Possession | _Rs. 10000/-
Mr. BIRENDRA KUMAR, Mrs. REKHA REKHA, RS 1923308 5 on 21.10.2026|  Symbolic | Rs. 213200 Description of the Immovable Property: TF-2, ON THIRD FLOOR M.I.G RHS SIDE FLAT FREEHOLD RESIDENTIAL PLOT NO D-166, IN
H NO 154, SHARIFUDDINPUR JAWLI-2, GHAIZABAD- 201102. ' Possession Rs. 10000/ BLOCKD,AREAMEASURING 120.12SQ METERS SITUATEDAT RESIDENTIAL COLONY INDRAPRASTH YOJNALONI GHAZIABAD.
Description of the Inmovable Property: Residential Flat No-SF-02, front Back Side M..G. admeasuring area 50 Sq.Mitr., Built Up on Plot No-D- 30. DL/GRN/OMCN/A000000126, Mr. SANJEEV KUMAR, Mrs. SHASHI| 17-03-2026 & Rs. 1637743/- | 26-06-2026 Rs. 1949000/-
209, Situated at Residential Colony Indraprastha, Awas Yojna Tehsil & District Ghaziabad, (U.P.), . TIWARI, H.NO H-243 DESU CLY TRI POLIYAVTC RANA PRATAP |Rs.1745506/- as on 21-10-2026| _Symbolic Rs. 194900/-
12.|  DL/DEL/DLHI/A000001946, Mr. MUNESH KUMAR SHARMA, | 25-02-2025 & Rs. 2826382/~ | 09-07-2025 | _Rs. 1281000/- BAGH MALKA GANJ DELHI - 110007. Possession |  Rs. 10000/~
Mrs. SANGEETA SHARMA, H.No- 67 GALI NO-2 C-BLOCK Rs.2883781/- as on 21-10-2026|  Symbolic Rs. 128100/- Description of the Inmovable Property: Flat No FF 01, First Floor (front Right Side) Area Measuring 500 Sq Fts, Built On Plot No-11, Road D-6,
MUKUND VIHAR KARAWAL NAGAR NORTH EAST DELHI-110094 . Possession Rs. 10000/~ AreaMeasuring 168 Sq. Meters In The Residential Colony Known As Dif Ankur Vihar Situated In Village Sadullabad Ghaziabad.
Gatic h akti Description of the Inmovable Property: Pvt Flat No. SF-5 (Front Side RHS Flat) on 2nd Floor without roof rights area measuring 750 sqft Built {40 DL/KNR/PATE/A000000039, 17-03-2026 & Rs. 1528176/- | 26-06-2026 Rs. 1971000/-
ﬂm - Upon Plot No. 10, Block-A area measuring 435 sqyds situated at Village Sadullabad Colony Known as SLF Ved Vihar, Loni Tehsil and District Mr. RAVI GAHLOT, Mrs. DIMPAL DIMPAL, Rs.1616573/- as on 21-10-2026| Symbolic Rs. 197100/-
S m-:-‘“‘ Ghaziabad, Uttar Pradesh _ H NO C137 C BLOCK LONI GHAZIABAD -201102. Possession Rs. 10000/-
T T 13.| DLIMTG/KMPRIA000000202, Mr. MAHMOOD SIDDIKI MAHMOOD]| 12-03-2025 & Rs. 522017/~ | 04-07-2025 Rs. 770000/- Description of the Inmovable Property: FREEHOLD RESIDENTIAL PLOT MEASURING 25 SQ. YD. OR SAY 20.90 SQ METER PERTAINING
MORMUGAOQ PORT AUTHORITY SIDDIKI, Mrs. RUKSANA RUKSANA, Rs 573374/ as on 21-10-2026 |  Symbolic Rs. 77000/- TOKHASRANO-115 SITUATED INVIKAS KUNJ VILLAGE BEHTAHAJIPUR LONI GHAZIABAD UP
"NF ADMIN . N MEN 29 GALINO 4 ASHOK VIHAR 4 GHAZIABAD-201102. Possession |  Rs. 10000~ |41 DL/GRN/SRJP/A000000196, Mr. RAMAN RAMAN, Mrs. SAROJ | 17-03-2026 & Rs. 1005152/~ | 11-08-2026 | _Rs. 1251000/-
GENERAL ADMINISTRATION DEPARTMENT Description of the Immovable Property: PLOT NO 29 AREA MEASURING 30 SQYDS PART OF KHASRA NO-280 SITUATED AT VILLAGE|  |SAROJ, 6263 GALI RAVIDAS NABI KARIM PAHARGANJ CENTRAL|Rs 1084223)- as on 21-10-2026|  Physical Rs. 125100/
Brief Advertisernant notice MNo. GADPC-AM51/2026/07351 Date: 19072026 LONI(INSIDE CHAKBANDI)PARGANAAND TEHSILLONIAND DISTRICT GHAZIABAD UP. | DELHI - 110055. Possession Rs. 10000/-
14, DL/BDP/BDRP/A000000190, 28-04-2025 & Rs. 1815609/~ | 12-08-2025 Rs. 2074000/- Description of the Inmovable Property: RESIDENTIAL FLAT UGF-1, ON UPPER GROUND FLOOR LEFT SIDE WITHOUT ROOF RIGHTS
APPOINTMENT ON DEPUTATION BASIS Mr. IMRAN IMRAN, Mr. NOOR JAHAN, E 156, MAIN SATPUTA |Rs.1767337/- as on 21-10-2026| Symbolic | Rs. 2074007 AREAMEASURING 330 SQFT. i.e, 30.657 SQ METERS BUILT ON PLOT NO C-244 AREAMEASURING 100 SQ YARDS i.¢, 83.61sq Meters,
Marmugao Port Autharity, Headland, Sada invites applications far filling up the ROAD, SHRI RAM COLONY, DELHI, 110094 . Possession Rs. 10000/- SITUATEDAT S.L.F VED VIHARIN THE REVENUE ESTATE OF VILLAGE SADULLABAD GHAZIABAD UP.

Description of the Inmovable Property: VACANT PLOT NO 70 &71, aera measuring 40 Sq. yards i.e, 33.44 Sq meters Out of Khasra No.54

Situatedin area Sonu Vihar Loni Pargana Ghaziabad.

“Mode of Payment :- Payment shall be made by demand draft in favour of Hinduja Housing Finance Limited payable at Ghaziabad

17. DL/MNR/MNGR/A000000580, MR. KAUSHAL SINGH, 16-06-2025 & Rs. 1534875/- | 15-10-2025 Rs. 1911000/~ | prospective bidders may contact the Service Provider C1 INDIAPVT.LTD. 605A, Add: C1 INDIAPVT.LTD. 3rd Floor, Plot No.68 sector-44, Gurgaon,
REGRUITMEHT NOTICE - ENGAGEMENT OF MRS. SAVITA RANA, D7 S3 D BLOCK SHYAMPARK EXT Rs.1676417)- as on 21-10-2026|  Symbolic Rs. 191100/- Haryana-122003, (Contact Person: Mithalesh Kumar, Phone No. 7080804466, Email: delhi@clindia.com , Support Mobile Number:-
FINANCIAL ANALYST ON CONTRACT BASIS SAHIBABAD GHAZIABAD - 201005. ' Possession Rs. 10000/- 7291981124/1125/1126). 7. For participating in the e-auction sale the intending bidders should register their name at https://www.bankeauctions.com/

Applications  are

jobs/).

MUMBAI PORT AUTHORITY

invited

website www.mumbaiport.gov.in (people & career/

Financial Adviser & Chief Accounts Officer

from eligible Indian

A%

Indian Institute of Management Mumbai Eud T 121 DL/BPR/ASHO/A000000165, Mr. Sanjay Kumar Shivdhani 08-11-2025 & Rs. 1175851/~ | 25-08-2026 | Rs. 1116000/ ; - i i i i
I MUMEAT k ; ~ . ! : » W jay _ , : , = : amount. 18. The Successful Bidder shall pay applicable TDS (out of Sale proceeds) and submit TDS certificate to the Authorised officer.
iMinistry of Education, Government of Indial il Parshad, Mrs. Sarita Devi, Room No Df-15 Padamvilla Near Laxmi [Rs.1321221/- as on 21-10-2026 PPhYS'C?| Rs. 111600/-___ |49, Municipal/Panchayat Taxes, Electricity dues (if any) and any other authorities dues (if any) has to be paid by the successful bidder before issuance
Garden Pathshala Road Khekhr , Bhagpat - 201102. ossession Rs. 10000~ | ofthe sale certificate. Bids shall be made taking into consideration of all the statutory dues pertaining to the property. 20. Sale Certificate will be issued

Advertisement for Teaching & Non-Teaching Positions

M Mumbsai invites applications for Teaching & Non-Teaching positions from eligible candidates.

Advt. Number & Date

Mumbai Port Auth Dl’it}i‘ 20.| GZICHP/CHPL/A000000287, MR. SUMIT KUMAR, MRS. GEETA | 11-07-2025 & Rs. 1148452/- | 15-10-2025 Rs. 750000/- both to the Authorized Officer on his mail id auction@hindujahousingfinance.com and the Service Provider for getting declared as successful
GEETA & MR. VIJAY PAL, H NO 393, 9C, SAROOP VIHAR, Rs.1099799/- as on 21-10-2026| Symbolic Rs. 75000/- bidder in the E-Auction Sale proceedings. 15. The successful bidder shallimmediately i.e. on the same day or not later than next working day, as the
KADIPUR, ALIPUR, METRO, DELHI, DELHI, INDIA - 110003. Possession Rs. 10000/- case may be, pay a deposit of twenty five per cent, of the amount of the sale price, which is inclusive of earnest money deposited, if any, to the

MUMBAI

Post

4

Assistant Professor (Grade-ll)

b

Manager (Electrical)

-

Fr:rr detailed advertisements and other vacancies, ilﬂase visit

hitps://limmumbai.ac.in/careers g thiiie el .

recelpt of application is 04.12.2026 15.| DL/BPR/JHAH/A000000034, Mr. Usha Maheshwari, Mr. Chaman | 14-05-2025 & Rs. 1525831/- | 12-08-2025 Rs. 1702000/~ | Without Recourse” basis. As such sale is without any kind of warranties & indemnities. 2. Particulars of the property/assets (viz. extent &
P R e oy . . . Maheshwari, 3566 Jain Mandir Wali Gali Jani Moahlla Dharampura |Rs.1612921/- as on 21-10-2026| Symbolic Rs. 170200/- measurements specified in the E-Auction Sale Notice has been stated to the best of the information of the Secured Creditor and Secured Creditor shall

For further details, visit MPA websie hittns.//'www.mormugaoport gov.in. Ghandhi Nagar East Delhi - 110031. Possession Rs. 10000~ | not be answerable for any error, mis-statement or omission. Actual extant & dimensions may differ. 3. E-Auction Sale Notice issued by the Secured
o Description of the Inmovable Property: First Floor No FF-3 (Front left hand Side Without Roof Rights) area Measuring 540 Sq Fts, Build up on Creditoris an invitation to the general public to submit their bids and the same does not constitute and will not be deemed to constitute any commitment

SECRETARY Residential PlotNo-A-120 Situatedin Block A"SLF VED VIHAR" Located atKhasraNo-392 & 393 in Village Sadullabad Loni. or any representation on the part of the Secured Creditor. Interested bidders are advised to peruse the title deeds with the Secured Creditor and to

16 DL/DEL/LXNDIA000002649, Mr. VED PRAKASH, 10-06-2025 & Rs. 1180000~ | 12-10-2025 Rs 33570007 conduct own independent enquiries/due diligence about the title & present condition of trle property/assets and clalmg,,/dues affecting the propgrty

Svmboll Rs. 335700 before submission of bids. 4. Auction/bidding shall only be through “online electronic mode” through the website:

Mrs. ASH%EIEI\QACB?D_ éﬁﬁg&gﬁgggﬁﬁ?'— MODEL Rs.1491445/- as on 21-10-2026 Po)slg]esosilgn R33 1 050 00/~ | 2uction@hindujahousingfinance.com and htps://www.bankeauctions.com/ Or Auction provided by the service provider C1 India PVT LTD, who shall

Description ofthe Imnmovable Property: Residential House No-799, land areameasuring 80 Sq. Yardsi.e, 66.88 Sq. Meters out of khasra No-306,

Ward No41, Situated in the area of Village Jhandapur Pargana Loni.

Description of the Inmovable Property: Freehold Residential Plot measuring 100 Sq. Yd. or Say 83.61 Sq. ML, Pertaining to Khasra no. 449,

situated in Sukhdev Colony, Village Asalatpur, Pragna Loni, Tehsil & Distt G

haziabad.

MNationals for engagement as Financial Analyst purely 18.| DL/IMNR/NANR/A000000011, Mr. PRIYA KAMLESH KUMAR, Mr. | 16-06-2025 & Rs. 1505089/ | 15-10-2025 | _Rs. 1566000~ _ffavor of " Hinduja Housing Finance Limited. 9. The intending bidders should submit the duly filled in Bid Form (format available on
on contract basis SONU MURLIDHAR, D 25, 26 ANKUR VIHAR Loni DEHAT  [Rs.1609929/- as on 21-10-2026| _Symbolic Rs. 156600/~ | https://www.bankeauctions.com/ and auction@hindujahousingfinance.com along with the Demand Draft remittance towards EMD in a sealed cover
’ GHAZIABAD - 201102. Possession Rs. 10000/ addressed to the Authorized Officer at Hinduja Housing Finance Limited, at F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali,

Last date of re .:E.i-...-mg EIpp”CEI.ﬁHI‘IE iz 10.11.2026. Description of the Inmovable Property: Freehold Residential First Floor without roof rights admeasuring area 60.24 sq. mtr. built on Plot No. D-| Ghaziabad, 201010. 10. The sealed cover should be super scribed with “Bid for participating in E-Auction Sale in the Loan Account Number (as
12/25-26 situated at"DLF Ankur Vihar Colony" in Village Loni Pargana Loni Tehsil & Distt. Ghaziabad (U.P.). mentioned above) for the property (as mentioned above). 11. After expiry of the last date of submission of bids with EMD, Authorized Officer shalll

For details regarding educational qualifications. age examine the bids received by him and confirm the details of the qualified bidders (who have quoted their bids over and above the reserve price and
: g 2 Q g . g9e, 19.| DL/UTM/UTTM/A000001114, MR. ITWARIITWARI, MRS. BILKIS | 16-06-2025 &Rs. 1117405 _| 1 2'1 0{)2?.25 Rs. 754000/- paid the specified EMD with the Secured Creditor) to the service provider C1 India PVT LTD to enable them to allow only those bidders to participate in
experience, application fomat etc., please visit our Bll-FggAgE/gaRéSSZ-IZ/EQZDGG#ITQ%;gA%EéﬂA_BQE1g;TAR Rs.1206269/- as on 21-10-2026 POSS/S'"GS% i'gn Ez: zgggg; the online inter-se bidding/auction proceedings at the date and time mentioned in E-Auction Sale Notice. 12. Inter-se bidding among the qualified

Description of the Inmovable Property: Property/House bearing No. 458, having land area measuring 55 Sgq. Yds., (i.e., 45.98 Sq. Mts)., and
Covered area measuring 45.98 Sq. Mts., Out of Khasra No. 303, situated at Sarvoday Nagar, Village Mawai, Pargana Loni, Tehsil and

Distt. Ghaziabad, U.P.

Description of the Inmovable Property: Flat No- UGF- 101, Block- F, Upper Ground Floor LHS Corner Front Side Flat, sale area measuring 360
sq. ft, i.e. 33.44 sq. meters, built on Residential plot bearing No. 06, Road No. A-1, total area measuring 336.14 sq. mtrs., situated in the residential
colony known as DLF Ankur Vihar, Village Loni, Pargana & Tehsil-Loni, Distt. Ghaziabad, U.P.

-1 request of the successful bidder, the Authorised Officer in his absolute discretion may grant further time in writing, for depositing the balance of the bid

Description of the Inmovable Property: First Floor Rear RHS Flat, FF-03, area measuring 336 sq. ft, i.e. 31.22 sq. meters, built on Plot No. A-90,
area measuring 200 sq. yards, i.e. 167.22 sq. metes, out of Khasra No. 348, Situated at Rail Vihar Sehkari Awas Samiti Ltd. Hadbast Village

Sadullabad, Pargana and Tehsil Loni, District- Ghaziabad. UP.

. 22.| DL/DEL/PAND/A000002043, Mr. ANKIT SETHI, Mrs. SUNALI 08-11-2025 & Rs. 1494010/- | 24-02-2026 Rs. 4122000/- | reason whatsoever. In case the E-Auction Sale scheduled is postponed to a later date before 15 days from the scheduled date of sale, it will be
Admn/Recti/Faculty/2026/02 » Associate Professor SETHI, 507 MOTHER PRIDE SALIMAR GARDEN SAHIBABAD |Rs.1480615/- as on 21-10-2026| Symbolic Rs. 412200/~ | displayed on the website of the service provider. 23. The decision of the Authorized Officer is final, binding and unquestionable. 24. All bidders who
Date: 13.10.2026 P. Assistant Professor (Grade-l) GHAZIABAD - 201005. Possession Rs. 10000/- | submitted the bids, shall be deemed to have read and understood the terms and conditions of the E-Auction Sale and be bound by them. 25. For

Description of the Inmovable Property: Flat bearing No. T-2 on Third Floor (Front LHS as per Technical) (HIG Type), without roof rights, having
area measuring 83.61 Sq. Mts., Built on Plot No. 852, situated at Shalimar Garden Extension-I, residential colony Hadbast Village Pasonda,

dmn/Rectt/? ltt!l' Ge ; ; ; ; Borrower/Mortgagor/Guarantors of the above said loan account pursuant to rule 8(6) of Security Interest (Enforcement) Rules 2002, about holding of
ﬂaud 19.10 zgggﬁn ll{? . D “mia[ “a:ﬁar i 23 Parga?Lb&r:';fmhi?:/izﬁbsmzft:\:d’ Lnjfis SHAHZAD ALAM 08-11-2025 & Rs. 864681/ | 25-002026 | Rs. 19520001 Koo e atowe Mmentioned dateiplace
% (Career Development Services) - o ' i S. | 23022020 1T, g Date: 23.10.2026, Place: Ghaziabad Authorised Officer, HINDUJA HOUSING FINANCE LIMITED
g e Mrs. ASMEEN ASMEEN, S/S 769 NAI BASTI NANDGRAM Rs.825687/- as on 21-10-2026 |  Symbolic Rs. 195200/- = = = — = : - L - L - - -
P Medical Officer » Manager (Givil) BOMBAY COLONY GHAZIABAD - 201001, Possession Rs. 10000/ Special Instructions/Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Hinduja Housing

Description of the Inmovable Property: Residential Freehold part of Plot No. 3, land area measuring 40 Sq. Yards i.e. 33.45 Sq. Meters,
Comprisedin KhasraNo. 72Min., Situated atMaya Enclave Village Saddiq Nagar Pargana Loni Tehsil & District, Ghaziabad, (U.P).

TERMS & CONDITIONS OF ONLINE E-AUCTION SALE: - 1. The Property is being sold on “As is Where is”, “As is What is”, “Whatever there is” and

arrange & coordinate the entire process of auction through the e-auction platform. 5. The bidders may participate in e-auction for bidding from their
place of choice. Internet connectivity shall have to be ensured by bidder himself. Secured Creditor/service provider shall not be held responsible for
the internet connectivity, network problems, own system crash, power failure etc. 6. For details, help, procedure and online bidding on e-auction

and auction@hindujahousingfinance.com well in advance and shall get the user id and password. Intending bidders are advised to change only the
password immediately upon receiving it from the service provider. 8. For participating in e-auction, intending bidders have to deposit a refundable
Earnest Money Deposit (EMD)i.e. 10% OF RESERVE PRICE (as mentioned above) shall be payable by interested bidders through Demand Draftin

bidders shall start from the highest bid quoted by the qualified bidders. During the process of inter-se bidding, there will be unlimited extension of “10”
minutes each, i.e. the end time of e-auction shall be automatically extended by 10 Minutes each time if bid is made within 10 minutes from the last
extension. 13. Bids once made shall not be cancelled or withdrawn. All bids made from the user id given to bidder will be deemed to have been made by
him alone. 14. Immediately upon closure of E-Auction proceedings, the highest bidder shall confirm the final amount of bid quoted by him by E-Mail

Authorized Officer conducting the sale. The balance amount of purchase price payable shall be on or before fifteenth day of confirmation of sale of the
immovable property. 16. In case of default in payment of above stipulated amounts by the successful bidder/auction purchaser within the stipulated
time, the sale will be cancelled and the amount already paid (including EMD) will be forfeited and the property will be again put to sale. 17. At the

by the Authorised Officer in favour of the successful bidder only upon deposit of entire purchase price/bid amount and furnishing the necessary proofin
respect of payment of all taxes/charges. 21. Applicable legal charges for conveyance, stamp duty, registration charges and other incidental charges
shall be borne by the auction purchaser. 22. The Authorized officer may postpone/cancel the E-Auction Sale proceedings without assigning any

further details and queries, please contact Authorized Officer, Mr. Ankit Garg, Mobile No. 9654060881 at branch office at Hinduja Housing
Finance Limited, F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali, Ghaziabad, 201010. 26. This is also 15 (Fifteen) days’ notice to the

Finance Limited nor the Service Provider will be responsible for any lapses/failure (Internet failure, Power failure, etc.) on the part of the bidder in
such cases. In order to ward off such contingent situation, bidders are requested to make all the necessary arrangements/alternatives such as back-
up power supply and whatever else required so that they are able to circumvent such situation and are able to participate in the auction successfully.
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
Supreme Ahmednagar Karmala Tembhurni Tollways Private Limited
AT MUMBAI & GURGAON
(Undar sub-regulation (1) of requlation 364 of the Insalvency and Bankrupicy
Boasd of India {Insohency Besclulion Process for Corporate Parsons) Bagulations, 2016)

RELEVANT PARTICULARS

| Narre of the corporale deblor along with | Supreme Ahmednagar Karmala

' PAN & CIN! LLP Mo, Tembhurni Tollways Private Limited
PAN : AAPCS1331B

CIN : U45203HR2010PTCO45531

510, 5th floor, ASW Tower, IFFCO Chock,
M G Road, Gurgaon, Haryana- 122002
Not available ol
The - Company does nol have-any Tixed
gssels excepl one small pled of land (272
SqMir) at Mmge Pali, District Raigad,
Maharashira, Pending Arbltration
pracasding against WD, Maharashirg,

2 | Address of the registered office

1 | URL of wabsite

4 i Detalls of place where majoeity of faad
assals ana located

5 | Instalied capacity of main productssenices | Mot applicable

6 | Cuaniity and value of main products! Mot applicable
| services sold in last financial year

T | Mumber of employaas | workmen MIL

8 | Furlher details including last avaliable
| financial statements (with schedules) of wo
| years, lisks of cradtors, are avadable al LIRL

Datzils can be sought by emailing
sakt.cirp@gmail com

9 | Eligibility for resalution applicants
| under section 2542)ih) of the Code

Delaiis can be sought by emading
sakte.cirpigmail.com

€ 2 oo

GODREJ CONSUMER PRODUCTS LIMITED
CIN: L24246MH2000PLC 129806
Registered Office: Godrej One, 4" Floor, Pirojshanagar, Eastern Express
Highway, Vikhroli (East), Mumbai - 400 079, Maharashira, India
Tel No.: 022 — 2518 8010; Fax No.: 022- 2518 8040,
Website: www.godrejcp.com; Email; investor.relationsfgodrejcp.com

>y

Notice is hereby given thal the below-mentioned shareholder(s) hasthave
reported loss/misplacement of the onginal share certificate(s) of the Company
and has/have requested issuance of duplicate securities in accordance with
applicable SEBI Regulations.

Name of Falio No.|Certificate Distinctive Mos. No. of
Shareholder|s) Nofs). (From - To) Shares
Yogesh Dossa | 0015652 5H06527 | 61393021 - 61393620 600
Joint holder 1 - R76049 | 738596824 - 738597423 i1
Yatin G Dossa 601353 | 1079938484 1079939083 | 600

Iﬂ; Last date for receipd of expression of inlerest | 07.11.2026
11| Date of issue of provisional lst of 12.11.2026
j prospective resclution applicants
12| Last date for submission of objectons | 17.11.2026
| to provisional lisé
13| Cate of issue of final list of prospective | 20.11.2026
resolution applicants
14| Date of issua of information memorandum, | 21.91.2026
| evaluafion malrix and request for resciuticn
| pians o prospactve resoluton appicants
15/ Last date for submission of resalution plans | 24.12.2026
16| Process amai id to submit Expression of Interest | sakt.cirp@gmail.com
17| Details of corporale deblors' ragistration Yes, Registered a5 MSME vide registrstion
! stahus as MSME no.: UDYAM-HR-05-0013364

Any person having any claim, objection or information in respect of the
aforesaid secunties is requested to communicate the same, together with
supporting documents, to the Company ! its Registrar and Share Transfer
Agent, MUFG Intime India Private Limited within 15 (Fifteen) days from the
date of publication of this notice.

If no objection is received within the aforesaid period, the Company shall
proceed further with the requesl for issuance of duplicate securities in
dematenalised form to respective Shareholder, without any further reference,

For any information ! clarifications on this matter, the concerned Shareholders /
Claimants may wrile la the Company at investor.relations@aodrejco.com or to
the Registrar and Share Transfer Agent, MUFG Intime India Private Limited
{formerly Link Intime India Private Limited) , C 101, Embassy 247, L.B.S. Marg,
Vikhroli West, Mumbal - 400083, Tel : 8108116767 : Email
investor, helpdeski@in. mpms.mufg.com

Mote ; Person disqualified under Sec 294 of the Code is ineligible ko submit Exprassion of
Interest. For detailed clavse of Sec 294, You may accass waww.ibbi.govin,
Mota : This timeline shall be subject to such extension as may ba gramted by the Adjudicating

This notice is issued in compliance with SEBI Circular No,
HOI38M1 311(3)2025-MIRSD-PODN M1 0272025 dated December 24, 2025,

VNNV

PUBLIC NOTICE - LOSS OF SHARE CERTIFICATES

08 Fnanciat Sanvices Limited DB FINANCIAL SERVICES LIMITED

r. REG. OFFICE: RADHEGA, ZND FLOOR. LAW GARDEN ROAD,
L : MAVREANGPURA, AHMEDABAD-ZRO00D

HRANCH: 2514, APC ROAD. MAMICKTALA. OPPOSITE - CHAYYA CINEWA, KOLKATA - TO0806 WEST EENGAL

APPENDIX-IV (SEE RULE 8(1) POSSESSION NOTICE (IMMOVABLE PROPERTY)

Below Menticned Borrowers, Co-boerowers And Guarantors Have Avaied Loan(s) Faclity (ses)
From HDB Financial Services Limited, By Morgaging Youwr immovable Properfies [secunties)
¥ou Have Mot Maintained Your Financial Discipine And Defaulied In Repayment Of The Same
Cansaquent To Your Defauls Your Loans Were Classified Az Non-Performing Azssets. As You To
Auvail The Sald Loan|s) Along With The Undedying Secuity Inbarest Craated In Raspact G The
Securies For Repayment OF The Same. The HDB Has Right For The Recovery OF The
Outsianding Dues, Now Issued Demand Notice Under Section 13(2) OFf The Securitization And
Raconztruction Of Finandal Asget And Enforcement OF Security Inberest Act, 2002 [iha Act), The
Contants Of'Which Ara Baing Publizhed Haresith A5 Per Saction 13(2) O The Acl Read 'With Ruke
311] 6 The Secunly Interest (enfarcement] Rulas, 2002 As And By Way Of Allemiate Sanace Upan
You. Betails Of The Borowers, Co-bonrowers, Guarantors, Secunfies, Outsianding Dues, Demand
Biatica Sent Undes Section 1302) Andamount Claimed There LinderAre Given Below-

| | = |

1| Name Of The Borrower & Co-borrowers: Ms Coolio, Al 21 Ram Mahan Mukhesae Lane
Haowrah Shibpur -7 11102 West Bengal. Al Also Adva Villa, Entire 15t Floor Block A Premises
Mg 40111 Baje Shibpur Road Po & Ps- Shibpur, Ward Mo -32, Howrah | Shibper- 711102
And Also Atasi Rana, AL 401111 Baje Shbpur Raad 2nd Floor Block -a:- Shibpar -711102
'West BengalAnd Also Kalyan Rana Al $001111 Baje Shibpur Road 2nd Fioor Block -a Shibpur
-7 1110 West Bergal. Loan Account Number- 2747 2308 Details OF Detaits OF Securifies-
sohadule Of The Sacurilies - AR That Piaca Piece And And Parcal Pascel Of Of Baslu Baslu
Land Land Meazuring Measuring Anbn Area About 21two) Coltahs 11{eleven 5q FiBe The
Same A Litle More Or Less Tagether With Old Structures And Building Standing Therean
Along With All Olher Eagermanl Rights, - Tite, nberest, Possession And Appurtenances
Thereto Comprised In Howrah Municipal Corporation Hokding Mo 40111111, Rajey Shibgur
Fuoad, P5. Shibpuer, Dist-hoérah, bma Ward Ma 32 Marth Bam Charan Challerjes Lana Sauth
Property Of 1/1 Bajry Shibpur 2 Bye Lana, In East Propery OF (71(p) Bajev Shétour Road
#r EstRem Charan Chabiernee LameAnd Hoiging Mo 2 Bajey Shibpur 2 ByeLane:

Schedule Cd The Secuntas And Pancel 0F The Entire Flat Al Black "3" On The Grownd Floor A1
Howrah Muricipal Corparation Pramises No 40111 Bajey Shibpur Road Ps Shibpur, Destrct
Howirah, Hime Ward Mo, 32 Measuring An Area About 582 3q (2pprox) Incheding Super Built Lip
Area And Pariculary Defneatad In Tha Mepiplan Annexed Herelo And Bradered In "rad Calouar
A Together With Undivided Proportionate Share Of intanes? in Tha Said Holding Manticned In
The Schedule And Undivided Share Said Bulding Aleag Wih All Csher Enjoyment In-Goememon
Togethar With Dher Faclities Provided AndAppurenancss In Tha Sad Flat,

Demand Motice Date - 15.06.2024, Claim Amount-Rs, 3037876.53- (Rupees Thirly
Lakhs Thirty Seven Thousand Eight Hundred Seventy Six And Paise Fifty -three Only)
Az On 12.06.2024 With Future Condractual Interest Til Actual Resfzation Together With
incidantal Expenses; CostAnd Charges Elc, Date OFPossession; 17, 10,0026,

Pizase Note That, You Are Prohibited Under The Act From Transfeming The Above Referrad
Securibyies By Way Of Any Means, Whatsoewsr Wilhaut The Price Written Consent OfHDB. Ay
Parean Who Conlravenas Or Abels Contravantion OF The Pravigions Of Tha Saad Acl Or Rules
Meda Thera Undar, Shall Be Liable To Imprisonmsant Andfar Penalty As Provided Under The Act,
Furiher If You Fased To Make The Payment OF HDE As Afocesaid HDB Shall Proceed Against
ThieAove Refarad Sacure Sacurity(es) Undar Section 134) Of The Act And Applicatle Ruses,

Authority. CA Vikash Gautamchand Jain Entmaly Al Your Risk As To The Cost And Consequences. Borrowers/co-barrowers/morigagors
[Resolutien Professional) Supreme Ahmednagar Karmala For Godrej Consumer Products Limited | | Attertion is Invited To Provisions 0F Subsection (8) Of Section 13 O The Act, In Respect Df Time
Tembhurni Tollways Private Limited Sdi- Availabie, To Redeam The Secured Assets. For Any Query And Setilement Piease Confact:
IBBUIPA-001/IP-PO0354/201 7- 1810612 : Mr. Bidyut Majumdar: 9007177746 Or Ms Pufa Sur. Lm.maniktala@hdbfs.com. HDB

Tejal Jariwala | Financial Services Limited.

204, Wall Streof-1, Near Gujarat College, c g ic i Offi

Date : 23.10.2026 Ellisbridge, Ahmedabad - 380 006 | | Date: October 23, 2026 ompany Secretary & Compliance Officer o e o) wata FOR HOB FINANCIAL SERVICES LIMITED
Place ; Ahmedabad AFA Valld Till: 30.06.2027] | Place: Mumbai (FCS 9817) | pare: 23.10.2028 AUTHORISED OFFICER

- epaper.ﬂnancialexpress,cunb
0 © o O - ® O Kolkata

FORM A
PUBLIC ANNOUNCEMENT
{Urder Ragulation § of the Insslvency and Bankrupicy Board of India
{Insalvancy Resalulion Process for Corporate Parsons) Ragutstions, 2016
FOR THE ATTENTION OF THE CREDITORS OF SAMSARA ENERGY LIMITED
L RELEVANTPARTICULARS
| Mame ofcorporatedetdor | Samsara Energy Limited
Diate of meorporation of corponate debifor | 20NKG2007

|“Auihority undar which corporale debloris | ROG Rolkala
_ ncorporated registered
4. | Corporate Menlily No. ! Lim#ad Liabilily UTHOBWBZ0ITPLC21832]

iderdification Mo, of corporate debior
5. | Addrass of Iha regisered office and

principal office (if any) of corporate debdor

| Regislered Ofice: 1301, 13 foor, 90 Degrae
Magnus Block-EP. Plat Mo, ¥-19 Sectar-y, Salt
Lake, Bidhan Nagar CK Marked, Safiaks 700091
West Bengal (wef 15052005)
R0 par MCLT Order Ursk Mo, 705, Tih Foar,
Merin Infinke, OR-51, Secior-, Salt Lake City, Kolkata,
| Norlh 24 Parganas, West Bengal. india - 700091
6. | Insclvency commencement date in respect | 16-10-2036
(ofcorporaledebler |
Estimated date of dosure of insglvency 1d-04-2027
_[resclianptocess
8. | Mamea and reqistration numbsar of the
ingahancy protessional aching as mberim
| resciution professional

=}

| Jaandra Lofia
Registration number: IBUIPA-B01IP-POTTH
_2D1T-2OMB0338

9. | Address and e-mai of the interim ressluion | 27 Sarat Bese Road, 'uf'a_sa'l-:liﬁr'a'ﬂﬂif:lﬂi-

professicnal, &= registerad wih the Board | 2nd Floor, Kolkata-T0003]

| | Emak jhulhiafikriaince.com

10 Address and e-mad 10 ba wsed far Klass Insahancy Resalution Professonats P, Lig,
corrpspandencs wih the intenm resclution. Sdd; - 37T Samal Bose Road, Vasundhara Bulkling,
prafesaional 2nd Flagr, Kolkata-7 00020

il o ) ) Emai orp samsaraeraryEdgmal com

1. Last date for subméssicn of daims | OE-11-2026

12| Classes al cradhors, if any, under clause NoA,

ik of sub-secton (B4} of section 21,

asoariaine by tha inlesim mesalubion

professicnal

13, Narmes ol Insstvency Pralessionals A,

idantifed f0 act 3z Authorted
Represerdalive of credfons n & dass

__ (Three nemes for each class)

14/ (#) Relevanl Fooms and
it Dietais of suthonzed represantatives
afg paslabe

Physical Address: Nat Applicable

Fealice = herety gavan that the Metional Company Law Tribunal has ardared the commencament of a
corporEie insateency resalution process ofiha Samsara Enargy Limiled on 16-10- 2026
The cradiars of Semsara Energy Limded. ame hereby caled upan bo submil thesr claims wéh prood on or
Derliei 070 1 -2 026 4 Shi wbesimnesolulion protessionalal tha addrass manliorad aganslentry Mo, 10
The financial creitors shall submit feir claims with prool by electronic mears: anby, All glher credilons
ey igamit the claims with proofin person, by post or by elecionic megns.
A firanciel creditor belonging to & class, as listed sgeinst the sntry Mo, 12, shall indicale ils chaice of
authionized rapresentaiive from among the three nsolvency professonals listed egainst angny Mo 13 1o
act az autharized reprasentalive of the class [specily classiin Form Ca-hL A
Sulfrassion of [alse of meleading proals of claim shal allract perallias /.
Mr. Jfandra Lonia
Rlesoiulion Prafessionsl
Semsara Energy Limibad
Reg Noo [BEVIFA-O0IP-FOO 7020 r-2018M10238
Beg. Address: 2T 5aa1 Base Road, Wasundhara Builing.2nd Floor, Kofkata-T0002]
Dt 20-10-2036 Ray. Emal - fildchisgikrjance.com
Flace: Kaolkata AFA Mo AATDIREI0Z 062 TI20050, ARS, Valid up b - J000620ET
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= - Asset Recovery Management Branch-l
w aﬁ (;anara Bank -+ Neo. 524, Bth Floor, Canara Towers, Anna Salal,
e T S e ._'ﬁr-' Teynampet, Chennel-600018 Ted Mo 2840 6338/ BO00
e E-MAIL:cb236 i@ canarabank. com

Wabsite: www.canarabank, com

E-Auction Sale Notice

E-Auction Sale Motice for Sale of Immovable Properties under the
Securltisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with proviso to Rule B (6) of the Security
interest (Enforcement) Rules, 2002,

Motice 15 haraby given o the publicin genaral and in particular 1o he Borrowers
and Guarantors that the below described immovable property mortgaged |
charged to the Secured Craditor, the Symbolic possession of which has bean
taken by the Authorised Officer of Asset Recovery Management Branch |,
Chennai will be sold on *As is where is”, "As is what 5", and "Whatever
there i5" on 11.11.2026, (Time 10:30 A.M, to 1130 A M. (With unlimitad
extension of & minutes duration each Ul the conclugion of the sake) for recovery of
Rs. 44,84 561.77 (Rupees Forty Four Lakhs Ninety Four Thousand Five
Hundred Sixty One and Paise Seventy Seven Only) due as on 30/0972026
wilh further interest and other incidental charges thareto incurred by the bank to
the Assel Fecovery Management Branch |, Chennai of Canara Bank from
1. Mr Abdul Ajees, Sia. Mappiltai Maera, Ma: 32710, Znd Fleor, Parthasarlhy Sir,
Agaram Jawahar Magar, Chennai 800 082, 2, Mrs . Meherup Roja, Wio, Abdul
Ajeas 3363 Kansalpatti Po, Thirupathur, Sivaganga - 630309,

400070510016, Property standing in the name of Mr M AbdulAjeas:
SCHEDULE - A: All that piece and parcel of Vacan! Land situated in No 12,
Aathanur Vilage, Sriperambathur Taluk now Kundrathur Taluk, Kancheepuram
District wathin tha Registaration Districl of Channai South and Sub Registration
ofiice of Guduvanchurry, Annai Vetankanni Magar, bearing Piot No 3{Approval
vide Mo LPOTCP Nao 35172022 comprised in Surnvay No
37043, Patta Mo 3088, As per Patta survey Mo 370/3B 1, 370VS7,
with an extent of 2100 sq fi. Bounded On the : Morih by |
Vacant Land, South by : 30 Feet Road, Eastby : 23 Fest Road,

South by ; 35 Teel, Eastby | 60 feet, West by : B feet, within the
Registration Dstrict of Sauth Channai and Sub - Hegistration
District of Guduvancherry

particutarly descrined inthe Schedule A" above mentioned property.
SCHEDULE - C: Athree bedroom fial bearing Mo.G1 having superbuilf up area

of B71.5 8q M ({including Commaon Area) situated in the ground floor of the
buitding constructed in schedule "A" land as per the approved plan,

Reserve Price: Rs, 42,00,000- | EMD Price : Rs.4,20,000 /- | 8id increase Amound : Rs.1,00,000/:

Date and Time of e-Auction
11.11.2026 at 10.30 AM to 11.30 AM

{With unfimited extension of & minuies duration each fill the conciusion of the sal=)

Date and Time of Inspection of Property
31.10.2026 between 11.00 am to 4.00 pm

Last Date of Submission of EMD : EMD amount of 10% of tha Reserva Price is
to be deposited In E-Walket of Mis PSB Alllance Private Limited (BAANKNET)
portal directly or by genaralirg the Challan therein o depesil the EMD through
RTGEMEFT in the account details as mentioned in tha said challan on or before

10/11/2026 il 5.00 PM

For detaded terms and condittons of the sale please rafer tha link “E-Auction®
provided In Canara Bank's website (www.canarabank.com) or may contac
Canara Bank, Asset Recovery Management Branch -, Channa) (Ph. No. 044 -
2849 6339/ 2849 8900} E-mail. ch2361@canarabank.com during office hours on
ary working day or Detads of Auction Service Provider | Baanknet (Mis PSB
AlBance Pvt Lid), (Contact Mo. 7046612345 [ 6354910172 [/ B291220220/
GE92219848 |/ B160205051, Email:supporl.baanknet@psballlance.com/
supporLbaasnkneti@procure24 7. .com),
Portal of E-Auction:https:/{ baanknet.com

For the properties which are In symbolic possession of the bank, the Auction
purchaser has to comply with the following terms and conditions in addition to
thie standard terms and condition of the sale.

1. The biddar 5 purchasing the property in Symbolic Possessicn at his fown nisk and
responsitality. 2. Bank will nol b responsible or duby' Bound Toe randbng over of pinsical
possession, 3 Suctessful Auction Punchases will not be entiled to claim any intersst, in
any se of retum of mosay, 4 Successiul Bueclion Purchasse has o subirl e
Caclaration cum undartaking confiming the above terms and conditions {1 to 3)
immediately afler a-fuckion. 5. Subseguent (o sale 1T sucoessiul bidder fails o subomil
Declaration cum Underaking, the bid EMD amogent will be forfeitad,

Date - 17102026 Authorised Officer

Plage: Chennsi

Canara Bank

NOTICE OF LOSS OF SHARES OF
LLOYDS METAL & ENERGY LTD.
Regd. Off.Plot No A 1-2, MIDC Area, Ghugus, Chandrapur, Maharashtra, 442505

Notice is hereby given that the Certificate for the under mentioned Equity Shares of the Company
have been lost / misplaced and the holder of the said Equity Shares have applied to the Company
to issue duplicate Share Certificate.
Any person who has a claim in respect of the said Shares should lodge the same with the
Company at its Registered Office within 21 days from this date else the Company will proceed to
issue duplicate certificate(s) to the aforesaid applicants without any further intimation.

Name of the holder Folio No.| No. of shares | Certificate No.| Distinctive Nos.
(Rs.1/-f.v)
Bhatter Sushil Kumar 0179051 1000 4706 5532711 to 5533710
Name: Sushil Kumar Bhatter
Place: Mumbai
Date: 23.10.2026
FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
Supreme Ahmednagar Karmala Tembhurni Tollways Private Limited
AT MUMBAI & GURGAON

{Under sub-ragulalion {1) of regulation 364 ol tha Insalvency aad Bankrupbcy
Board of India (nzolvency Resclulion Process far Corporate Parsons) Regulations, 2016)

| RELEVANTPARTICULARS ||
1 | kame of the corporate deblor slong with | Supreme Ahmednagar Karmala

PAN & CIN LLP Mo, Tembhumni Tollways Private Limited
PAN : AAPCE1B81B

CIN : U45203HR2010PTC 045531

540, 5th floor, ABW Tower, IFFCD Chock,
M G Road, Gurgaon, Harvana- 122002

2 | Address of the regesterad office

3 | URL of website Mot available
4 | Detaks of place where majordy of fed The Company does nat have any fed
a5sls are localed gssets excapt one small plof of tand (272

Sq i) at Mauje Pali, Desinet Rakgad,
Maharashira. Pending Arbilration
proceeding against PWE, Maharaghira

Mot applicable
Mot applicable

5 | Inslalled capacity of main products/senices

§ | Quantiy and value of main products/
services sold in last financial year

T | Number of empioyess | workmen NIL

§ | Furher detads ncluding last availabia
fnancial stabements {with schadules) of two
yaars, ki of credilors. are availabee at URL

8 | Eligibility for resofution applicants

Detaits can be sought by emailing
sakt cirpfgmail.com

Delails can be sowght by emailing

under section 25{2)h) of the Code sakie.cirpf@gmail.com
10| Last date for recept of expression of mierest | 07.11.2026
11| Date of ssue of provisional list of 12.11.2026

prospective resolution applicants
12| Lasi data for submission of ojections | 17.11.2026

o provisional list

e e e e e aa

13| Date of issua of final list of prospective
resofution applicants

m—cma i,

14| Diate of issue of mformation memaorandum, | 21.11.2026
evaluation mainx and request for rescution
plans io prospecinve resolution appicans

15/ Last date for submission of resolution plans | 21.12.2026

16| Process emall i o submit Expression of inferest

17| Detaiz of corporate debbors’ registraiion Yus, Rogistered as MSME vide registration
status as MEME no.; UDYAM-HR-05-0013364

Mot : Person disgualified under Sec 294 of the Code is Ineligible to submit Expression of

Inberest. For defalled clause of Sec 294, You may access www, ibbil.gav.in,

Mot : This timaline shall be subject (o such extension 25 may be granted by the Adjedicating

Autharity, CA Vikash Gautamchand Jain

{Resolution Professional) Supreme Ahmednagar Karmata

Tembhurni Tollways Private Limited

IBEVIPA-O001/IP-POOIS4T 20 T-1811 0612

204, Wall Street-1, Near Gujarat College,

Ellisbridge, Ahmedabad - 380 006

AFA Valid Till; 30,06.2027

sakt.cirp@gmail.com

Date : 23.10.2026
Place : Ahmedabad

. O SHUBHAM HOUSING DEVELOPMENT FINANCE CO. LD,

CIN - U65321 DLATOPLCT346 Phone Mo. + 31 124-4762555, Website: wew.shubham.co

Shu bham Registered Office: G08-609, 6th Floor, Block-C, Ansal Imperial Tower,
Community Center, Naraina Vihar, Mew Delhi - 110028

Corporate office: Shubham House, 425, Udyog Vihar Phase IV, Gurugram-122015
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STATEMENT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 0 SEPTEMBER 2026

i* In lakh, unless otherwise stated)

£+ MERIDIEN

NEW DELHI

) Lulu

ETPES M EREET

ERAM [EEE

H I] L EI F N E E Warisfs lanmurine jpmebsi

5 Particulars Quarter ended Year Ended
Na. 30.009.2026 | 30.09.2025 | 31.03.2026
(Unaudited) | (Unaudited)| (Audited)

1. | Tatal Income from Operations 3523148 | 2726243 |1.08,736.58
2. | Met profit before 1ax 11,1891.27 4 55998 3254031
3, | Mot profit afler tax BA5565 | 680343 | 2599591 PUBLIC NOTICE
4. | Total Comprehensive Income B:353.92 | "6BOG.14 | 26:881.78 Maotice i hereby given that the certificate for the following securibes have been lost or

[Comprising Profit (after tax) and isplaced and undérsiqned hashave applisd 16 the company 1o issue duplicate certificale {H

Other Comprehensive Incoma (after tax)) MESpIAcES and Ui gn VE dppand. 10 Ihe company 10 SR dURICHR cori) - 0 a
5. | Paid up Equity Share Capital AB1.20 THI.BT 795 8 for the said share. Any person who has a claim in tha respect of the said shara should
6. | Reserves (exciuding Revaluation Reservel | 1,00121.40 [ 7111974 | B3.220.57 write o our registrar, Kiin Technologies Limited, Selénum Tower B, Plot 31-32, Gachibowhi
7. | Securities Premium Account 1,40.011.93 | 1,37,683.27 | 1.40,011.893 Financial District, Hyderabad 500032 within one month, else the company will proceed to KOTAK INFRASTRUCTURE DEET FUND LIMITED
a Mat warlh 2,1 745999 2,{'9."33265 E.‘DE‘,E‘BEEE I=euR dy 'lcale _:ErLﬂ[aiE R T T e e T
& | Seiaiangi o =, CIN : UG5510MH 1988PLC048450

ulstanding Cabl G298 402 37 | 4.87 40640 | 5,65 094 B2 o m m e T o ) )

10, | Outstanding Redesmatie Preference Shares Ml Mil il E‘arne : g‘:a ki EHI?IED e Folio Mo, ”;"-'ﬁ EET.I El'ﬂ“m’& Regd. Office: 27BKC, C 27, G Block, Bandra Kurla Complex, Bandra (East), Mumbai - 400 051
11. | Bebt Equity Ratio 2,50 2.33 2.52 BIMUSE fg Hoer Lompany Narss £ Mg, T I . 99
12 | Eairings Per Share of 21/ sach] RAMANATHAN K H_[FINDUSTAN | ALL3025069 | 750 |3a17317 | 123078511 Website: https://kidfl.kotak.com/ Telephone: +91-22-61660000

a) Basic! .82 fisr A0.53 i . . .

EE;D,.,,}EH & .26 7 41 36 0F UI Iwh.EEEER 133{}1'%5w Extract of unaudited financial results for the half year ended September 30, 2026
13. | Capital Redemption Reserve Bla hla, M A Placa - Ch r W?__. ® in Lakhs)
14. | Debenture Redemption Reserve M, NA A ace | '3| anna Name of the Claimant : _
15, | Debl Service Coverage Ratio MA A NA, Date : 231102026 HARISH RAMANATHAN Quarter ended | Quarter ended | Previous Year
16, | Interest Service Coverage Ratio BA hiA, WA ) September 30, | September 30, |ended March 31,

Mtese Particulars 2026 2025 2026

(Unaudited)

(Unaudited)

() The above ks an extract of the detailed formal of quarterly financial results Fed with (Audited)

Bisarc INDIA SME ASSET RECONSTRUCTION CO. LTD.

tha Bombay Stock Exchange ('BSE ) under Regulation 52 of the SEBI (Listing Obligations
and Disclosure Requirements) Regulations, 2015 (“the Listing Requlatons®), The full Regl. Off. : The Ruby 11th Floor, North — Wast Wing, Piot No 1 | Total Income from Operations 4,149.39 4,385.03 16,743.80
format of the guarterly financial results are available on the website of the Bombay Stock 28, senapati Bapat Marg, Dadar (VWest) Murnbai — 400028.
Exchange (www.bseindia.com) and the Company's website [www.shubham.co) POSSESSION NOTICE 2 | Net Profit for the year (before Tax, Exceptional and 1,395.52 1,319.72 5,016.08
(k) For the other line lems referred in Regulation 52(4) of the Listing Regulatons, parfinent . Extraordinary items)
disclosuras have been made to the BSE and can ba accessed on wenw bseindia.com. As per Rule B(1) of Security Interest 1E"'“'““15"!t]' Rules, 2002
For and on behalf of the Board of Directors of L L . 1o 3 | Net Profit for the year before tax (after Exceptional and 1,395.52 1,319.72 5,016.08
avd inancial assislancetoan lrom Fedbank Financial Services Limitad {“Origina . .
EHUBHAFTHI;?I:;%I ggﬂg:ﬁ#?fmgg; Lendas’). Tha &aid laan, logethar with all undadying sacurily inlesest and all righls. Extraordinary items)
Sdl- Lilhe ] imvbenrerst Of the Original Lender therain, was assigoed by the Originad Lender 4 | Net Profit for the year after tax (after Exceptional and 1,395.52 1,319.72 5,016.08
Sanjay Chaturvedi under the provisions of the SARFAESI Act, 2002, In favour of India SME Assel Extraordinary items)
Z X : Reconstiruction Company Limited"1SARE™), acting in ils capacity as the Trustes of
PLACE : GURUGRAM Managing Director ISARC-2025-2026-3 Trust, vide Assignment Agresmen dated 26th September 2025, 5 | Total hensive | for th - 1,396.18 1,318.81 5,018.25
DATE : 22 OCTOBER, 2026 DIN: 01636432 Whereas: The undersigned being the Authorised officer of India SME Asset ota Comprehensive Income for the year [Comprlsmg
Feconstruction Company Limited{*ISARC") under the Securitisation ang Profit for the year (after tax) and Other Comprehensive
Reconatrection of Financial Assets and Enforcement of Security [nberest Act, 2002 Income (after tax)]
and in exercise of Powers conferred under Section 13{12) read with Rute 3 of the - - .
Security Interest (Enforcement | Rules 2002, lssued & Demand Notices dated 6 | Paid up Equity Share Capital 31,000.00 31,000.00 31,000.00
F I N Ku RVE Fl "AN c IAL SE R“I c Es LI M ITE n 28.10.2025 calling upon the borowers/co-bomowers/guarantarsimartgagars Adarsh (Face Value % 10 per share)
Kumar (Bormower), Malini{Co-Borrower) to repay the amaount meantioned in the notice T . :
. & 5 = == being Rs. 25,88,002.35/- (Rupees Twenty-Five Lakhs Eighty-Eight Thousand 7 | Reserves (excluding Revaluation Reserve) 33,628.59 28,655.65 31,024.80
CIN: LES390MH19B4PLEO32403 @ GSTN: ZTARACSTA0IE1IN Twro and Thirty-Five Paise Only) with further interest and costs within 60 days from 8 | Net Worth 64 628.59 59 655.65 62 024.80
Reg. Address: Finkurve Financial Services Limited (FFSLThe Company), Unit No, 1 Trade Garden, First Floor, the date of receipt of the said notices. _ _ o o T
Building No. A, Kamia Mill Compound, Lower Parel, Mumbai - 400013 The t":'m:“:“_“_’f'bﬂgm‘!“'El”f'r'f‘"tﬂaffr;f[hmﬂégl?-’? ha”'"'?l :ﬁ""fﬁh ta Py 1“3 9 | Paid up Debt Capital / Outstanding Debt 130,295.73 130,273.25 130,929.47
Cantact Person : Ramprakash Gupia @ Mob. 8691962385 e E-mail; Ramprakash. gupta@augmont com ik b PRYRIEAL. POLEEEEIAN Bh 1 p;"m;:_q}?ﬁzifih; T 10 | Dobt Equty Ratio > oo 218 >y
- : : ! axarcise of powars confarrad on him under sub-section (4] of seckon 13 of the Act ' ' -
Notice is hereby given for the information of all concerned that the gold ornaments pledged with the under-mentioned read with Rule 8 of the Securily Interest (Enforcement) Rules, 2002 ndles on this 11 | Earnings per Share (of ¥ 10 each) - Basic & Diluted 0.45 0.43 1.62
branches of FINKURVE FINANCIAL SERVICES LIMITED, which have become overdua for redemption and have not been erth day of Oclober of the year 2026, P P———— 19,00 19.00 1900
i i i i g : { he- barrowers lco-borrowers /guarantors /morlgagors’ atenton iz invited 1o apital Redemption Reserve . ) )
redesmed so 1.‘“ deaurte_ Tﬂpeati_:tl notices, wil be aun:tluneq on 28/10/2026, Eranchlwmﬁ loan tlt.'tﬂﬁs__ along with el Gl R S8 E0R (BT 6f saclion 1Z oF e AL In resoict oLiis Svalkabls: 10
customer details are available with the respective branches / annexure, subject 1o applicable confidentiality and data redeem secured assels 13 | Debenture Redemption Reserve - - -

protection requirements.

GOLD AUCTION PUBLIC NOTICE

The horrowers/co-hormowers/guarantors’ morigagors in particular and the public in
pgeneral s herey cawtioned not {o deal with the property &nd any dealings with the
property will be sublect to the charge of India SME Azaet Reconstruction Company
Limited (" ISARC") far an amount of Rs. 31 47 755/- a5 on dated 20-10-2026 (Rupees
Thirty Ona Lakh Forty Seven Thousand Seven Hundred Fifety Five Onde) and
interast theraon.

Notes:

1) The above results were reviewed by the Audit Committee and approved and taken on record by the Board of Directors
at their respective meetings held on October 22, 2026.

Valayapathi Salali Mear, JJ Nagar Police Station, Mogappair East, Chennai, Tamilnadu -600037 .
AMBATTUR ARVDG BRANCH : Loan A/c No. : AMBA-45753, AMBA-91516, AMBA-17414, AMBA-49863.
AYANAVARAM ARVOG BRANCH : Loan &/c No. : AYAN-51115, AYAN-31070.

Thiruvallur District - Auction Center Name & Address: Avadi Arvog Branch, Door Mo, 235, First Floor, Mehru
Bazaar Road, Avadi, Chennai, Tamil Madu - 600 054.

AVADI ARVOG BRANCH: Loan A/c No. : AVAD-88436, AVAD-08694, AVAD-44847, AVAD-27586, AVAD-
32365, AVAD-67494, AVAD-65551.

POONAMALLEE ARVOG BRANCH : Loan A/c No. : POON-02201, POON-63545, POON-64266, POON-D0827,
POON-32961, POON-68467, POON-60434. THIRUMAZHISAI ARVOG BRANCH : THIR-71555.

For More Details - Contact On : Aravind A., Mobile ; 9790269497

The auclion will be canducked bramch-wise al Aucbon center Mmawgh e Company's aulhoclzed avcloness, aeold. aucEonige. msl in comgliante wih
applicable regufatony quadelines, Infzrastad bidders may visit egeld, avctipntigernet for registration, parbcgation, and detaiad terms & conditions

Auction Timing: Between 10:00 A0 o 4:00 PM on 26,10, 2025,

Tha Company Finkurve Fnancial Secvices Limited is having the right to postpans the- auctian on sibsedqueeant dates on the same tarms and conditions
withiout any further natics; Inthe event the awction ramalns unsuccessul due torany reasan, the Fnkurve Fnanciaf Servicas Limited resendes the nghtto
conduc] 3 subsegueri auction troudgh onling mede via the aulbaneed assbonsss egold.auctontiger.nel

Hete: Borrowars may redeamraleasa their pladoed gold omaments by claarmg all dues on ar before the avchion d3le, during business hows of the
respective branch, fabmg which the orndaments will e auctioned withoul tur e notice, Finkurve Financizd Services Limited has the Authonty 10 remdave
any ol tha Loan accaunt fram suction s w&haut priar infarmatan and bas 2 right o cancal wshauf priarintimasian.

Place: Mumbai « Date: 23/10/2026 For Finkurve Financial Services Lid.

2) The above is an extract of the detailed format of financial results filed with BSE Limited under Regulation 52 of the
SEBI (LODR) Regulations, 2015. The full format of the half yearly financial results are available on the websites of
BSE Limited at www.bseindia.com and the Company at https://kidfl.kotak.com

Description of immovable Property

SCHEDULE “1":- &ll the pace and parcel of Land And Proposed Building, Bearing
Plol Mo 1111-Ews - B Type, Comprised In S.Ne 130/2 Part. Measuring With An
Exterd Of 435 Sq.FL, (40,40 S5g Meder] Sieated Al Tamd Madu Howsing Board,
Parumaipaiiu Village, Thircvallud Taluk, Thiroallus Destnct and Bounded as follows
hat s to say: East- Plot Mo, 1110, West - Plot No. 1112, Noerh - Plot Nes, 1098 % 1099,
South - 3 Meler Road, Measuring:East To West On The Northern Sica 4.00 Meter
East To Wiest On The Southem Side 400 Meter, Morth To Sauth On The Easiem Side
10,00 Meter, Morth To South On The Westerm Side 10,20 Metar

Situated within the sub-registration district. of Thiruvallue Joint | and in the
Registration District of Thiruvallur,

3) For the items referred in sub-clauses (a), (b), (d) and (e) of the Regulation 52 (4) of the SEBI (LODR) Regulations,
2015, the pertinent disclosures have been made to the BSE Limited and can be accessed on www.bseindia.com

4) Figures for the previous period/year have been regrouped wherever necessary to confirm to current period/year
presentation.

By order of the Board of Directors

For Kotak Infrastructure Debt Fund Limited
Authorized Officer

India SME Asset Reconstruction Company Lid

Date : 17.10.202%
Place : Chenmal

Place : Mumbai
Date : October 22, 2026

Chairman

epaper.financiaiexpress.cnm‘ ® e CHENNATI/KOCHI
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Masjid Bunder (West), Mumbai- 400003, Maharashtra, India.
Corporate Office: 5/502, 5" Floor, Hallmark Business Plaza, Sant Dnyaneshwar Marg,
Opp. Gurunanak Hospital Bandra East, Mumbai- 400051. Tel: 022- 69165100
Email: compliance@purplefinance.in ; Website: www.purplefinance.in

STANDALONE AND CONSOLIDATED UNAUDITED FINANCIAL RESULTS FOR
THE QUARTER AND HALF YEAR ENDED SEPTEMBER 30, 2026

Pursuant to Regulation 33, 47 and 52(8) of Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 and based on the recommendation of Audit Committee, the
Board of Directors of Purple Finance Limited (“The Company”) at their Meeting held on October 22, 2026 have
considered and approved the Standalone and Consolidated Unaudited Financial Results for the quarter and
half year ended September 30, 2026 along with Limited Review Report issued by the Statutory Auditors of the
Company.

The aforementioned Standalone and Consolidated Unaudited Financial Results along with Limited Review
Report by the Statutory Auditors thereon are available on the website of the Company: www.purplefinance.in
and the said Financial Results can also be accessed by scanning a Quick Response (‘QR’) Code given below:

By order of the Board of Directors
For Purple Finance Limited

SPIRIT OF EXCELLENCE

AGBA

WHERE NEWSMAKERS

Sd/- DROP IN FOR A CANDID
Amitabh Chaturvedi CHAT,
Place: Mumbai Executive Chairman \

DIN: 00057441

Dated: October 22, 2026

FINKURVE FINANCIAL SERVICES LIMITED

CIN: L65990MH1984PLC032403 @ GSTN: 27TAAACS7403E1ZN
Reg. Address: Finkurve Financial Services Limited (FFSL/The Company), Unit No. 1 Trade Garden, First Floor,
Building No. A, Kamla Mill Compound, Lower Parel, Mumbal - 400013.
Contact Person - Ramprakash Gupta @ Mob, 8691562385 @ E-mail: Ramprakash.gupta@augmont.com

Motice i5 hereby given for the information of all concemed that the goid ormaments pledged with the under-mentioned
branches of FINKURVE FINANCIAL SERVICES LIMITED, which have become overdue for redemnption and have not been
redeemed 5o far despite repeated notices, will be auctioned on 28/10/2026, Branch-wise loan details, along with
customer details are available with the respective branches / annexure, subject to applicable confidentiality and data
protection reguirements.

GOLD AUCTION PUBLIC NOTICE
KARIMNAGAR District - Auction Center Name & Address ; Scircilla Arvog F ; Near Civil Hospital, Above

TRIK-83503. @ YELLAREDDYPET ARVOG F BRANCH - Loan A/c No.: YELL-55165,
@ Contact Person : Samuel Karne, Mobile : 9000931546

Thie auctan wili e conducied branch-wise ab Auclion center thawgh e Lompany's suthon2ed auctoneer, ol auctionbgerngt o compkance with
applicable requtatony guidelines. Imerested bidders may visit egeld, auctiontiger.net for reqistration, partcipation, and detalled terms-& conditians.
Auction Timing: Batween 10:00 AM to 4:00 PM on 28/10,/2026.

Tha Campary Finkurve Fnancial Sarvices Limited & hawing tha rght to postpans the auckan an subssquen dates on the same tenns and condiions
bl any furibar e, (0 e avenl e @uction mmalns succas stul dud o amy reasan, the Finkurve Financial Semvices Limted resarves Ihe dght ta
Coadact 3 S s eent auction thnaugh anEne mode wi the aulhonzed suclionecs's egodd. suctionlsgernel Mole: Bomowers may receem/ releass ther
pledged gold ornaments oy Chearing.all dues on ar Desode the auctan datz, cunng Dusiness howrs of the respectvie ranch, tEhng which the orraments
will be-auctioned without further nofice, Finkurve Fmancial Serices Limied has the authondy 1o remave any of b Loan account from aoction Jist
withow price infarmation and has a right to cancewithaut prise mlimation,

Place: Mumbai o Date: 23/10/2026

FINKURVE FINANCIAL SERVIGES LIMITED

CIN: L65990MH1984PLC032403 @ GSTN: 27TAAACSTA03E1ZN

Reg. Address: Finkurve Financial Services Limited (FFSLThe Company), Unit No. 1 Trade Garden, First Floor,
Building No. A, Kamla Mill Compound, Lower Parel, Mumbai - 400013,
Contacl Person : Ramprakash Gupta @ Mob, 8691962385 e E-mail: Ramprakash.gupla@augmont.com

V. D.
SATHEESAN

'h
Chief Minister of Keralam
‘x‘

§ TheIndianEXPRESS '

—— JOURMNALISM OF COURAGE ——

in conversation with

Vandita Mishra

National Opinion Editor
The Indian Express

Liz Mathew

Deputy Editor

The Indian Express
For Finkurve Financial Services Lid. P

Motice 15 hereby given for the information of all concerned that the gold arnaments pledged with the under-mentioned
branches of FINKURVE FINANCIAL SERVICES LIMITED, which have become overdue for redemption and have not been
redeemed 50 far despite repeated notices, will be auctioned on 28/10/2026, Branch-wise loan details, along with
customer defails are available with the respactive branches / annexura, subject to applicable confidantiality and data
protection requirements,

GOLD AUCTION PUBLIC NOTICE

KHAMMAM DISTRICT: Auction Center Name & Address: Khammam Arvog F: H. No. 11-2-30, 1st Floor, Beside
Sitara Hotel, Mear Congreéss Bhavan, Wyra Boad, Khammam, Telangana-507001. Branch MName: SREE

KHAMMAM ARVOG F BRANCH : Loan A‘c No.: KHAM-00481, KHAM-91794, KHAM-51334.

MAHEERA KHAMMAM ARVOG F BRANCH : Loan A/c No.. SREE-42168, SREE-81704, SREE-01650,
SREE-87645, SREE-31132, SREE-65288, SREE-50168, SREE-77229, SREE-T5452.

@ Contact Person : Samuel Karne, Mobile : 9000931546

Thie auctsan will be conducted branch-wese al Auchon center thrawgh the Gompany's authonzed auctonesr, sqoll sucliontgernet i compliande with
applicable reguiatory guideings. Interestad bidders may visit egeld. auctiontigernet for registration, particlpation, and detailed terms-& condibions,
Auction Timing: Between 10:00 AM fo 4:00 PMon 28/10/2026.

The Camparmy Finkurve Financial Services Limiad & having iha right to posipans the auction on subsaquent dates on the same terms and condiions

Associate Partners

ERAM e

H D L D J N G 5 iy L v is O plr o lm

Hospitality Partner

4+ MERIDIEN

MEW DELH

) Lulu

FEYPFTIEBABRERT

NOTICE OF LOSS OF SHARES OF
LLOYDS METAL & ENERGY LTD.
Regd. Off.Plot No A 1-2, MIDC Area, Ghugus, Chandrapur, Maharashtra, 442505

Notice is hereby given that the Certificate for the under mentioned Equity Shares of the Company
have been lost / misplaced and the holder of the said Equity Shares have applied to the Company
to issue duplicate Share Certificate.
Any person who has a claim in respect of the said Shares should lodge the same with the
Company at its Registered Office within 21 days from this date else the Company will proceed to

S O SHUBHAM HOUSING DEVELOPMENT FINANGE GO, LTD.

shubham ERERT Tt i
u a : E-ummun?l-:,.' CF'.-I'ITE.F.INBr&iﬂE-I ‘n’lihar. H.F',l.-.; Deelhi - 1FGIJJE. -
Corporate office: Shubham House, 425, Udyog Vihar Phase IV, Gurugram-122015
STATENENT OF UNAUDITED FINACIAL RESULTS FOR THE QUARTER ENDED 30 SEPTEMBER 2026

(T in lakh, unless otherwize stated)

wilheut ary fur thar nofice. Inthe avenl tha Suction remains unsuccassdud doe 1o amy reagon, the Firkurve Firancial Sarvices Limited resares the aght ta | ) - , ) ) o 5 Particulars Cuarter ended Yaar Ended
Conducta subseguir auclion through tnling mode via theaulhanzed ductonsers egold. suchontsgernet Issue duplicate certiicate(s) to t-he aforesaid applicants without any further infimation. Mo, 20.00.2026 | 30.00.2025 | 31.03.2026
Note: Borrowers may redeemyrelease their pledged godd ormaments by cleanng all dues onor bedore the auction date, dunng business hours of the Name of the holder Folio No. | No. of shares | Certificate No.| Distinctive Nos. {Unaudited) | (Unaudited) | (Audited)
fespective branch, falling which the ormamets will beaumime_dwrlhmn1ur[:'ler nertice, Finkurye Flnanclal_ﬂarwr:es Limited has the authonty 1o remayve (Rs.1/-.v) 1. | Total Income from Oparations 3623148 | 2726243 (10873658
amy of tha Loan account fram auction st withaut priar mfarmation and has 4 nght fo cancal withaud priar irntimation Bhatter Sushil Kumar 0179051 1000 4706 5532711 to 5533710 % 1.‘4‘:'[,;{.:.:,} ﬁf;r:,q;ax 151;595‘,'&25? EEEEEE jgg;.gg}
: a i & = s = i 1 5 f o ] -
Place: Mumbai ® Date: 23-'”“""2"25 For Finkurve Financial Services Lid. Name: Sushil Kumar Bhatter d. | Total Comprehensive Income B 353,92 f.AHOS. 14 25.881.78
Place: Mumbai gtﬁﬂﬂgsiﬂg F'Tt [_Elﬂ'E'Ir tee) aﬂﬂﬂB -
. ar Loimprafansive income {arber 12
pate: 23.10.2026 5. | Paid up Equity Share Capital 861,20 783,82 79538
: 6. | Reserdes (excluding Revaluation Reserve) | 1.00,121.40 | 7111874 | B3 2X0.57
L 7. | Securities Premium Account 1,40.0171:83 | 1,37,662.27 | 1.40,011.83
- O a B. | Meal worlh 2.17.,459.99 1 2 00632 65 | 2,08.336.26
FORM G H | Quistandeng el 6,985,402 37 | 45749640 | 565,024,582
10 | Dutstanding Redeemable Preferance Shares il Blil Ml
KOTAK INFRASTRUCTURE DEBT FUND LIMITED INVITATION FOR EXPRESSION OF INTEREST FOR 11. | Debt Equity Ratio 290 233 252
CIN - UB5910MH1988PLCO48450 Supreme Ahmednagar Karmala Tembhurni Tollways Private Limited 12.| Eamings Per Share (of T1/- each)
i -3 R B , AT MUMBAI & GURGADON (a) Basic: 9.682 T a0.53
Website: https:/kidfl.kotak.com/ Telephone: +91-22-61660000 Board of India {Insolvency Resolution Process for Corporate Persons) Reguéations, 2016) _E Ezgzzﬁzﬁﬁﬂﬁsﬁiﬁ?:;nﬁ m ﬁ: mi
Extract of unaudited financial results for the half ded September 30, 2026 L U S 15.| Debt Senvice Coverage Rato 7y o T
 in Lakhs) { PAN & CiNY LLP Mo Tembhurni Tollways Private Limited Notes:-
Quarter ended | Quarter ended | Previous Year PAN : AAPCS1881B (a) Theﬂaum IE an eérln?cl: of thgé:léatﬂn!ed f-:né'mat of qugge;ﬂg.r ﬁgaEné:nal resubL% filed with
. CIN : U45203HR2010PTC045531 the Bombay Stock Exchange Junder Regulation 52 of the i [Listing Obligations
Particulars SEPEIOEI A, SEEOET AL, | G L i | it o 1 reaerad o 510, 55 floor. ABW Tower, IEFCO Chock and Disclosure Requirements) Regulations, 2015 (Mhe Listing Reguiations"). The full
2026 2025 2026 2 | Address of the ragisiered office £ TN, 5V farmat of the quarterly inancial results are avadable on the website of the Bombay Stock
(Unaudited) (Unaudited) (Audited) . M G Road. Gurgaon. Haryans- 122002 Exchange (www.bseindia.com)and the Company’s website (www.shubham co)
3 | URL of websita Mot available {b) For the other line terns referred n Regulation 524 ) of tha Listing Reguiations. perinant
1 | Total Income from Operations 4,149.39 4,385.03 16,743.80 o | - - T E PR E—— - f_d disclosures have been mada 1o the BSE and can be accessed cn www, bseindia.com
4| Details of place where majorily of flued BTN RS IO o0y, 10 For and on behalf of the Board of Directors of
2 Net Profit for the year (before TaX, Exceptiona| and 1,39552 1,31972 5,01608 - :IE_EEI:E ) ID‘Htﬂd gssals Ell'.:@'pl UrE 5|'|'|3" Flk:l'l l:lr land :.E re sHu EHAM HDU EIHG DEHELDPMEHT
Extraordinary items) SR S e Nal. LISIEY: Nejpad FINANCE COMPANY LIMITED
Maharashtra, Pending Arbitration Sdl-
3 [ Net Profit for the year before tax (after Exceptional and 1,395.52 1,319.72 5,016.08 proceading against PWD, Maharashira, Sanjay Chaturvedi
Extraordinary items) ] . AT I - ; PLACE ;: GURUGRAM i i
§ | Instabad capacity of main productsi'services | Not applicable DATE . 22 OCTOBER. 2028 Managing Director
4 | Net Profi.t for the year after tax (after Exceptional and 1,395.52 1,319.72 5,016.08 gl Czantity and value of main products’ Mot applicable ! 3 DIN: 01636432
Extraordinary items) | senvices sold in last financial year
5 [ Total Comprehensive Income for the year [Comprising 1,396.18 1,318.81 5018.25 7 | Number of amployees f warkmen HIL
Profit for the year (after tax) and Other Comprehensive 8 I Further details including last availzble Details can be sought by emailing
Income (after tax)] | financial statements (with schedules) of two | sakt.cirp@gmail.com
6 | Paid up Equity Share Capital 31,000.00 31,000.00 31,000.00 | vears, lists of creditrs, ane available at URL:
(Face Value X 10 per share) g :rEIigiI:nii'rhr for resolution appicants Details can be sought by emailing
, : i :
7 | Reserves (excluding Revaluation Reserve) 33,628.59 28,655.65 31,024.80 | under section 25(2)(h) of the Code | sakte cirp@gmail.com
{ Last data for receipt of expression of interest | 07.11.2026
8 | Net Worth 64,628.59 59,655.65 62,024.80 10 : ! : i _
11| Date of issue of provisional list of 12,11.2026
9 | Paid up Debt Capital / Outstanding Debt 130,295.73 130,273.25 130,929.47 E Pmﬁpﬂc‘"m re=nlution gp;,ii{gm;_
10 | Debt Equity Ratio 2.02 2.18 2.11 1:; Lasl date for submission of objections | 17.11.2026
. _ _ | to provisional list
11 | Earnings per Share (of ¥ 10 each) - Basic & Diluted 0.45 0.43 1.62 - : - -
13| Data of issue of final list of prospective | 20.11.2026
12 | Capital Redemption Reserve 19.00 19.00 19.00 | rasalution applicants
13 | Debenture Redemption Reserve - - - 14| Dzt of ssue of information memerandum, | 21.11.2026 e = e . = = = . : - -
| evaluation matrix and request for resalubian ———ly
i i SFINANCIAL EXPRESS
1) The above results were reviewed by the Audit Committee and approved and taken on record by the Board of Directors 15/ Last date far submission of resolution plans | 21.12.2026 \ e e e T e Sl e Rl e et = IR . .-
at their respective meetings held on October 22, 2026. 161 Process emal id fo submit Expression of Inierest | sakt.cirp@gmail.com
2) The above is an extract of the detailed format of financial results filed with BSE Limited under Regulation 52 of the 17| Detalls of comorate dablors regatration Yes, Registered as MSME vide registration
SEBI (LODR) Regulations, 2015. The full format of the half yearly financial results are available on the websites of i status as MEME na.: WOYAM-HR-05-0013354

BSE Limited at www.bseindia.com and the Company at https://kidfl. kotak.com

3) For the items referred in sub-clauses (a), (b), (d) and (e) of the Regulation 52 (4) of the SEBI (LODR) Regulations,
2015, the pertinent disclosures have been made to the BSE Limited and can be accessed on www.bseindia.com

4) Figures for the previous period/year have been regrouped wherever necessary to confirm to current period/year
presentation.
By order of the Board of Directors

For Kotak Infrastructure Debt Fund Limited

Place : Mumbai

Date : October 22, 2026 Chairman

Mote ; Person disqualified under Sec 294 of the Code is ineligibla to submit Exprassion of
Interest. For detailed clause of Sec 204 You may access www.ibbi.gowin.

Mot : This timefine shall ba subject to such exfension a8 may be granted by the Adjudicating

Autharity. CA Vikash Gautamchand Jain

(Resolution Professional) Supreme Ahmednagar Karmala

Tembhurni Tollways Private Limited

IBEBIPA-D01AP-POOAS42017-18M1 0612

204, Wall Streetl-1, Near Gujarat College,

Ellisbridge, Ahmedabad - 380 006

AFA Valld Till: 30062027

Date : 23101026
Place : Ahmedabad

epaper.ﬂnanciaiexpress.mn'. .
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ALKEM LABORATORIES LIMITED
CIN No: U00305SMH1973PLC174201
Regd. Office: “ALKEM HOUSE", Senapati Bapat Marg,
ALKEM Lower Parel, MUMBAI 400 013. Phone : 3957 9999
E-Mail: contactDalkem.com Websita: www alkemlabs.com

PUBLIC NOTICE

DCB Bank Ltd.
A-5at Housa, 7r56, 8. Gupta Road,
Karol Bagh, New Delhi - 110005

DCB BANK

POSSESSION NOTICE

Thiz is o Motify to all our frade stockiest ! wholesalers [ retailers /
consumer and Public at large that ALKEM LABORATORIES LIMITED
haz reduced the Maximum Retail Prices (MEPs) in respect of the
following medical formulations linked to the notification Ref, 5.0. 56580 (E)
dated 17" October 2026 issued by the National Pharmaceuticals Pricing

The undersigned being the authorized officer of the DCB Bank Ltd., under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest (54 of 2002) and in exercise of powers conferred under section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice on below mentioned dates calling upon the borrowers (Borrower’s and Co-Borrower’s) to
repay the amount mentioned in the notice as detailed below in tabular form with further interest thereon from within 60 days from the date of
receipt of the said notice.

The borrower and Co-Borrower having failed to repay the amount, notice is hereby given to the borrower, Co-Borrower and the public in general
that the undersigned has taken possession of the property described herein below in exercise of powers conferred on him under sub-section (4)

1{} _C-h{}lﬂ CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Registered Office al ; "CHOLA CREST™ 3rd Floor, C54 & C55, Super B-4,
Thiru ¥i Ka Indusirial Estate, Guindy, Chennai-600 032

DEMAND NOTICE UNDER SECTION 13(2) OF SECURITISATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002

Authority, You are requested o ensure thal the benelit of the reducton in
price is passed on to the consumer, and they are billed at reduced price
as per current price list or pinted MRF whichever is lower

Pricelist of below products can be obtained from your trade/Channel
partner or company's Depot'CA&F.

Product Name Pack Maximum Retail Price
effective from 23/10/2026
Cetuxa Injection 20ml vial 2280
Denuril Injection 1ml| PFS Fi- Tl
Denu Injection 1ml PFS 7o71.77
Denub Injaction 1ml PFS THTL.FT
Denub Injection 2%1ml| PFS 15143.53
Pertuza Injection 14ml Vial 2708387
Advamab 100 Injection 4ml B306.42
Advamab-400 Injection 16m! 14191.35
Palbo 100mg Capsule 21's 3600.00
Palbo 125mg Capsule 21 3670.00
Alrubicin 10 Injection Vial 292,50
Alrubicin 50 Injection Wial BES.06
Alrubicin 100 Injection Vial 1254.60
Altraz 1 mg Tablet 14's 353.02
Fulvetraz Injection aml PF3 674250
Megeetron 160 Tablet 10's 407.07
Fibnik 100 Capsule 10's B70.33
Fibnib 150 Capsule 10's 105145
For Alkem Laboratories Limited
Sd-
Date: 23.10.2028 Dishant Doshi
Place: MUMBAI Deputy CFO
FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
Supreme Ahmednagar Karmala Tembhurni Tollways Private Limited
AT MUMBAI & GURGAON
(Undar sub-requlaton (1) of regulation 364 of the Inzolvency and Bankrupley
Board of India (Inseivency Fesolubon Process for Corporale Persons) Regulations, 2018)

RELEVANT PARTICULARS

1 | Name of the corparate debior along with | Supreme Ahmednagar Karmala

PAN & CIN/ LLP No | Tambhurni Tollways Private Limited
PAN : AAPCS1881B

CIN ; U450 IHRIDT0PTC04 5531

510, Sth floor; ABYWY Tower, IFFCO Chock,
M (5 Road, Gurgaon, Haryana-122002

| Not available r
The Company doés nol have any ficed
assats axcapl one small plot.of land (272
=g.Mir) at Maue Pall, Disiricl Rasgad,
Makarashira. Pending Arbitrafion
procesding against PWD, Maharashira,

2 | Address of tha ragistered office

URL of wabsite
T U VR !
4 | Dietails of place whens majority of fived |
gssels ans logated

& | Installed capacty of main produclsisaneces | Not applicable

6| Cluanhty and value of main products! Not applicable
sarvicas sold in last financial year

7 | Mumber of emplovees [ workman HIL

B | Further desails inciuding last available
firancial statemands (with schedudes) of two
years, lists of craditors, ane available at URL:

9 | Elgibility for resoluion apphcants

Details can be sought by emading
sakt.cirp@gmall.com

| Details can be:sowght by emailing

of section 13 of Act read with rule 8 of the Security Interest Rules 2002 on this 19-10-2026.

The borrower, Co-Borrower in particular and the public in general is hereby cautioned not to deal with the property (Description of the immovable
Property) and any dealings with the property will be subject to the charge of the DCB Bank Ltd., for respective amount as mentioned here below.
The Borrower’s attention is invited to provisions of Sub-section (8) of Section 13 of the act, in respect of time available, to redeem the secured

assets.

Demand Notice Dated.

26-05-2026

Name of Borrower(S) and Co-borrower(S)

1.MR.BANSIDHAR and 2. MRS. BEERMATIBEERMATI

Total Outstanding Amount.

Rs.15,56,440/- (RUPEES FIFTEEN LAKH FIFTY SIX THOUSAND FOUR HUNDRED
FORTY ONLY)as on 26-05-2026

Description of The Immovable Property

BHATTU KALAN, TEHSILAND

DISTRICT FATEHABAD.

ALLTHE PIECE AND PARCEL OF PROPERTY HAVING MEASURING AREA 0 KANAL 10
MARLAS [.E.1/2 SHARE OF 1 KANAL 0 MARLAS, COMPRISED IN KHEWAT NO.
142MIN, KHASRA NO. 806(1-0), SITUATED AT VILLAGE DHABI KALAN, SUB TEHSIL

Date : 23.10.2026
Place : FATEHABAD, HARYANA

Sd/-,
Auth
DCB

orized Officer,
Bank Limited

You, the under mentioned Borrower/Co-Borower iz hereby informed that the company has initiated proceedings against
wou under the Secunization and Reconstruction of Financial Azsets and Enforcement of Securnity Interest Act, 2002 and
that the Motice under 13(2) of the Act zenl o vou by Registered Post Ack. Due for Borrower/s has been returned
undedivered. Henca, you aré hereby called upon to take notice and pay the outstanding koan amount mentioned against
the =aid account with interest accruing there from within 60 days from the date of this publication, failing which the
company will proceesd agalnst you by exercising its rlght under Sub-3ec (4) of Section 13 of the Act by enforcing the
balow mentioned securily to realize ils dues with inlerasts and cosls. It is neadiess to mention thal this nolice is
addressed to you withoul prejudics o any other remady Lo the company,

Loan Account Mo, MTLIMTAODGDOT3IT213 MTLIMTACDOODT4864T, Name and Address of the Borrower/Co-
Borrower: 1. 53¥5 TRADERS, (Borrower) 57 Narn Mathura Uttar Pradesh- 281401 Also At:- 25 Shrae Vijendra Nagar
wataha Mathura Mear Shivasa Estate Mathura Uttar Pradesh- 281004 2, RUBI SINGH([Co Borrower) 25 Zhree Vijendra
Megar Mear Shivasha Siate Satoha Asgarpur PO Satoha Dist, Mathura Wtar Pradesh- 281004, 3. VEERPAL
VIJENDER SINGH (Co Borrower) 25 Shree Vijendra Magar Mear Shivasha EStale Satoha Asgarpur PO Krishna
Magar Disirict Mathura Uttar Pradesh- 281004, 4, NEHAMNA (Co Borrower) Mari P O Nari Mathura Uttar Pradesh-
261401, Also at:- Piot Land Number 25, Khasra-No. 984 Mauja Satoha Asgarpur Tehsil and District Mathura Lliiar
Fradesh- 281004, Loan Amount: Bs. 74,50, 486,00/ Rs. 2,00,000,.00/- Date of Demand Notice: 15. 10,2026 Amount
Quistanding : Rs. 7765820/ (Rupees 3eventy Seven Lakh Sisty Five Thousand Eight Hundred Twenty Cnly) & Rs.
2,02 798/ {Rupees Two Lakh Two Thousand Seven Hundred Minety Six Only), as on 13,10.2026 towards Loan Mo,
MTLAMTADOIOO137213 7 MTLIMTADDOODT1 40647 NPA Date: 04.10.2026

SCHEDULE OF IMMOVAEBLE PROPERTY
Ekita Plot Land Mumber 25, Area 246-25 5q. Yards., Equal to 205.88 Sq. Meters Khasra Mo, 984 Situated at Mauja
Satoha Asgarpur Tehsil and District Mathura Uttar Pradesh- 281004, Bounded as: East:- Plot Mo, 26. West-Path 18
Feeat. North- Path 18 Feet. South:- Land Qther Authorised Officer

Date: 23.10.2026, Place: Mathura, U.P, For Cholamandalam Investment And Finance Company Limited

HOUSING FINAMNCE

CHh)

HINDU.JA

ACM - SUSHANT TALWAR - 8882667796

ZRM - PAWAN KUMAR PANDEY - 8010562716
APPENDIX- IV-A [Refer proviso to rule 8(6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
E-Auction Sale Notice for Sale of Imnmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of

HINDUJA HOUSING FINANCE LIMITED
Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-600015. No.
Branch Office: F8, First Floor, Mahalaxmi Metro Tower,

Sector 4, Vaishali, Ghaziabad, 201010
Email: auction@hindujahousingfinance.com

. RRM - SHASHI MISHRA - 9718025302

ZCM - PAWAN KUMAR YADAV - 9711992427

Security Interest Act, 2002 (hereinafter referred to as “the Act”) read with proviso to Rule 8(6) of the Security Interest (Enforcement)
Rules, 2002 (hereinafter referred to as “the Rules”).

Sr.| Loan Account Number and Demand Notice u/s 13(2) | Date and Reserve Price
Name of Borrower(s) / Co-Borrower(s) /Guarantor(s) Date and Amount Type of EMD
Total O/S Possession | Bid Increase Amount
24, DL/KNR/RANJ/A000000309, 08-11-2025 & Rs. 2180056/- | 25-02-2026 Rs. 4597000/-
Mrs. LAXMI AGARWAL, Mr. SUBHMA GUPTA, Rs.2095895/- as on 21-10-2026| Symbolic Rs. 459700/-
61 ARJUN NAGAR GHAZIABAD -201001. Possession Rs. 10000/-

'Description of the Imnmovable Property: FREEHOLD RESIDENTIAL HOUSE NO-72 NEW NO-61 ON FIRST FLOOR MEASURING AREA 103
SQYD, ORSAY 86.11 SQMTBUILTONPLOTNOY, SITUATED INARJUN NAGAR LONI GHAZIABAD.

25. DL/LON/LONI/A000000857, 08-11-2025 & Rs. 1217955/- | 25-08-2026 Rs. 1199000/-
Ms. SUNITA SUNITA, Mr. ANSHU ANSHU, Rs.1368359/- as on 21-10-2026|  Physical Rs. 119900/-
H NO 160 SECTOR 9 BLOCK VIJAY NAGAR Ghaziabad - 201001. Possession Rs. 10000/-

Description of the Inmovable Property: Residential FlatNo.G-2, Ground Floor, (L.|.G. Flat), Rear RHS, Back Side, Without Roof Rights, Covered

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below-described immovable property
mortgaged/charged to the Secured Creditor, the possession of which has been taken by the Authorized Officer of Hinduja Housing Finance Limited
(Secured Creditor) having its Corporate Office at 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai — 600015 and one of its Office at:
F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali, Ghaziabad, 201010, will be sold on “As is Where is”, “As is What is” and
“Whatever there is” basis on the dates mentioned below for realization of the amount due to the Secured Creditor from the borrowers and
guarantors. The sale will be done by the Authorized Officer through e-auction platform provided at the website: www.bankeauctions.com

Date of Inspection of the property 16.11.2026, 14:00 hrs -17:00 hrs
EMD Deposition Last Date 17.11.2026, Till 17:00 hrs.
Date/Time of E-Auction 18.11.2026,11:00 hrs -13:00 hrs

area measuring 400 Sq. Feet, i.e. 37.16 Sq. Meters, Freehold Residential Built On Plot No.C-1/11, Situated in Residential Colony D.L.F Dilshad

Extn.—ll, Village Brahmapur alias Bhopura, Pargana Loni, Teshil & Distt. Ghaziabad, U.P-201005,.

26. DL/NCU/GHAU/A000002994, Mr. YOGESH SHARMA, 08-11-2025 & Rs. 1121861/- | 27-03-2026 Rs. 1507000/-
Mrs. PRIYA SHARMA, H NO 1 4492 B, RAM NAGAR MANDOLI |Rs.1257964/- as on 21-10-2026| Symbolic Rs. 150700/-
ROAD SHAHDARA EAST DELHI - 110032. Possession Rs. 10000/-

Description of the Inmovable Property: Residential Flat No-T.F.-02, LIG, Back Side built up on Plot No -
block- D, Situated at Residential Colony IndraprashtaAwas Yojna Pargana-Loni, Tehsil & District-Ghaziabad .

NP-04, admeasuring area 35 Sq. Mtr.

3 GZ/GNR/GNRN/A000000568, Mr. MAN SINGH VERMA, 08-11-2025 & Rs. 1202256/- | 25-02-2026 Rs. 1240000/-
Mrs. YASHODA VERMA, H NO 217 C BLOCK AMAR VIAHR VIKAS|Rs.1170064/- as on 21-10-2026| Symbolic Rs. 124000/-
KUNJ LONI DEHAT GHAZIABAD - 201102. Possession Rs. 10000/-

Description of the Inmovable Property: Residentail House No. 18/1, Area Measuring 25 Sq. Yds. l.e., 2

0.90 Sq. Mtrs. Out Of Khasra No. 43,
Situated AtAmar Vihar, Village: Bahetahazipur, Akash Punj Public School, Pargana And Tehsil: Loni, District: Ghaziabad, Uttar Pradesh.

28. GZ/GNR/GNRN/A000000766, Mr. GAURAV KUMAR, 08-11-2025 & Rs. 665146/~ | 25-02-2026 | _Rs. 1439000/-
Mrs. SANGEETA SHARMA, H NO 292 KRISHANANAGAR | Rs.703739)- as on 21-10-2026 | Symbolic Rs. 143900/~
MAUJPUR DELHI - 110053, Possession | Rs. 10000/

Sr. Loan Account Number and Demand Notice u/s 13(2) | Date and Reserve Price
No.[ Name of Borrower(s) / Co-Borrower(s) /Guarantor(s) Date and Amount Type of EMD
Total O/S Possession | Bid Increase Amount
[ 1. DL/DEL/DLHI/A000000291, Mr. SUSHIL KUMAR SHARMA, 28-04-2025 & Rs. 1053988/- | 20-08-2025 Rs. 1748000/-
Mr. ASHWANI SHARNA, H NO- 441 BLOCK-B, A-1 BEHTAHAJI |Rs 1032287/ as on 21-10-2026| Symbolic Rs. 174800/
PUR LONI GHAZIABAD-201102. Possession Rs. 10000/

Description of the Inmovable Property: Residential Vacant Plot Out Of Khasra No. 137-m, Situated At Sonia Nagar, In The Revenue Estate Of
Village Behaita Hajipur, Pargana Loni, Tehsil & District Ghaziabad, Uttar Pradesh, Area Measuring 83 Square Yards |.e.69.396 Square Meters,.

ATAMARVIHAR COLONY, VILLAGE: BAHTAHAJIPUR, PARGANA& TE

'Description of the Immovable Property: RESIDENTIALPLOTNO. 6, AREAMEASUING 50 SQ. YARDS, OUT OF KHASRANO. 55, SITUATED
HSIL: LONI, DISTRICT: GHAZIABAD, UTTAR PRADESH.

29 GZ/GNR/GNRN/A000001002, MR. KARAN SINGH, SONI SONI, | 07-11-2025 & Rs. 2006135/ | 05-02-2026 | _ Rs. 3554000/-
H NO 227 ASHOK NAGAR NASIRPUR GHAZIABAD, UTTAR  |Rs 2272654/- as on 21-10-2026| Symbolic Rs. 355400/
PRADESH, INDIA - 201001. Possession |~ Rs. 10000/-

Nehru Nagar-Ilin Village Nasirpur-Il, Tehsil & Distt. Ghaziabad U.P

:Description of the Immovable Property: Freehold Residential House No. 227, area measuring 100 sq. yd. out of Khasra No. 195, situated at

2. DL/MNR/MNDL/A000000014, 25-09-2023 & Rs. 1592028/- | 16-10-2025 Rs. 2433000/-
Mr. VIJAY PAL SINGH, Mr. BABITA BABITA, Rs. 1129429/-as on 21-10-2026| Symbolic Rs. 243300/-

H NO 277 B BLOCK KRISHNA VIHAR LONI GZB-201102. Possession Rs. 10000/-
Description of the Inmovable Property: FREEHOLD RESIDENTIAL VACANT PLOT NO 217 ADMEASURING AREA 150 SQ YD. 125.41 SQ
MTR) FAILING UNDER KHASRANO- 1507 MI SITUATED AT BRIJ VIHAR TOWNSHIP, BLOCK B VILLAGE LONI-201102.

3. DL/LON/LONI/A000000018, Mr. RAHUL KUMAR SHARMA, 18-10-2025 & Rs. 769436/- | 25-02-2026 Rs. 1493000/-
GIRIRAJ PRASAD SHARMA & RADHA DEVI, Rs. 657817/- as on 21-10-2026| Symbolic Rs. 149300/-
ASALATPUR FARRUKHNAGAR GHAZIABAD UP-201003. Possession Rs. 10000/-

30.. GR/VSN/RNGP/A000000184, Ms. Manpreet Kaur, Mudit Kumar | 08-11-2025 & Rs. 1355359/- | 24-02-2026 Rs. 1218000/-
Gautam, D-179flat No. Ff-3, First Floor, Back Side Flat Indraprastha,| Rs.1354114/-as on 21-10-2026 | _Symbolic Rs. 121800/-
Loni, Ghaziabad, Uttar Pradesh-201002. Possession Rs. 10000/-

Description of the Inmovable Property: Residential Plot bearing no. D-
situated at Indraprastha, Loni, Ghaziabad, Uttar Pradesh-201002.

179, Area Measuring 40 sq yds, Flat no. FF-3, First Floor, Back Side Flat,

Description of the Inmovable Property: FREEHOLD RESIDENTIAL PLOT MEASURING AREA 56 SQYDS OR SAY 46.821 SQMTR.
PERTAINING TOKHASRANO 501 MISITUATED IN VILLAGE ASALTPUR PARGANATEHSILLONIDISTT GHAZIABAD .

4. | DL/MNR/PLKH/A000000233, Mr. AJAB SINGH, Mr. MITHLESH | 26-06-2024 & Rs. 1536992/~ | 13-05-2025 | _ Rs. 2748000/
BHATI & Mr. RAJENDRA MAVI, 235 NEAR SUBHASH GATE TILA | Rs_ 144532)- as on 21-10-2026| Symbolic Rs. 274800/
SABHAJPUR LONI DEHAT GHAZIABAD-201102. Possession | Rs. 10000/-

Description of the Immovable Property: FREEHOLD RESIDENTIAL PLOT MEASURING AREA 161 SQ YD. OR SAY 134.61 SQ MT.
PERTAINING TO KHASRANO-585 SITUATED INAMBEDKAR PURAM (DAYANIKETAN) TILASEHBAZPUR LONI GHAZIABAD.

31.. DL/MNR/MNDL/A000000167, MR. SANSAR PAL, MRS. URMILA | 21-01-2026 & Rs. 2484803/- | 22-04-2026 Rs. 2818000/-
DEVI & MR. ANTRIKSH KUMAR, D-68 GALI NO-14 GHAZIABAD | Rs.247985/-as on 21-10-2026 | Symbolic Rs. 281800/-
SAHIBABAD -201005. Possession Rs. 10000/-

Description of the Inmovable Property: Freehold Property BEARING NO B-1/72, (PLOT NO 72 BLOCK B-1) FLAT BEARING NO G-1, FRONT
SIDE, ON GROUND FLOOR WITHOUT ROOF RIGHTS COVERED AREA 600 SQ FTAPPROX i..e, 55.37 SQ MTRS.UNDER MIG CATEGORY

SITUATEDAT DLF DILSHAD EXTNIIINTHEAREAOF VILLAGE BRAHAMPURALIAS BHOPURA.

82! DL/MTG/KMPR/A000000137, Mr. MANOJ KUMAR, 09-01-2026 & Rs. 1559879/- | 11-08-2026 Rs. 2099000/-
Mrs. KAMLA DEVI, HOUSE NO-13/34 TRILOK PURI CHILLA  |Rs.1683103/- as on 21-10-2026| _Physical Rs. 209900/-
SARODA KHADAR DELHI - 110091. Possession Rs. 10000/-

Description of the Immovable Property: PLOT NO A-171 FLAT NO-UGF-1 KHASRANO-211, UPPER GROUND FLOOR FRONT RHS FLAT

RAILVIHAR SADULLABAD PARGANALONINEARNAV JEEVAN MODEL SENIOR SECONDARY SCHOOL GHAZIABAD-201102.

under section 25(2)(h of he Code | sakte.cirp@gmail.com
10| Last date for racelpt of expression of intaras] i 07.11,2026
11| Date of issue of pravisional list of | 12.11.2026
prospective resolufion applicanis
12| Last date for submission of objections | 17.11.2026
fo provisional kst
13| Date of iszue of final st of prospective | 20.11.2026
resolution applicanis
14| Date of issue of informaian memorandum, | 21.11.2026
evaluation malrix and request for resoluban
plans to praspective resolution applicants
15| Last date for submission of resolution plans | 21.12.2026
16| Process emai id fo submit Exprassion of Interést | sakt.cirp@gmail.com
47| Detals of corporate debiors regisiration | Yes, Registered a5 MEME vide registration

stafus as MSME | no.: UDYAM-HR-05-0013364

Mote ; Person disqualified under Sec 294 of the Codo is Ineligible to submil Expression of
Interiest, For detaled clause of Sec 294 You may access waw. BB gov.in,

Mote : This imeline shall be subject to such extension 33 may be granted by the Adjudicating

Authority, CA Vikash Gautamchand Jain

{Resolution Professional) Supreme Ahmednagar Karmala

Tembhurni Tollways Private Limited

IBBUIPA-001/IP-PO0354/2017-18110612

204, Wall Street-1, Near Gujarat College,

Ellisbridge, Ahmedabad - 380 006

AFA Valid Till; 30.06.2027

Date : 23.10.2026
Piace : Ahmedahad

EXPRESS

dleers

33]  DL/MTG/KMPRIA000000211, Ms. RUKSANA RUKSANA, 09-01-2026 & Rs. 1830821/~ | 22-04-2026 | _Rs. 3331000)-
Mr. SAYEED SAYEED, 205 GALI NO 7 SHRI RAM COLONY GALI |Rs.2010773/- as on 21-10-2026| _Symbolic Rs. 333100/
NO-7 RAJIV NAGAR KARAWAL NAGAR DELHI - 110094, Possession | Rs. 10000/-

5. | DL/DEL/PAND/A000001406, MR. MOHD AFZAL, MRS. SAHJADI | 12-09-2024 & Rs. 2048242/- | 13-06-2025 Rs. 3662000/-
SAHJADI, KHASRA NO 1230,RANJIT VIHAR,VILLAGE,LONI NEAR |Rs.1672214/- as on 21-10-2026| Symbolic Rs. 366200/
MM ROAD,GHAZIABAD UTTAR PRADESH -201102. Possession Rs. 10000/
Description of the Inmovable Property: Property area measuring 119 sqyds part of Khasra NO-1230 min situated at village loni (outside
chakbandi) Colony Known as Ranjeet Vihar Pargana Loni Ghaziabad .
6. | GR/IKAP/KUNJ/A000000712, Mr. VINOD GOPI, Mrs. SANGEETA | 26-09-2024 & Rs. 1016607/- | 29-04-2025 Rs. 1302000/-
BAOALI, PLOT NUMBER B43, AKASH VIKASH MANDOLI VIHAR [Rs.1291709/- as on 21-10-2026| Symbolic Rs. 130200/-
ASHRA-2 GHAZIABAD UP -201102. Possession Rs. 10000/-
Description of the Inmovable Property: Part of Plot No 25, area measuring 60 sq yards comprised in Khata No 00250, Khasra No 792, Village
Meerpur Hindu Pargana, Tehsil Loni, and District Ghaziabad Up.
7. GR/KAP/KUNJ/A000000640, MR. RAM VINOD RAUT, 21-04-2025 & Rs. 708823/- | 12-08-2025 Rs. 759000/
MRS. SUDAMA DEVI & MR. SHRAWAN KUMAR, H NO 14F/55 |Rs. 836734/- as on 21-10-2026| Symbolic Rs. 75900/
GALI NO 2 LONI DEHAT GHAZIABAD UP-201102. Possession Rs. 10000/-

Description of the Inmovable Property: PLOT AREA MEASURING 50 SQ YARDS COMPRISED IN KHATA NO-00250, KHASRA NO-792,|.

VILLAGE MEERPUR HINDU PARGANALONIDIST GHAZIABAD UP.

:Description of the Immovable Property: FLAT NO-UGF-04 PLOTNO MM 57 MM ROAD UPPER GROUND FLOOR BACK SIDERHS FLAT DLF
ANKURVIHARHADBAST SADULLABAD VILLAGE LONINEARBY GANPATIDEVELOPERS GHAZIABAD UP-201102.

34 DL/NRY/NRYN/A000000027, Mr. RAJESH SHARMA, 09-01-2026 & Rs. 1732424/~ | 22-04-2026 | Rs. 2501000/-
Mrs. MANJU DEVI, HOUSE 2131/5 GALINO 2 SHIV MANDIR  |Rs.1795456/- as on 21-10-2026| Symbolic | Rs. 250100/-
PATEL NAGAR DELHI - 110008. Possession | Rs. 10000/-

Description of the Immovable Property: PLOT NO B-14 RAIL VIHAR SEHKARI AWAS SAMITI LTD VILLAGE SADULLABAD LONI

GHAZIABAD UP-201102.

35.. DL/DEL/LXND/A000002111, Mr. ROHIT ROHIT, Mrs. SARLA | 13-02-2026 & Rs. 1452931/~ | 22-04-2026 | Rs. 3430000/-
SARLA, HOUSE NO - 36 NEW FRIENDS COLONY, BAGH RANAP,|Rs 1477197/- as on 21-10-2026| ~ Symbolic Rs. 343000/-
LONI DEHAT, NEAR SHIV MANDIR Uttar Pradesh - 201102. Possession Rs. 10000/-

Description of the Inmovable Property: Residential Plot No .08 (part) Area Measuring 50 sq. yards .i.e, 41.805 Sq Meters .i.e, 450 Sq Ft. Out of
Khasra No-1551 Situated atAshoka Enclave Extn., Village Loni Ghaziabad - 201102.

36.0 DL/SHL/SHLM/A000000304, Mr. Manchand Manchand, Mrs. 13-02-2026 & Rs. 372379/- | 11-08-2026 Rs. 5577000/-
Veerwati Veerwati, H No 64 Afjalpur Near Bhumiya Plot No 6,khasra| Rs.404611/- as on 21-10-2026 |  Physical Rs. 557700/-
No 126/2,vill Nistauli Mod.ila R, Ghaziabad Uttar Pradesh -201003. Possession Rs. 10000/-

8. | DL/INCU/GHAU/A000002636, Mr. PAPU KUMAR, NITU KUMARI, | 24-10-2024 & Rs. 2030913/- | 07-04-2026 Rs. 1969000/-
67/68,3,CHIRODI ROAD PURVI ADESH NAGAR, LONI, DEHAT | Rs.1903243/-as on 21-10-2026| Physical Rs. 196900/-
! GHAZIABAD Uttar Pradesh - 201001. | | Possession | Rs. 10000
Description of the Inmovable Property: Residential Flat No-UGF-03, MIG, Back Side built up on Plot No -NP-04, admeasuring area 50 Sq. Mtr.
block-D, Situated at Residential Colony Indraprashta Awas Yojna Pargana-Loni, Tehsil & District-Ghaziabad (U.P.).
9. DL/DEL/LXND/A000001518, Mr. Vinod Kumar Sharma, 17-03-2026 & Rs. 972938/- | 26-06-2026 Rs. 1949000/-
Mr. Vikash Sharma & Mrs. Mithlesh Sharma, H.no. 629 Gali No-12| Rs.1190537/- as on 21-10-2026| Symbolic Rs. 1949000/-
1st Pusta Sonia Vihar Dayalpur North East Delhi-110094. Possession Rs. 10000/-

Description of the Inmovable Property: Freehold Residential Back Side MIG Flatno. UG-3 on Upper Ground Floor measuring 500 Sq. Ft. or Say
46.45 Sq. Mt., Buiiton Piotno. A-99, pertaining to Khasra no. 347, situated in Raii Vihar Sehkari Avas Samiti Ltd., Village Sadullabad, Pragna & Tehsil

Loni, Distt. Ghaziabad.

110.| DL/GRN/PRTL/A000000011, Mr. Prince Bansal, Mr. Baleshwari | 06-03-2025 & Rs. 2038169/~ | 11-07-2025 | _Rs. 4658000/
Baleshwari & Mrs. Baleshwari, H.no. 01 Opp Shiv Mandir Agraula |Rs.1681402/- as on 21-10-2026| Symbolic Rs. 465800/-
Ghaziabad Up 201102 , Opp Shiv Mandir Agraula, Ghaziabad - 201102, Possession Rs. 10000/

Description of the Inmovable Property: PLOT NO 6 AREA MEASURING 171 SQYDS PART OF KHASRA NO-126/2 MN SITUATED AT
VILLAGE NISTAULIPARGANAAND TEHSILLONIAND DIST GHAZIABAD UP.

37. GR/KAP/KUNJ/A000000918, Ms. ANITA DHARAMPAL, 13-02-2026 & Rs. 883806/- | 22-04-2026 | Rs. 1962000/-
Mr. KARAN GUPTA, HOUSE NO C 30 INDRAPURI NEAR Rs.856944/- as on 21-10-2026 |  Symbolic Rs. 196200/-
KAILASH CHOWK LONI DEHAT GHAZIABAD - 201102. Possession Rs. 10000/-

Description of the Inmovable Property: PLOT NO 30 OF REST PART AREAMEASURING 50 SQ YARDS COMPRISED IN KHASRANO-392
MIN, SITUATEDAT RESIDENTIAL COLONYABCD INDRAPURI VILLAGE GHAROTIKHURD PARGANALONIDIST GHAZIABAD.

Description of the Inmovable Property: Residential House No 6, area measuring 200 Sq. Yds., i.e. 167.22 Sq. Mtrs., out of Khasra No. 452,

situated in Village Agraulla, Pargana Loni, Tehsil & District Ghaziabad, U.P.

1. DL/NCU/GHAU/A000002654, 09-01-2025 & Rs. 2097805/- | 13-05-2025 Rs. 2132000/-
Mr. BIRENDRA KUMAR, Mrs. REKHA REKHA, Rs.1923308/- as on 21-10-2026| Symbolic Rs. 213200/-
H NO 154, SHARIFUDDINPUR JAWLI-2, GHAIZABAD- 201102. Possession Rs. 10000/-

38. DL/LON/LONI/A000000420, 17-03-2026 & Rs. 2233423/- | 26-06-2026 Rs. 3007000/-
Mr. WASEEM WASEEM, Mrs. AAMNA AAMNA, Rs.2261957/- as on 21-10-2026| Symbolic Rs. 300700/-
WARD NO 5 MUKHIYA GATE BAGH -201102. Possession Rs. 10000/-

Description of the Inmovable Property: TF-2, ON THIRD FLOOR M.l.G RHS SIDE FLAT FREEHOLD RESIDENTIAL PLOT NO D-166, IN
BLOCKD,AREAMEASURING 120.12 SQMETERS SITUATEDAT RESIDENTIAL COLONY INDRAPRASTH YOJNALONI GHAZIABAD.

Description of the Inmovable Property: Residential Flat No-SF-02, front Back Side M.I.G. admeasuring area 50 Sq.Mtr., Built Up on Plot No-D-|39./DL/GRN/OMCN/A000000126, Mr. SANJEEV KUMAR, Mrs. SHASHI 17-03-2026 & Rs. 1637743/- | 26-06-2026 Rs. 1949000/-
209, Situated at Residential Colony Indraprastha, Awas Yojna Tehsil & District Ghaziabad, (U.P.), . TIWARI, H.NO H-243 DESU CLY TRI POLIYAVTC RANA PRATAP |Rs.1745506/- as on 21-10-2026| _Symbolic Rs. 194900/-
12.  DL/DEL/DLHI/A000001946, Mr. MUNESH KUMAR SHARMA, | 25-02-2025 & Rs. 2826382/~ | 09-07-2025 | _Rs. 1281000/ , BAGH MALKA GANJ DELHI - 110007. Possession |  Rs. 10000/
Mrs. SANGEETA SHARMA, H.No- 67 GALI NO-2 C-BLOCK Rs.2883781/- as on 21-10-2026|  Symbolic Rs. 128100/- Description of the Inmovable Property: Flat No FF 01, First Floor (front Right Side) Area Measuring 500 Sq Fts, Built On Plot No-11, Road D-6,
MUKUND VIHAR KARAWAL NAGAR NORTH EAST DELHI-110094 . Possession Rs. 10000/- |AreaMeasuring 168 Sq. Meters In The Residential Colony KnownAs DIf Ankur Vihar Situated In Village Sadullabad Ghaziabad.
L Eatic hakti Description of the Inmovable Property: Pvt Flat No. SF-5 (Front Side RHS Flat) on 2nd Floor without roof rights area measuring 750 sqft Built {40, DL/KNR/PATE/A000000039, 17-03-2026 & Rs. 1528176/- | 26-06-2026 Rs. 1971000/-
meER 1&—-‘_, g Upon Plot No. 10, Block-A area measuring 435 sqyds situated at Village Sadullabad Colony Known as SLF Ved Vihar, Loni Tehsil and District Mr. RAVI GAHLOT, Mrs. DIMPAL DIMPAL, Rs.1616573)- as on 21-10-2026|  Symbolic Rs. 197100/-
e Ghaziabad, Uttar Pradesh H NO C137 C BLOCK LONI GHAZIABAD - 201102. Possession Rs. 10000/-
., 1 ) 1 """”’ ------ = 13.| DLIMTG/KMPR/A000000202, Mr. MAHMOOD SIDDIKI MAHMOOD| 12-03-2025 & Rs. 522017/~ | 04-07-2025 | Rs. 770000)- Description of the Inmovable Property: FREEHOLD RESIDENTIAL PLOT MEASURING 25 SQ. YD. OR SAY 20.90 SQMETER PERTAINING
MOBRMUGAO PORT AUTHORITY SIDDIKI, Mrs. RUKSANA RUKSANA, Rs.573374)- as on 21-10-2026 | _Symbolic Rs. 77000~ | |TOKHASRANO-115SITUATED INVIKAS KUNJVILLAGE BEHTAHAJIPURLONI GHAZIABAD UP _ _
GENERAL ADMINISTRATION DEPARTMENT 29 GALI NO 4 ASHOK VIHAR 4 GHAZIABAD-201102. Possession |  Rs. 10000~ 41| DL/GRN/SRJP/A000000196, Mr. RAMAN RAMAN, Mrs. SAROJ | 17-03-2026 & Rs. 1005152/ | 11-08-2026 | _Rs. 1251000/~
g ; ? i Description of the Inmovable Property: PLOT NO 29 AREA MEASURING 30 SQYDS PART OF KHASRA NO-280 SITUATED AT VILLAGE SAROJ, 6263 GALI RAVIDAS NABI KARIM PAHARGANJ CENTRAL|Rs.1084223/- as on 21-10-2026| Physical Rs. 125100/-
Brief Advertisement notice Mo, GAD/PC-A/151/2026/07351 Date: 19110/2026 LONI(INSIDE CHAKBANDI)PARGANAAND TEHSILLONIAND DISTRICT GHAZIABAD UP. DELHI - 110055. Possession Rs. 10000/-
14, DL/BDP/BDRP/A000000190, 28-04-2025 & Rs. 1815609/~ | 12-08-2025 Rs. 2074000/- Description of the Inmovable Property: RESIDENTIAL FLAT UGF-1, ON UPPER GROUND FLOOR LEFT SIDE WITHOUT ROOF RIGHTS
APPOINTMENT ON DEPUTATION BASIS Mr. IMRAN IMRAN, Mr. NOOR JAHAN, E 156, MAIN SATPUTA |Rs 1767337/~ as on 21-10.2026| Symbolic | Rs. 2074007 AREAMEASURING 330 SQFT. i.e, 30.657 SQMETERS BUILT ON PLOT NO C-244 AREAMEASURING 100 SQ YARDS i.¢, 83.61sq Meters,
Mormugao Port Authority, Headland, Sada invites applications for filling up the ROAD, SHRI RAM COLONY, DELHI, 110094 . Possession Rs. 10000/- ISITUATEDAT S.L.F VED VIHAR IN THE REVENUE ESTATE OF VILLAGE SADULLABAD GHAZIABAD UP.
post of Deputy Chief Vigilance Officer on deputation basis from Central Description of the Immovable Property: VACANT PLOT NO 70 &71, aera measuring 40 Sq. yards i.e, 33.44 Sq meters Out of Khasra No.54| Mode of Payment :- Payment shall be made by demand draft in favour of Hinduja Housing Finance Limited payable at Ghaziabad
Government/State Government/PSUs/Autonomous Bodies. The last date for Situatedin area Sonu Vihar Loni Pargana Ghaziabad. TERMS & CONDITIONS OF ONLINE E- AUCTION SALE: - 1. The Propertyis being sold on “As is Where is”, “As is Whatis”, “Whatever there is” and
receiptof applicationis 04,12 2026 15.| DL/BPR/JHAH/A000000034, Mr. Usha Maheshwari, Mr. Chaman | 14-05-2025 & Rs. 1525831/- | 12-08-2025 Rs. 1702000/~ | Without Recourse” basis. As such sale is without any kind of warranties & indemnities. 2. Particulars of the property/assets (viz. extent &
A v ' i Maheshwari, 3566 Jain Mandir Wali Gali Jani Moahlla Dharampura [Rs.1612921/- as on 21-10-2026| Symbolic Rs. 170200/- measurements specified in the E-Auction Sale Notice has been stated to the best of the information of the Secured Creditor and Secured Creditor shall
Far furtner details, visit MPA websie hitps.) /www. mormugaoport. gov.m Ghandhi Nagar East Delhi - 110031. Possession Rs. 10000/~ | not be answerable for any error, mis-statement or omission. Actual extant & dimensions may differ. 3. E-Auction Sale Notice issued by the Secured
Sd/- Description of the Inmovable Property: First Floor No FF-3 (Frontleft hand Side Without Roof Rights) area Measuring 540 Sq Fts, Build up on| Creditoris an invitation to the general public to submit their bids and the same does not constitute and will not be deemed to constitute any commitment
SECRETARY Residential PlotNo-A-120 Situated in BlockA"SLF VED VIHAR" Located atKhasraNo-392 & 393n Village Sadullabad Loni. or any rtepfesenc}atlon on tthe part of }ge Sg_(lzured Creg'totf-t rl]ntﬂfsged b'ddetfs ae ,?,dV'Sef?htO peruse tye t'“? dee(;islwlth t/ge Sec]yfre?, Cr?ﬁltor and rio
16. DL/DEL/LXND/A000002649, Mr. VED PRAKASH, 10-06-2025 & Rs. 1180000~ | 14-10-2025 | Rs. 3357000/~ | Lorcuict OWH Incependen enquiries due drgence apout e Aite & preserts Coneion oS Propery/asse?s and caimsicues atiecting e property
= ; before submission of bids. 4. Auction/bidding shall only be through “online electronic mode” through the website:
J,.’J:E T Mrs. ASH%EIEI\QACB;,?D_ éﬂﬁg&gﬁgggﬁ&?'— MODEL Rs.1491445/- as on 21-10-2026 ngsmet)s()slilgn IESS 31305070009/ - | auction@hindujahousingfinance.com and https://www.bankeauctions.com/ Or Auction provided by the service provider C1 India PVT LTD, who shall
L= - : : ' arrange & coordinate the entire process of auction through the e-auction platform. 5. The bidders may participate in e-auction for bidding from their
1"-"&}';-' MUMBAI PORT AUTHORITY Description of the Inmovable Property: Residential House No-799, land area measuring 80 Sq. Yards i.e, 66.88 Sq. Meters out of khasraNo-306, | place of choice. Internet connectivity shall have to be ensured by bidder himself. Secured Creditor/service provider shall not be held responsible for
LS | |WardNo41, Situatedin the area of Village Jhandapur Pargana Loni. B | the internet connectivity, network problems, own system crash, power failure etc. 6. For details, help, procedure and online bidding on e-auction
=i 17. DL/MNR/MNGR/A000000580, MR. KAUSHAL SINGH, 16-06-2025 & Rs. 1534875/- | 15-10-2025 Rs. 1911000/~ | prospective bidders may contact the Service Provider C1 INDIAPVT.LTD. 605A, Add: C1 INDIAPVT.LTD. 3rd Floor, Plot No.68 sector-44, Gurgaon,
RECRUITMENT NOTICE - ENGAGEMENT OF MRS. SAVITA RANA, D7 S3 D BLOCK SHYAMPARK EXT Rs.1676417)- as on 21-10-2026|  Symbolic Rs. 191100/- Haryana-122003, (Contact Person: Mithalesh Kumar, Phone No. 7080804466, Email: delhi@clindia.com , Support Mobile Number:
FINANCIAL ANALYST ON CONTRACT BASIS SAHIBABAD GHAZIABAD - 201005. Possession Rs. 10000/- 7291981124/1125/1126). 7. For participating in the e-auction sale the intending bidders should register their name at https://www.bankeauctions.com/
Annli : T fr Filh i Description of the Inmovable Property: Freehold Residential Plot measuring 100 Sq. Yd. or Say 83.61 Sq. ML, Pertaining to Khasra no. 449, and %\L/Jcrtéo%]@?nhlr&?utjalhouswr:grﬂna?\zﬁ.c?tr?rwnflltr:n adYsPce z:n\cjighfllsgeFt tPe ur?ieir |dt?nndiﬁas_swotrid.nlnitr?tn(ri:gi% b'g%%rsrarﬁ ?/dv;se(;j to criltangr]eforrl](ljy tt?le
NGO i RO T algioe- | Seel stiaedin ukhey Colony, Vilage Asalfpur, PragnaL o Tehil & Dit Gherdebad. Eamest Money Depost (EMD) . 10% OF RESERVE PRICE (as menfioned above) shallbe payable by nferested bdders through Demand Drafti
Nationals for engagement as Financial Analyst purely 18.| DLMNRINANRIAOOO0000TT, M. PRIVA KAMLESH KUWAR, Wr. | 16-06-2025 & Rs. 1605085/ T 15-10-2025 [_Rs. 1866000 favor of * Hinduja Housing Finance Limted. 8. The ntending biders should submit the iy flled in Bid Form (fomat avaiabe on
i ) , oni Rs.1609929/- as on 21-10-2026| >Yymbolic S. - https://www.bankeauctions.com/ and auction@hindujahousingfinance.com along with the Demand Draft remittance towards EMD in a sealed cover
on contract basis. GHAZIABAD -201102. Possession Rs. 10000/ addressed to the Authorized Officer at Hinduja Housing Finance Limited, at F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali,
fr IV ' Ions | i | i : Description of the Inmovable Property: Freehold Residential First Floor without roof rights admeasuring area 60.24 sq. mtr. built on Plot No. D-| Ghaziabad, 201010. 10. The sealed cover should be super scribed with “Bid for participating in E-Auction Sale in the Loan Account Number (as
Last date of rece ing EI[]F]“EEH ons is 10.11.2026 . |12/25-26 situated at"DLF Ankur Vihar Colony" in Village Loni Pargana Loni Tehsil & Distt. Ghaziabad (U.P.). mentioned above) for the property (as mentioned above). 11. After expiry of the last date of submission of bids with EMD, Authorized Officer shalll
F i r rdi ional i ti examine the bids received by him and confirm the details of the qualified bidders (who have quoted their bids over and above the reserve price and
il d,Eta s e _dm":,; educationa 1 g fica IDH_E', e, 19.| DL/UTM/UTTM/A000001114, MR. ITWARIITWARI, MRS. BILKIS | 16-06-2025 & Rs. 1117405/- 15'10'20.25 Rs. 754000/- paid the specified EMD with the Secured Creditor) to the service provider C1 India PVT LTD to enable them to allow only those bidders to participate in
experience, application fomat etc., please visit our BILKIS, KHASRA NO-284-7 GALI NO-18 GHAZIABAD UTTAR | Rs.1206269/- as on 21-10-2026 PSymboI_lc Rs. 75400/ | the online inter-se bidding/auction proceedings at the date and time mentioned in E-Auction Sale Notice. 12. Inter-se bidding among the qualified
website www.mumbaiport.aov.in |: eople & career/ PRADESH GHAZIABAD UTTAR PRADESH - 201102, . Rs. 10000/- bidders shall start from the highest bid quoted by the qualified bidders. During the process of inter-se bidding, there will be unlimited extension of “10”
; : pori.gov. peop Description of the Immovable Property: Property/House bearing No. 458, having land area measuring 55 Sq. Yds., (i.e., 45.98 Sq. Mts)., and | minutes each, i.e. the end time of e-auction shall be automatically extended by 10 Minutes each time if bid is made within 10 minutes from the last
jobs/). Covered area measuring 45.98 Sq. Mts., Out of Khasra No. 303, situated at Sarvoday Nagar, Village Mawai, Pargana Loni, Tehsil and| extension. 13.Bids once made shall not be cancelled or withdrawn. All bids made from the userid given to bidder will be deemed to have been made by
Financial Adviser & Chief Accounts Officer Distt. Ghaziabad, U.P. him alone. 14. Immediately upon closure of E-Auction proceedings, the highest bidder shall confirm the final amount of bid quoted by him by E-Mail
Mumbai Port Auth urit:-,r 20.| GZICHP/CHPL/A000000287, MR. SUMIT KUMAR, MRS. GEETA | 11-07-2025 & Rs. 1148452/- | 15-10-2025 Rs. 750000/- both to the Authorized Officer on his mail id auction@hindujahousingfinance.com and the Service Provider for getting declared as successful
GEETA & MR. VIJAY PAL, H NO 393, 9C, SAROOP VIHAR, Rs.1099799/- as on 21-10-2026| Symbolic Rs. 75000/- bidder in the E-Auction Sale proceedings. 15. The successful bidder shallimmediately i.e. on the same day or not later than next working day, as the
KADIPUR, ALIPUR, METRO, DELHI, DELHI, INDIA - 110003. Possession Rs. 10000/~ case may be, pay a depo§it of twenty five per cent, of the amount of the.sale price, which is inclusive of eamest money depositgd, if any, to the
I l M M u M B AI Description of the Inmovable Property: Flat No- UGF- 101, Block- F, Upper Ground Floor LHS Corner Front Side Flat, sale area measuring 360 | Authorized Officer conducting the sale. The balance amount of purchase price payable shall be on or before fifteenth day of confirmation of sale of the
HETVS VST W INILFS AN sq. ft,i.e. 33.44 sq. meters, built on Residential plot bearing No. 06, Road No. A-1, total area measuring 336.14 sq. mtrs., situated in the residential | Immovable property. 16. In case of default in payment of above stipulated amounts by the successful bidder/auction purchaser within the stipulated
AT Ways TZenT | colony known as DLF Ankur Vihar, Village Loni, Pargana & Tehsil-Loni, Distt. Ghaziabad, U.P. time, the sale will be cancelled and the amount already paid (including EMD) will be forfeited and the property will be again put to sale. 17. At the
. q ' 2 - . : — tofth ful bidder, the Authorised Officer in his absolute discreti t further time in writing, for d iting the bal f the bid
AR clian nstitute of anagement Murbai (P N R B g I 5 C v A i oy s e A o P e bk
Ministry of Education, Government of Indis) a Parshag, N(Ijrs. ISaamathV;i R%O&nthgth'éﬁ Padetlmvgl& 1Noezar Laxmi |Rs.1321221/- as on 21-10-2026 PcF))st:g;?cl)n ES- 11101(?&())/' 19. Municipal/Panchayat Taxes, Electricity dues (if any) and any other authorities dues (if any) has to be paid by the successful bidder before issuance
g 0 araen rahshaa hoad ‘hexnr, ohagpat_- : S. - of the sale certificate. Bids shall be made taking into consideration of all the statutory dues pertaining to the property. 20. Sale Certificate will be issued
- . ] . . . . . . " . . . . 0 . . . .
ﬁ.ﬂ'l'ﬂiSEHtEl‘l for leaching & HI‘.‘I TEIIlI'I Fositions Description of the Inmovable Property: First Floor Rear RHS Flat, FF-03, area measuring 336 sq. ft, i.e. 31.22 sq. meters, built on PlotNo. A-90, f by the Authorised Officerin favour of the successful bidder only upon deposit of entire purchase price/bid amount and furnishing the necessary proofin
M Mumbsai invites applications for Teaching & Non-Teaching pesitions Iram eligible candidates. area measuring 200 sq. yards, i.e. 167.22 sq. metes, out of Khasra No. 348, Situated at Rail Vihar Sehkari Awas Samiti Ltd. Hadbast Village | respect of payment of all taxes/charges. 21. Applicable legal charges for conveyance, stamp duty, registration charges and other incidental charges
Advi. Number & Date Y Sadullabad, Pargana and Tehsil Loni, District- Ghaziabad. UP. shall be borne by the auction purchaser. 22. The Authorized officer may postpone/cancel the E-Auction Sale proceedings without assigning any
: 22.| DL/DEL/PAND/A000002043, Mr. ANKIT SETHI, Mrs. SUNALI 08-11-2025 & Rs. 1494010/- | 24-02-2026 Rs. 4122000/- |reason whatsoever. In case the E-Auction Sale scheduled is postponed to a later date before 15 days from the scheduled date of sale, it will be
Admn/Rectl Faculty/2026/02 p» Associate Professor SETHI, 507 MOTHER PRIDE SALIMAR GARDEN SAHIBABAD 2 10- Symbolic Rs. 412200/~ | displayed on the website of the service provider. 23. The decision of the Authorized Officer is final, binding and unquestionable. 24. All bidders who
; Rs.1480615/- as on 21-10-2026| Y
Date: 13.10.2026 k Assistant Professor [Eﬂﬂl-l} GHAZIABAD - 201005. Possession Rs. 10000/ submitted the bids, shall be deemed to have read and understood the terms and conditions of the E-Auction Sale and be bound by them. 25. For
P istant Prof Grade-II Description of the Immovable Property: Flat bearing No. T-2 on Third Floor (Front LHS as per Technical) (HIG Type), without roof rights, having | further details and queries, please contact Authorized Officer, Mr. Ankit Garg, Mobile No. 9654060881 at branch office at Hinduja Housing
Assistan essor (Grade-Il) area measuring 83.61 Sq. Mts., Built on Plot No. 852, situated at Shalimar Garden Extension-|, residential colony Hadbast Village Pasonda, | Finance Limited, F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali, Ghaziabad, 201010. 26. This s also 15 (Fifteen) days'notice to the
Admn/Rectl/2026/41 nﬂ!lllltf General “il'lﬂ!ﬂr ParganaLoni, Tehsiland Distt. Ghaziabad, U.P Borrower/Mortgagor/Guarantors of the above said loan account pursuant to rule 8(6) of Security Interest (Enforcement) Rules 2002, about holding of
. : — tion sale on the above-mentioned date/place.
dated 19.10.2026 DL/KNR/MAYA/A000000117, Mr. MD SHAHZAD ALAM, 08-11-2025 & Rs. 864681/~ | 25-02-2026 | _Rs. 1952000~ e i " :
(Career Development Services) B B o e e P e o Il e T Date: 23.10.2026, Place: Ghaziabad Authorised Officer, HINDUJA HOUSING FINANCE LIMITED
P' Medical Officer » “Inﬂgﬂr {El'ﬂl} BOMBAY COLONY GHAZIABAD - 201001. ' Possession Rs. 10000/- Special Instructions/Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Hinduja Housing
Descrinti fthe | ble P ~Residential Frechold Plot No. 3. land "3 40 Sq. Yards ie. 3345 Sq. M Finance Limited nor the Service Provider will be responsible for any lapses/failure (Internet failure, Power failure, etc.) on the part of the bidder in
L P‘ Manager (Electrical) ) escription of the Immovable Property: Residential Freehold part of Plot No. 3, land area measuring 40 Sq. Yards 1.. 33.45 Sq. Meters, | gch cases. In order to ward off such contingent situation, bidders are requested to make all the necessary arrangements/alternatives such as back-

For detailed advertisements and other vacancies, please visit

hitps://iimmumbai.ac.in/careers gL e e
o® ©

Comprisedin KhasraNo. 72Min., Situated atMaya Enclave Village Saddiq Nagar Pargana Loni Tehsil & District, Ghaziabad, (U.P).

epaper.finanﬂiaiexpress-.cun‘. &

up power supply and whatever else required so that they are able to circumvent such situation and are able to participate in the auction successfully.
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= - Asset Recovery Management Branch-l
w aﬁ (;anara Bank -+ Neo. 524, Bth Floor, Canara Towers, Anna Salal,
e T S e ._'ﬁr-' Teynampet, Chennel-600018 Ted Mo 2840 6338/ BO00
e E-MAIL:cb236 i@ canarabank. com

Wabsite: www.canarabank, com

E-Auction Sale Notice

E-Auction Sale Motice for Sale of Immovable Properties under the
Securltisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with proviso to Rule B (6) of the Security
interest (Enforcement) Rules, 2002,

Motice 15 haraby given o the publicin genaral and in particular 1o he Borrowers
and Guarantors that the below described immovable property mortgaged |
charged to the Secured Craditor, the Symbolic possession of which has bean
taken by the Authorised Officer of Asset Recovery Management Branch |,
Chennai will be sold on *As is where is”, "As is what 5", and "Whatever
there i5" on 11.11.2026, (Time 10:30 A.M, to 1130 A M. (With unlimitad
extension of & minutes duration each Ul the conclugion of the sake) for recovery of
Rs. 44,84 561.77 (Rupees Forty Four Lakhs Ninety Four Thousand Five
Hundred Sixty One and Paise Seventy Seven Only) due as on 30/0972026
wilh further interest and other incidental charges thareto incurred by the bank to
the Assel Fecovery Management Branch |, Chennai of Canara Bank from
1. Mr Abdul Ajees, Sia. Mappiltai Maera, Ma: 32710, Znd Fleor, Parthasarlhy Sir,
Agaram Jawahar Magar, Chennai 800 082, 2, Mrs . Meherup Roja, Wio, Abdul
Ajeas 3363 Kansalpatti Po, Thirupathur, Sivaganga - 630309,

400070510016, Property standing in the name of Mr M AbdulAjeas:
SCHEDULE - A: All that piece and parcel of Vacan! Land situated in No 12,
Aathanur Vilage, Sriperambathur Taluk now Kundrathur Taluk, Kancheepuram
District wathin tha Registaration Districl of Channai South and Sub Registration
ofiice of Guduvanchurry, Annai Vetankanni Magar, bearing Piot No 3{Approval
vide Mo LPOTCP Nao 35172022 comprised in Surnvay No
37043, Patta Mo 3088, As per Patta survey Mo 370/3B 1, 370VS7,
with an extent of 2100 sq fi. Bounded On the : Morih by |
Vacant Land, South by : 30 Feet Road, Eastby : 23 Fest Road,

South by ; 35 Teel, Eastby | 60 feet, West by : B feet, within the
Registration Dstrict of Sauth Channai and Sub - Hegistration
District of Guduvancherry

particutarly descrined inthe Schedule A" above mentioned property.
SCHEDULE - C: Athree bedroom fial bearing Mo.G1 having superbuilf up area

of B71.5 8q M ({including Commaon Area) situated in the ground floor of the
buitding constructed in schedule "A" land as per the approved plan,

Reserve Price: Rs, 42,00,000- | EMD Price : Rs.4,20,000 /- | 8id increase Amound : Rs.1,00,000/:

Date and Time of e-Auction
11.11.2026 at 10.30 AM to 11.30 AM

{With unfimited extension of & minuies duration each fill the conciusion of the sal=)

Date and Time of Inspection of Property
31.10.2026 between 11.00 am to 4.00 pm

Last Date of Submission of EMD : EMD amount of 10% of tha Reserva Price is
to be deposited In E-Walket of Mis PSB Alllance Private Limited (BAANKNET)
portal directly or by genaralirg the Challan therein o depesil the EMD through
RTGEMEFT in the account details as mentioned in tha said challan on or before

10/11/2026 il 5.00 PM

For detaded terms and condittons of the sale please rafer tha link “E-Auction®
provided In Canara Bank's website (www.canarabank.com) or may contac
Canara Bank, Asset Recovery Management Branch -, Channa) (Ph. No. 044 -
2849 6339/ 2849 8900} E-mail. ch2361@canarabank.com during office hours on
ary working day or Detads of Auction Service Provider | Baanknet (Mis PSB
AlBance Pvt Lid), (Contact Mo. 7046612345 [ 6354910172 [/ B291220220/
GE92219848 |/ B160205051, Email:supporl.baanknet@psballlance.com/
supporLbaasnkneti@procure24 7. .com),
Portal of E-Auction:https:/{ baanknet.com

For the properties which are In symbolic possession of the bank, the Auction
purchaser has to comply with the following terms and conditions in addition to
thie standard terms and condition of the sale.

1. The biddar 5 purchasing the property in Symbolic Possessicn at his fown nisk and
responsitality. 2. Bank will nol b responsible or duby' Bound Toe randbng over of pinsical
possession, 3 Suctessful Auction Punchases will not be entiled to claim any intersst, in
any se of retum of mosay, 4 Successiul Bueclion Purchasse has o subirl e
Caclaration cum undartaking confiming the above terms and conditions {1 to 3)
immediately afler a-fuckion. 5. Subseguent (o sale 1T sucoessiul bidder fails o subomil
Declaration cum Underaking, the bid EMD amogent will be forfeitad,

Date - 17102026 Authorised Officer

Plage: Chennsi

Canara Bank

NOTICE OF LOSS OF SHARES OF
LLOYDS METAL & ENERGY LTD.
Regd. Off.Plot No A 1-2, MIDC Area, Ghugus, Chandrapur, Maharashtra, 442505

Notice is hereby given that the Certificate for the under mentioned Equity Shares of the Company
have been lost / misplaced and the holder of the said Equity Shares have applied to the Company
to issue duplicate Share Certificate.
Any person who has a claim in respect of the said Shares should lodge the same with the
Company at its Registered Office within 21 days from this date else the Company will proceed to
issue duplicate certificate(s) to the aforesaid applicants without any further intimation.

Name of the holder Folio No.| No. of shares | Certificate No.| Distinctive Nos.
(Rs.1/-f.v)
Bhatter Sushil Kumar 0179051 1000 4706 5532711 to 5533710
Name: Sushil Kumar Bhatter
Place: Mumbai
Date: 23.10.2026
FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
Supreme Ahmednagar Karmala Tembhurni Tollways Private Limited
AT MUMBAI & GURGAON

{Under sub-ragulalion {1) of regulation 364 ol tha Insalvency aad Bankrupbcy
Board of India (nzolvency Resclulion Process far Corporate Parsons) Regulations, 2016)

| RELEVANTPARTICULARS ||
1 | kame of the corporate deblor slong with | Supreme Ahmednagar Karmala

PAN & CIN LLP Mo, Tembhumni Tollways Private Limited
PAN : AAPCE1B81B

CIN : U45203HR2010PTC 045531

540, 5th floor, ABW Tower, IFFCD Chock,
M G Road, Gurgaon, Harvana- 122002

2 | Address of the regesterad office

3 | URL of website Mot available
4 | Detaks of place where majordy of fed The Company does nat have any fed
a5sls are localed gssets excapt one small plof of tand (272

Sq i) at Mauje Pali, Desinet Rakgad,
Maharashira. Pending Arbilration
proceeding against PWE, Maharaghira

Mot applicable
Mot applicable

5 | Inslalled capacity of main products/senices

§ | Quantiy and value of main products/
services sold in last financial year

T | Number of empioyess | workmen NIL

§ | Furher detads ncluding last availabia
fnancial stabements {with schadules) of two
yaars, ki of credilors. are availabee at URL

8 | Eligibility for resofution applicants

Detaits can be sought by emailing
sakt cirpfgmail.com

Delails can be sowght by emailing

under section 25{2)h) of the Code sakie.cirpf@gmail.com
10| Last date for recept of expression of mierest | 07.11.2026
11| Date of ssue of provisional list of 12.11.2026

prospective resolution applicants
12| Lasi data for submission of ojections | 17.11.2026

o provisional list

e e e e e aa

13| Date of issua of final list of prospective
resofution applicants

m—cma i,

14| Diate of issue of mformation memaorandum, | 21.11.2026
evaluation mainx and request for rescution
plans io prospecinve resolution appicans

15/ Last date for submission of resolution plans | 21.12.2026

16| Process emall i o submit Expression of inferest

17| Detaiz of corporate debbors’ registraiion Yus, Rogistered as MSME vide registration
status as MEME no.; UDYAM-HR-05-0013364

Mot : Person disgualified under Sec 294 of the Code is Ineligible to submit Expression of

Inberest. For defalled clause of Sec 294, You may access www, ibbil.gav.in,

Mot : This timaline shall be subject (o such extension 25 may be granted by the Adjedicating

Autharity, CA Vikash Gautamchand Jain

{Resolution Professional) Supreme Ahmednagar Karmata

Tembhurni Tollways Private Limited

IBEVIPA-O001/IP-POOIS4T 20 T-1811 0612

204, Wall Street-1, Near Gujarat College,

Ellisbridge, Ahmedabad - 380 006

AFA Valid Till; 30,06.2027

sakt.cirp@gmail.com

Date : 23.10.2026
Place : Ahmedabad

. O SHUBHAM HOUSING DEVELOPMENT FINANCE CO. LD,

CIN - U65321 DLATOPLCT346 Phone Mo. + 31 124-4762555, Website: wew.shubham.co

Shu bham Registered Office: G08-609, 6th Floor, Block-C, Ansal Imperial Tower,
Community Center, Naraina Vihar, Mew Delhi - 110028

Corporate office: Shubham House, 425, Udyog Vihar Phase IV, Gurugram-122015
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STATEMENT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 0 SEPTEMBER 2026

i* In lakh, unless otherwise stated)

£+ MERIDIEN

NEW DELHI

) Lulu

ETPES M EREET

ERAM [EEE

H I] L EI F N E E Warisfs lanmurine jpmebsi

5 Particulars Quarter ended Year Ended
Na. 30.009.2026 | 30.09.2025 | 31.03.2026
(Unaudited) | (Unaudited)| (Audited)

1. | Tatal Income from Operations 3523148 | 2726243 |1.08,736.58
2. | Met profit before 1ax 11,1891.27 4 55998 3254031
3, | Mot profit afler tax BA5565 | 680343 | 2599591 PUBLIC NOTICE
4. | Total Comprehensive Income B:353.92 | "6BOG.14 | 26:881.78 Maotice i hereby given that the certificate for the following securibes have been lost or

[Comprising Profit (after tax) and isplaced and undérsiqned hashave applisd 16 the company 1o issue duplicate certificale {H

Other Comprehensive Incoma (after tax)) MESpIAcES and Ui gn VE dppand. 10 Ihe company 10 SR dURICHR cori) - 0 a
5. | Paid up Equity Share Capital AB1.20 THI.BT 795 8 for the said share. Any person who has a claim in tha respect of the said shara should
6. | Reserves (exciuding Revaluation Reservel | 1,00121.40 [ 7111974 | B3.220.57 write o our registrar, Kiin Technologies Limited, Selénum Tower B, Plot 31-32, Gachibowhi
7. | Securities Premium Account 1,40.011.93 | 1,37,683.27 | 1.40,011.893 Financial District, Hyderabad 500032 within one month, else the company will proceed to KOTAK INFRASTRUCTURE DEET FUND LIMITED
a Mat warlh 2,1 745999 2,{'9."33265 E.‘DE‘,E‘BEEE I=euR dy 'lcale _:ErLﬂ[aiE R T T e e T
& | Seiaiangi o =, CIN : UG5510MH 1988PLC048450

ulstanding Cabl G298 402 37 | 4.87 40640 | 5,65 094 B2 o m m e T o ) )

10, | Outstanding Redesmatie Preference Shares Ml Mil il E‘arne : g‘:a ki EHI?IED e Folio Mo, ”;"-'ﬁ EET.I El'ﬂ“m’& Regd. Office: 27BKC, C 27, G Block, Bandra Kurla Complex, Bandra (East), Mumbai - 400 051
11. | Bebt Equity Ratio 2,50 2.33 2.52 BIMUSE fg Hoer Lompany Narss £ Mg, T I . 99
12 | Eairings Per Share of 21/ sach] RAMANATHAN K H_[FINDUSTAN | ALL3025069 | 750 |3a17317 | 123078511 Website: https://kidfl.kotak.com/ Telephone: +91-22-61660000

a) Basic! .82 fisr A0.53 i . . .

EE;D,.,,}EH & .26 7 41 36 0F UI Iwh.EEEER 133{}1'%5w Extract of unaudited financial results for the half year ended September 30, 2026
13. | Capital Redemption Reserve Bla hla, M A Placa - Ch r W?__. ® in Lakhs)
14. | Debenture Redemption Reserve M, NA A ace | '3| anna Name of the Claimant : _
15, | Debl Service Coverage Ratio MA A NA, Date : 231102026 HARISH RAMANATHAN Quarter ended | Quarter ended | Previous Year
16, | Interest Service Coverage Ratio BA hiA, WA ) September 30, | September 30, |ended March 31,

Mtese Particulars 2026 2025 2026

(Unaudited)

(Unaudited)

() The above ks an extract of the detailed formal of quarterly financial results Fed with (Audited)

Bisarc INDIA SME ASSET RECONSTRUCTION CO. LTD.

tha Bombay Stock Exchange ('BSE ) under Regulation 52 of the SEBI (Listing Obligations
and Disclosure Requirements) Regulations, 2015 (“the Listing Requlatons®), The full Regl. Off. : The Ruby 11th Floor, North — Wast Wing, Piot No 1 | Total Income from Operations 4,149.39 4,385.03 16,743.80
format of the guarterly financial results are available on the website of the Bombay Stock 28, senapati Bapat Marg, Dadar (VWest) Murnbai — 400028.
Exchange (www.bseindia.com) and the Company's website [www.shubham.co) POSSESSION NOTICE 2 | Net Profit for the year (before Tax, Exceptional and 1,395.52 1,319.72 5,016.08
(k) For the other line lems referred in Regulation 52(4) of the Listing Regulatons, parfinent . Extraordinary items)
disclosuras have been made to the BSE and can ba accessed on wenw bseindia.com. As per Rule B(1) of Security Interest 1E"'“'““15"!t]' Rules, 2002
For and on behalf of the Board of Directors of L L . 1o 3 | Net Profit for the year before tax (after Exceptional and 1,395.52 1,319.72 5,016.08
avd inancial assislancetoan lrom Fedbank Financial Services Limitad {“Origina . .
EHUBHAFTHI;?I:;%I ggﬂg:ﬁ#?fmgg; Lendas’). Tha &aid laan, logethar with all undadying sacurily inlesest and all righls. Extraordinary items)
Sdl- Lilhe ] imvbenrerst Of the Original Lender therain, was assigoed by the Originad Lender 4 | Net Profit for the year after tax (after Exceptional and 1,395.52 1,319.72 5,016.08
Sanjay Chaturvedi under the provisions of the SARFAESI Act, 2002, In favour of India SME Assel Extraordinary items)
Z X : Reconstiruction Company Limited"1SARE™), acting in ils capacity as the Trustes of
PLACE : GURUGRAM Managing Director ISARC-2025-2026-3 Trust, vide Assignment Agresmen dated 26th September 2025, 5 | Total hensive | for th - 1,396.18 1,318.81 5,018.25
DATE : 22 OCTOBER, 2026 DIN: 01636432 Whereas: The undersigned being the Authorised officer of India SME Asset ota Comprehensive Income for the year [Comprlsmg
Feconstruction Company Limited{*ISARC") under the Securitisation ang Profit for the year (after tax) and Other Comprehensive
Reconatrection of Financial Assets and Enforcement of Security [nberest Act, 2002 Income (after tax)]
and in exercise of Powers conferred under Section 13{12) read with Rute 3 of the - - .
Security Interest (Enforcement | Rules 2002, lssued & Demand Notices dated 6 | Paid up Equity Share Capital 31,000.00 31,000.00 31,000.00
F I N Ku RVE Fl "AN c IAL SE R“I c Es LI M ITE n 28.10.2025 calling upon the borowers/co-bomowers/guarantarsimartgagars Adarsh (Face Value % 10 per share)
Kumar (Bormower), Malini{Co-Borrower) to repay the amaount meantioned in the notice T . :
. & 5 = == being Rs. 25,88,002.35/- (Rupees Twenty-Five Lakhs Eighty-Eight Thousand 7 | Reserves (excluding Revaluation Reserve) 33,628.59 28,655.65 31,024.80
CIN: LES390MH19B4PLEO32403 @ GSTN: ZTARACSTA0IE1IN Twro and Thirty-Five Paise Only) with further interest and costs within 60 days from 8 | Net Worth 64 628.59 59 655.65 62 024.80
Reg. Address: Finkurve Financial Services Limited (FFSLThe Company), Unit No, 1 Trade Garden, First Floor, the date of receipt of the said notices. _ _ o o T
Building No. A, Kamia Mill Compound, Lower Parel, Mumbai - 400013 The t":'m:“:“_“_’f'bﬂgm‘!“'El”f'r'f‘"tﬂaffr;f[hmﬂégl?-’? ha”'"'?l :ﬁ""fﬁh ta Py 1“3 9 | Paid up Debt Capital / Outstanding Debt 130,295.73 130,273.25 130,929.47
Cantact Person : Ramprakash Gupia @ Mob. 8691962385 e E-mail; Ramprakash. gupta@augmont com ik b PRYRIEAL. POLEEEEIAN Bh 1 p;"m;:_q}?ﬁzifih; T 10 | Dobt Equty Ratio > oo 218 >y
- : : ! axarcise of powars confarrad on him under sub-section (4] of seckon 13 of the Act ' ' -
Notice is hereby given for the information of all concerned that the gold ornaments pledged with the under-mentioned read with Rule 8 of the Securily Interest (Enforcement) Rules, 2002 ndles on this 11 | Earnings per Share (of ¥ 10 each) - Basic & Diluted 0.45 0.43 1.62
branches of FINKURVE FINANCIAL SERVICES LIMITED, which have become overdua for redemption and have not been erth day of Oclober of the year 2026, P P———— 19,00 19.00 1900
i i i i g : { he- barrowers lco-borrowers /guarantors /morlgagors’ atenton iz invited 1o apital Redemption Reserve . ) )
redesmed so 1.‘“ deaurte_ Tﬂpeati_:tl notices, wil be aun:tluneq on 28/10/2026, Eranchlwmﬁ loan tlt.'tﬂﬁs__ along with el Gl R S8 E0R (BT 6f saclion 1Z oF e AL In resoict oLiis Svalkabls: 10
customer details are available with the respective branches / annexure, subject 1o applicable confidentiality and data redeem secured assels 13 | Debenture Redemption Reserve - - -

protection requirements.

GOLD AUCTION PUBLIC NOTICE

The horrowers/co-hormowers/guarantors’ morigagors in particular and the public in
pgeneral s herey cawtioned not {o deal with the property &nd any dealings with the
property will be sublect to the charge of India SME Azaet Reconstruction Company
Limited (" ISARC") far an amount of Rs. 31 47 755/- a5 on dated 20-10-2026 (Rupees
Thirty Ona Lakh Forty Seven Thousand Seven Hundred Fifety Five Onde) and
interast theraon.

Notes:

1) The above results were reviewed by the Audit Committee and approved and taken on record by the Board of Directors
at their respective meetings held on October 22, 2026.

Valayapathi Salali Mear, JJ Nagar Police Station, Mogappair East, Chennai, Tamilnadu -600037 .
AMBATTUR ARVDG BRANCH : Loan A/c No. : AMBA-45753, AMBA-91516, AMBA-17414, AMBA-49863.
AYANAVARAM ARVOG BRANCH : Loan &/c No. : AYAN-51115, AYAN-31070.

Thiruvallur District - Auction Center Name & Address: Avadi Arvog Branch, Door Mo, 235, First Floor, Mehru
Bazaar Road, Avadi, Chennai, Tamil Madu - 600 054.

AVADI ARVOG BRANCH: Loan A/c No. : AVAD-88436, AVAD-08694, AVAD-44847, AVAD-27586, AVAD-
32365, AVAD-67494, AVAD-65551.

POONAMALLEE ARVOG BRANCH : Loan A/c No. : POON-02201, POON-63545, POON-64266, POON-D0827,
POON-32961, POON-68467, POON-60434. THIRUMAZHISAI ARVOG BRANCH : THIR-71555.

For More Details - Contact On : Aravind A., Mobile ; 9790269497

The auclion will be canducked bramch-wise al Aucbon center Mmawgh e Company's aulhoclzed avcloness, aeold. aucEonige. msl in comgliante wih
applicable regufatony quadelines, Infzrastad bidders may visit egeld, avctipntigernet for registration, parbcgation, and detaiad terms & conditions

Auction Timing: Between 10:00 A0 o 4:00 PM on 26,10, 2025,

Tha Company Finkurve Fnancial Secvices Limited is having the right to postpans the- auctian on sibsedqueeant dates on the same tarms and conditions
withiout any further natics; Inthe event the awction ramalns unsuccessul due torany reasan, the Fnkurve Fnanciaf Servicas Limited resendes the nghtto
conduc] 3 subsegueri auction troudgh onling mede via the aulbaneed assbonsss egold.auctontiger.nel

Hete: Borrowars may redeamraleasa their pladoed gold omaments by claarmg all dues on ar before the avchion d3le, during business hows of the
respective branch, fabmg which the orndaments will e auctioned withoul tur e notice, Finkurve Financizd Services Limited has the Authonty 10 remdave
any ol tha Loan accaunt fram suction s w&haut priar infarmatan and bas 2 right o cancal wshauf priarintimasian.

Place: Mumbai « Date: 23/10/2026 For Finkurve Financial Services Lid.

2) The above is an extract of the detailed format of financial results filed with BSE Limited under Regulation 52 of the
SEBI (LODR) Regulations, 2015. The full format of the half yearly financial results are available on the websites of
BSE Limited at www.bseindia.com and the Company at https://kidfl.kotak.com

Description of immovable Property

SCHEDULE “1":- &ll the pace and parcel of Land And Proposed Building, Bearing
Plol Mo 1111-Ews - B Type, Comprised In S.Ne 130/2 Part. Measuring With An
Exterd Of 435 Sq.FL, (40,40 S5g Meder] Sieated Al Tamd Madu Howsing Board,
Parumaipaiiu Village, Thircvallud Taluk, Thiroallus Destnct and Bounded as follows
hat s to say: East- Plot Mo, 1110, West - Plot No. 1112, Noerh - Plot Nes, 1098 % 1099,
South - 3 Meler Road, Measuring:East To West On The Northern Sica 4.00 Meter
East To Wiest On The Southem Side 400 Meter, Morth To Sauth On The Easiem Side
10,00 Meter, Morth To South On The Westerm Side 10,20 Metar

Situated within the sub-registration district. of Thiruvallue Joint | and in the
Registration District of Thiruvallur,

3) For the items referred in sub-clauses (a), (b), (d) and (e) of the Regulation 52 (4) of the SEBI (LODR) Regulations,
2015, the pertinent disclosures have been made to the BSE Limited and can be accessed on www.bseindia.com

4) Figures for the previous period/year have been regrouped wherever necessary to confirm to current period/year
presentation.

By order of the Board of Directors

For Kotak Infrastructure Debt Fund Limited
Authorized Officer

India SME Asset Reconstruction Company Lid

Date : 17.10.202%
Place : Chenmal

Place : Mumbai
Date : October 22, 2026

Chairman

epaper.financiaiexpress.cnm‘ ® e CHENNATI/KOCHI
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ALKEM LABORATORIES LIMITED

CIN No: U00305MHT1973PLC174201
Regd. Office; "ALKEM HOUSE", Senapati Bapat Marg,
ALKEM Lower Parel, MUMBA) 400 013, Phone : 3082 9999
E-Mail: contact@alkem com Website: www.alkemlabs.com

PUBLIC NOTICE

This is 1o Notify o all our trade stockiest / wholesalers [ retailers /
consumer and Public at large that ALKEM LABORATORIES LIMITED
has reduced the Maximum Retail Prices (MRPFs) in respect of the
following medical formulations linked to the nolification Ref. 5.0, 5680 (E)
dated 17" October 2026 izsued by the Mational Pharmaceuticals Pricing
Authority. You are requested to ensure that the benefit of the reduction in
price is passed on o the consumer, and they are billed at reduced price
as per current price list or printed MRP whichewver is lower

Pricalist of below products can be obtained from your rade/Channel
partnar or company's DepoliC&F

DCB Bank Ltd.

A-5et House, 7156, D.B. Gupta Road,
Karal Bagh, Naw Delhi - 110005

DCB BANK
POSSESSION NOTICE

The undersigned being the authorized officer of the DCB Bank Ltd., under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest (54 of 2002) and in exercise of powers conferred under section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice on below mentioned dates calling upon the borrowers (Borrower’s and Co-Borrower’s) to
repay the amount mentioned in the notice as detailed below in tabular form with further interest thereon from within 60 days from the date of
receipt of the said notice.

The borrower and Co-Borrower having failed to repay the amount, notice is hereby given to the borrower, Co-Borrower and the public in general
that the undersigned has taken possession of the property described herein below in exercise of powers conferred on him under sub-section (4)
of section 13 of Act read with rule 8 of the Security Interest Rules 2002 on this 19-10-2026.

The borrower, Co-Borrower in particular and the public in general is hereby cautioned not to deal with the property (Description of the immovable
Property) and any dealings with the property will be subject to the charge of the DCB Bank Ltd., for respective amount as mentioned here below.
The Borrower’s attention is invited to provisions of Sub-section (8) of Section 13 of the act, in respect of time available, to redeem the secured
assets.

Product Name Pack Maximum Retail Price
effective from 23/10/2026

Cetuxa Injection 20ml Vial 72290
Denuril Injection 1ml PFS far1.77

Danu Injection 1ml PF3 aror
Denub |!'I]DC[IEIF!| Tml PF3 (AT EE
Denub Iﬂ]e::tlc-n 2x1ml PFS 15143.53
Pertuza |H]EI:tIEIH 1 1amiVial | Z7083.87
Advamab 100 Injection 4ml B30G.4.2
Advamab 400 Injaction 16ml 14191 .35
Palbo 100mg Capsule 21's 3600.00

Palbo 125mg Capsula 21's 3670.00
Alrubicin 10 Injection Wial 292.50
Alrubicin 50 Injection Wial BE5.05
Alrubicin 100 Injection Wial 155460
Altraz. 1 mg Tablet 14's 203,02
Fulvatraz Injection Sml| PFS 67d2.90
Megeatron 160 Tablel 10's 407.07

Fibnib 100 Capsule 10's B7O.33

Fibnik 150 Capsule 10'= 1051 .46

For Alkem Laboratories Limited
Data: 23.10.2026 Dishﬂsﬂlﬂmhi
Place: MUMEBAI Deputy CFO
FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
Supreme Ahmednagar Karmala Tembhurni Tollways Private Limited
AT MUMBAI & GURGAON
iUnder sub-requiabion (1) of regulation 364 of the Insalvency and Bankruptoy
Baard af India (Inseéeancy Rasoluban Process g Corporeie Persons) Regulaiions, 2016)

RELEVANT PARTICULARS

1 [ Mame of the corporate deblor along with | Supreme Ahmednagar Karmala

PAM & CIMN/ LLP Mo Tembhurni Tollways Private Limited
PAN : AAPCS1831B

CIN ; U45203HR2010PTC 45521

510, Sthfloor, ABWY Tower, IFFCO Chock,
M GRoad, Gurgaon, Hasyana-122002

Not available

The Company does nol have any foed
gssets excepl one smell plat of fand (272
SqMr) at Mauje Pali, District Rasgad,
Maharashira. Pending Arbitratlen
pracaading against PWD, Maharashira,

2 | Address of the registered office

3 | URL of website

4 | Details of place where majonty of foved
55els ane localed

5 | Instalied capacty of main peoducisisarvices | Not applicable

6 | Quantty and value of main products Mot applicable
sarvicas sold in last financial yaar

T | Mumber of employees | workmen NIL

8 | Furingr dedails inciuding last availzole
firanicaal statemanis (with schedules) of wo
years, lists of creditors, are available al URL:

Datalls can ba soughl by amading
sakt.cirp@gmail.com

§ | Eigibility for resolution applcants Detais can be sought by emailing

wnder section Z2321(h) of the Code sakte.cirpiigmail.com
10| Last :I;t.n mar rﬂtplp "rnxpfe-:am of mteresl 07.11.2026
11| Date of issue of prowisicnal list of 12.11.2026
prospechve resolubion apphcants
12| Last date for submission of objections | 17.11.2026
10 provisional lst
13| Date of issue of final kst of prospective | 20.11.2026
resolution apphcanis
14| Dale of isstma of informaton mamaerantam, | 21.11.2026
evauaan matmy and requast ior resalifion
plans to prospectve resolufion applicants
15| Las! data for submission of resciution plans | 21.12.2026
16| Provess emai id fo submi Expression of Inkérest | sakt.cirp@gmail.com
17| Datals of corparate debiors” regisination | Yes, Reglstered as MSME vide reglstration

slalug a8 'UISHE | mo.: UDYAM-HR-05-0013364

Mote ; Person disqualified under Sec 294 of the Code is ineligible to submit Expression of
Inferest. For detafled clause of Sec 204 You may access www.ibbi gov.in,

Mote : This timeline shall be subject to such extension as may ba granted by the Adjudicating

Authority. CA Vikash Gautamchand Jain

[Resolution Professlonal) Supreme Ahmednagar Karmala

Tembhurni Tollways Private Limited

IBBINPA-00/IP-PO035S4201T7-18110612

204, Wall Street-1, Near Gujarat College,

Ellisbridge. Ahmedabad - 380 006

AFA Valid Till: 30,06, 2027

Diate ; 33.10.2026
Place ; Ahmedabad

EXPRESS

dleers

Gatic, hakti
.-ﬂ--"' .
SRGAERELL &

men

.
&n PS5 L edr Canmplinn Pan

MORMUGAO PORT AUTHORITY
GENERAL ADMINISTRATION DEPARTMENT

Brief Advertisement notice Mo. GAD/PC-AM51/2026/07351 Data: 19102026

APPOINTMENT ON DEPUTATION BASIS

Mormugao Port Authority, Headland, Sada invites applications far filling up the
post of Deputy Chief Vigilance Officer on deputation basis from Central
Government/State Governmenl/PSUs/Autonomous Bodies. The last date for

26-05-2026

1.MR.BANSIDHAR and 2. MRS. BEERMATIBEERMATI

Rs.15,56,440/- (RUPEES FIFTEEN LAKH FIFTY SIX THOUSAND FOUR HUNDRED
FORTY ONLY)as on 26-05-2026

ALL THE PIECE AND PARCEL OF PROPERTY HAVING MEASURING AREA 0 KANAL 10
MARLAS [.E.1/2 SHARE OF 1 KANAL 0 MARLAS, COMPRISED IN  KHEWAT NO.
142MIN, KHASRA NO. 806(1-0), SITUATED AT VILLAGE DHABI KALAN, SUB TEHSIL
BHATTU KALAN, TEHSILAND DISTRICT FATEHABAD.

Demand Notice Dated.
Name of Borrower(S) and Co-borrower(S)
Total Outstanding Amount.

Description of The Immovable Property

Sd/-,
Date : 23.10.2026 Authorized Officer,
Place : FATEHABAD, HARYANA DCB Bank Limited

FRIDAY, OCTOBER 23, 2026

\_ﬁ C'hpla CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

DEMAND NOTICE UNDER SECTION 13(2) OF SECURITISATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002

Ragisterad Office at : "CHOLA CREST™ 3rd Floor, C54 & C55, Super B-4,
Thiru ¥i Ka Industrial Estate, Guindy, Chennai-600 032

You, the under menfioned Borrower/Co-Borroweris hereby informed that the company has iniliated proceedings against
yvou under the Secunization and Beconstruction of Fmancial Assets and Enforcement of Secunly Interest Act, 2002 and
that the Motice under 13(2) of the Act sent to vou by Registered Post Ack. Due for Bormrower's: has been returned
undelivered. Hence, you are hereby called upon to take nofice and pay the outstanding loan amount mentioned againsi
the said account with interest accruing there from within 60 days from the date of this publication, failing which the
company will proceed against you by exercising its right under Sub-3ec {4) of Section 13 of the Act by enforcing the
below mentioned security to realize 5 dues with inferests and costs, It is neediess to mention that this nofice is
addressedto you without prejudice io any other meedj,' tothe Company.

e TERT S SrEs P

Loan Account No. MTL1MTAQ0000137213/ MTL'IM'I‘AI]EI-I:IDIIMHE#T Mame and Address of the Borrower/Co-
Borrower: 1. 3¥S TRADERS, (Borrower) 52 Nan Mathura UHiar Pradesh- 281401 Also Al:- 25 Shree Vijendra Nagar
Sataha Mathura Mear Shivasa Estate Mathura Ultar Pradesh- 281004 2. RUBI SINGH(Go Borrower) 25 Shres Vijendra
Magar Mear Shivasha Slale Saloha Asgarpur PO Satcha Dist, Mathura Ultar Pradesh- 281004, 3. VEERPAL
VIJEMDER SINGH (Co Borrower) 25 Shree Vijendra Magar Mear Shivasha ESlate Saloha Asqarpur PO Krishna
Magar District Mathura Utlar Pradesh- 281004, 4. NEHAMA [Co Borrower) Mari P O Nari Mathura Ultar Pradesh-
2581401, Also at:= Plot Land Number 25, Khasra No. 984 Mauja Satoha Asgarpur Tehsil and District Mathura Uttar
Pradash- ZB1004. Loan Amount: Rs. T4 50 486 00/ BEs. 200,000 (Y- Date of Demand Motice: 15 102028 Amount
Cutstanding ; Rs. 77 .B5 8200 (Rupess Savanly Sevan Lakh Sixly Five Thousand Eight Hundred Twenty Only) & Rs.
2,02 786/ (FRupees Two Lakh Two Thousand Seven Hundred Minsty Six Only), as on 13102026 fowards Loan Ma.
MTLAMTAQOODOYIT213 ¢ MTLIMTADDOOD149647 NPA Date; 04102026

SCHEDULE OF IMMOVABLE PROPERTY
Ekita Plot Land Mumbear 25, Area 246-25 5q. Yards., Equal to 205.88 Sq. Meters Khasra Mo, 984 Situated at Mauja
Satoha Asgarpur Tehsil and District Mathura Uttar Pradesh- 281004 Bounded as: Easi:- Plot Mo, 26, West- Path 18
Feel. Morth:- Path 18 Feel South:- Land Other. Authorised Officer

Date; 23.10.2026, Place: Mathura, U.P. For Chelamandalam Investment And Finance Company Limited

HINDUJA HOUSING FINANCE LIMITED

Hy)
'i-—.w

Branch Office: F8 First Floor, Mahalaxml Metro Tower,
HINDUJA Sector 4, Vaishali, Ghaziabad, 201010
HOUSIMNG FINAMNCE Email: auction@hindujahousingfinance.com

ACM - SUSHANT TALWAR - 8882667796 . RRM - SHASHI MISHRA - 9718025302
ZRM - PAWAN KUMAR PANDEY - 8010562716 ZCM - PAWAN KUMAR YADAV - 9711992427
APPENDIX- IV-A [Refer proviso to rule 8(6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

|E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (hereinafter referred to as “the Act”) read with proviso to Rule 8(6) of the Security Interest (Enforcement)
Rules, 2002 (hereinafter referred to as “the Rules”).
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below-described immovable property

Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-600015. No.

Loan Account Number and Demand Notice u/s 13(2) | Date and Reserve Price
Name of Borrower(s) / Co-Borrower(s) /Guarantor(s) Date and Amount Type of EMD
Total O/S Possession | Bid Increase Amount
DL/KNR/RANJ/A000000309, 08-11-2025 & Rs. 2180056/- | 25-02-2026 Rs. 4597000/-
Mrs. LAXMI AGARWAL, Mr. SUBHMA GUPTA, Rs.2095895/- as on 21-10-2026| Symbolic Rs. 459700/-
61 ARJUN NAGAR GHAZIABAD -201001. Possession Rs. 10000/-

|Description of the Immovable Property: FREEHOLD RESIDENTIAL HOUSE NO-72 NEW NO-61 ON FIRST FLOOR MEASURINGAREA 103
'SQYD, ORSAY 86.11 SQMTBUILT ONPLOTNO9, SITUATED INARJUN NAGAR LONI GHAZIABAD.

25. DL/LON/LONI/A000000857, 08-11-2025 & Rs. 1217955/- | 25-08-2026 Rs. 1199000/
Ms. SUNITA SUNITA, Mr. ANSHU ANSHU, Rs.1368359/- as on 21-10-2026|  Physical Rs. 119900/-
H NO 160 SECTOR 9 BLOCK VIJAY NAGAR Ghaziabad - 201001. Possession Rs. 10000/

Description of the Inmovable Property: Residential FlatNo.G-2, Ground Floor, (L.I.G. Flat), Rear RHS, Back Side, Without Roof Rights, Covered
area measuring 400 Sq. Feet, i.e. 37.16 Sq. Meters, Freehold Residential Built On Plot No.C-1/11, Situated in Residential Colony D.L.F Dilshad
|Extn.—ll, Village Brahmapur alias Bhopura, Pargana Loni, Teshil & Distt. Ghaziabad, U.P-201005,.

mortgaged/charged to the Secured Creditor, the possession of which has been taken by the Authorized Officer of Hinduja Housing Finance Limited

(Secured Creditor) having its Corporate Office at 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai — 600015 and one of its Office at:

F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali, Ghaziabad, 201010, will be sold on “As is Where is”, “As is What is” and
“Whatever there is” basis on the dates mentioned below for realization of the amount due to the Secured Creditor from the borrowers and

26. DL/NCU/GHAU/A000002994, Mr. YOGESH SHARMA,
Mrs. PRIYA SHARMA, H NO 1 4492 B, RAM NAGAR MANDOLI

ROAD SHAHDARA EAST DELHI - 110032.

08-11-2025 & Rs. 1121861/-

27-03-2026

Rs.1257964/- as on 21-10-2026

Symbolic
Possession

Rs. 1507000/-

Rs. 150700/-

Rs. 10000/-

guarantors. The sale will be done by the Authorized Officer through e-auction platform provided at the website: www.bankeauctions.com

Date of Inspection of the property
EMD Deposition Last Date
Date/Time of E-Auction

16.11.2026, 14:00 hrs -17:00 hrs
17.11.2026, Till 17:00 hrs.
18.11.2026, 11:00 hrs -13:00 hrs

Description of the Inmovable Property: Residential Flat No-T.F.-02, LIG, Back Side built up on Plot No -NP-04, admeasuring area 35 Sq. Mtr.
block-D, Situated at Residential Colony IndraprashtaAwas Yojna Pargana-Loni, Tehsil & District-Ghaziabad .

27. GZ/GNR/GNRN/A000000568, Mr. MAN SINGH VERMA, 08-11-2025 & Rs. 1202256/- | 25-02-2026 Rs. 1240000/-
Mrs. YASHODA VERMA, H NO 217 C BLOCK AMAR VIAHR VIKAS|Rs.1170064/- as on 21-10-2026| Symbolic Rs. 124000/-
| KUNJ LONI DEHAT GHAZIABAD - 201102. Possession Rs. 10000/-

'Description of the Inmovable Property: Residentail House No. 18/1, Area Measuring 25 Sq. Yds. |.e., 20.90 Sq. Mtrs. Out Of Khasra No. 43,
Situated AtAmar Vihar, Village: Bahetahazipur, Akash Punj Public School, Pargana And Tehsil: Loni, District: Ghaziabad, Uttar Pradesh.

28. GZ/GNR/GNRN/A000000766, Mr. GAURAV KUMAR, 08-11-2025 & Rs. 665146/- | 25-02-2026 Rs. 1439000/-
Mrs. SANGEETA SHARMA, H NO 292 KRISHANA NAGAR Rs.703739/- as on 21-10-2026 | Symbolic Rs. 143900/-
MAUJPUR DELHI - 110053. Possession Rs. 10000/-

Description of the Inmovable Property: RESIDENTIALPLOTNO. 6, AREAMEASUING 50 SQ. YARDS, OUT OF KHASRANO. 55, SITUATED
ATAMARVIHAR COLONY, VILLAGE: BAHTAHAJIPUR, PARGANA& TEHSIL: LONI, DISTRICT: GHAZIABAD, UTTAR PRADESH.

29.| GZIGNR/GNRN/A000001002, MR. KARAN SINGH, SONI SONI, | 07-11-2025 & Rs. 2006135/- | 05-02-2026 | Rs. 3554000/
H NO 227 ASHOK NAGAR NASIRPUR GHAZIABAD, UTTAR  |Rs 2272654/- as on 21-10-2026| Symbolic Rs. 355400/-
PRADESH, INDIA - 201001. Possession Rs. 10000/

Description of the Inmovable Property: Freehold Residential House No. 227, area measuring 100 sq. yd. out of Khasra No. 195, situated at
INehruNagar-Ilin Village Nasirpur-Il, Tehsil & Distt. Ghaziabad U.P

30. GR/VSN/RNGP/A000000184, Ms. Manpreet Kaur, Mudit Kumar | 08-11-2025 & Rs. 1355359/- | 24-02-2026 Rs. 1218000/-
Gautam, D-179flat No. Ff-3, First Floor, Back Side Flat Indraprastha,| Rs.1354114/-as on 21-10-2026 | _Symbolic Rs. 121800/-
Loni, Ghaziabad, Uttar Pradesh-201002. Possession Rs. 10000/-

|Description of the Immovable Property: Residential Plot bearing no. D-179, Area Measuring 40 sq yds, Flat no. FF-3, First Floor, Back Side Flat,
‘situated at Indraprastha, Loni, Ghaziabad, Uttar Pradesh-201002.

Sr. Loan Account Number and Demand Notice u/s 13(2) | Date and Reserve Price
No.[ Name of Borrower(s) / Co-Borrower(s) /Guarantor(s) Date and Amount Type of | _ EMD
Total O/S Possession | Bid Increase Amount
1. DL/DEL/DLHI/A000000291, Mr. SUSHIL KUMAR SHARMA, 28-04-2025 & Rs. 1053988/- | 20-08-2025 Rs. 1748000/-
Mr. ASHWANI SHARNA, H NO- 441 BLOCK-B, A-1 BEHTAHAJI [Rs.1032287/- as on 21-10-2026| Symbolic Rs. 174800/
PUR LONI GHAZIABAD-201102. Possession Rs. 10000/- =
Description of the Inmovable Property: Residential Vacant Plot Out Of Khasra No. 137-m, Situated At Sonia Nagar, In The Revenue Estate Of
Village Behaita Hajipur, Pargana Loni, Tehsil & District Ghaziabad, Uttar Pradesh, Area Measuring 83 Square Yards |.e.69.396 Square Meters,.
2. DL/MNR/MNDL/A000000014, 25-09-2023 & Rs. 1592028/- | 16-10-2025 | Rs. 2433000/
Mr. VIJAY PAL SINGH, Mr. BABITA BABITA, Rs. 1129429/-as on 21-10-2026| Symbolic Rs. 243300/-

H NO 277 B BLOCK KRISHNA VIHAR LONI GZB-201102. Possession Rs. 10000/-
Description of the Inmovable Property: FREEHOLD RESIDENTIAL VACANT PLOT NO 217 ADMEASURING AREA 150 SQ YD. 125.41 SQ
MTR) FAILING UNDERKHASRANO- 1507 MISITUATEDAT BRIJ VIHAR TOWNSHIP, BLOCK B VILLAGE LONI-201102.

3. DL/LON/LONI/A000000018, Mr. RAHUL KUMAR SHARMA, 18-10-2025 & Rs. 769436/ | 25-02-2026 Rs. 1493000/-
GIRIRAJ PRASAD SHARMA & RADHA DEVI, Rs. 657817/- as on 21-10-2026| Symbolic Rs. 149300/-

ASALATPUR FARRUKHNAGAR GHAZIABAD UP-201003. Possession Rs. 10000/-
Description of the Immovable Property: FREEHOLD RESIDENTIAL PLOT MEASURING AREA 56 SQYDS OR SAY 46.821 SQMTR.
PERTAINING TOKHASRANO 501 MISITUATED INVILLAGEASALTPUR PARGANATEHSILLONIDISTT GHAZIABAD .

' 4, | DL/MNR/PLKH/A000000233, Mr. AJAB SINGH, Mr. MITHLESH | 26-06-2024 & Rs. 1536992/~ | 13-05-2025 Rs. 2748000/-
BHATI & Mr. RAJENDRA MAVI, 235 NEAR SUBHASH GATE TILA | Rs. 144532/- as on 21-10-2026 | Symbolic Rs. 274800/-
SABHAJPUR LONI DEHAT GHAZIABAD-201102. Possession Rs. 10000/-
Description of the Immovable Property: FREEHOLD RESIDENTIAL PLOT MEASURING AREA 161 SQ YD. OR SAY 134.61 SQ MT. }—
PERTAINING TOKHASRANO-585 SITUATED INAMBEDKAR PURAM (DAYANIKETAN) TILASEHBAZPUR LONI GHAZIABAD.
5. | DL/DEL/PAND/A000001406, MR. MOHD AFZAL, MRS. SAHJADI | 12-09-2024 & Rs. 2048242/- | 13-06-2025 Rs. 3662000/-
SAHJADI, KHASRA NO 1230,RANJIT VIHAR,VILLAGE,LONI NEAR |Rs.1672214/- as on 21-10-2026| Symbolic Rs. 366200/
MM ROAD,GHAZIABAD UTTAR PRADESH - 201102. Possession Rs. 10000/-

Description of the Inmovable Property: Property area measuring 119 sqyds part of Khasra NO-1230 min situated at village loni (outside

chakbandi) Colony Known as Ranjeet Vihar Pargana Loni Ghaziabad .

31.| DL/MNR/MNDL/A000000167, MR. SANSAR PAL, MRS. URMILA | 21-01-2026 & Rs. 2484803/- | 22-04-2026 Rs. 2818000/-
DEVI & MR. ANTRIKSH KUMAR, D-68 GALI NO-14 GHAZIABAD | Rs.247985/-as on 21-10-2026 | Symbolic Rs. 281800/-
SAHIBABAD -201005. Possession Rs. 10000/-

'Description of the Immovable Property: Freehold Property BEARING NO B-1/72, (PLOT NO 72 BLOCK B-1) FLAT BEARING NO G-1, FRONT
SIDE, ON GROUND FLOOR WITHOUT ROOF RIGHTS COVERED AREA600 SQ FTAPPROXi..e, 55.37 SQ MTRS.UNDER MIG CATEGORY
SITUATEDAT DLF DILSHAD EXTN Il INTHEAREAOF VILLAGE BRAHAMPURALIAS BHOPURA.

32. DL/MTG/KMPR/A000000137, Mr. MANOJ KUMAR, 09-01-2026 & Rs. 1559879/~ | 11-08-2026 | _Rs. 2099000/-
Mrs. KAMLA DEVI, HOUSE NO-13/34 TRILOK PURI CHILLA  |Rs 1683103)- as on 21-10-2026| _Physical Rs. 209900/-
SARODA KHADAR DELHI - 110091. Possession | Rs. 10000/-

Description of the Inmovable Property: PLOT NO A-171 FLAT NO-UGF-1 KHASRANO-211, UPPER GROUND FLOOR FRONT RHS FLAT
RAILVIHAR SADULLABAD PARGANALONINEAR NAV JEEVAN MODEL SENIOR SECONDARY SCHOOL GHAZIABAD-201102.

33 DL/MTG/KMPRI/A000000211, Ms. RUKSANA RUKSANA, 09-01-2026 & Rs. 1830821/~ | 22-04-2026 | Rs. 3331000/-
Mr. SAYEED SAYEED, 205 GALI NO 7 SHRI RAM COLONY GALI |Rs.2010773/- as on 21-10-2026] _Symbolic Rs. 333100/~
NO-7 RAJIV NAGAR KARAWAL NAGAR DELHI - 110094, Possession | Rs. 10000/-

Description of the Inmovable Property: FLAT NO-UGF-04 PLOTNO MM 57 MM ROAD UPPER GROUND FLOOR BACK SIDERHS FLAT DLF
'ANKURVIHAR HADBAST SADULLABAD VILLAGE LONINEAR BY GANPATI DEVELOPERS GHAZIABAD UP-201102.

' 6. | GR/IKAP/KUNJ/A000000712, Mr. VINOD GOPI, Mrs. SANGEETA | 26-09-2024 & Rs. 1016607/- | 29-04-2025 Rs. 1302000/-
BAOALI, PLOT NUMBER B43, AKASH VIKASH MANDOLI VIHAR [Rs.1291709/- as on 21-10-2026| Symbolic Rs. 130200/-
ASHRA-2 GHAZIABAD UP -201102. Possession Rs. 10000/-
Description of the Inmovable Property: Part of Plot No 25, area measuring 60 sq yards comprised in Khata No 00250, Khasra No 792, Village
Meerpur Hindu Pargana, Tehsil Loni, and District Ghaziabad Up.
7. GR/KAP/KUNJ/A000000640, MR. RAM VINOD RAUT, 21-04-2025 & Rs. 708823/- | 12-08-2025 Rs. 759000/
MRS. SUDAMA DEVI & MR. SHRAWAN KUMAR, H NO 14F/55 |Rs. 836734/- as on 21-10-2026| Symbolic Rs. 75900/-
GALI NO 2 LONI DEHAT GHAZIABAD UP-201102. Possession Rs. 10000/-

Description of the Inmovable Property: PLOT AREA MEASURING 50 SQ YARDS COMPRISED IN KHATA NO-00250, KHASRA NO-792,

VILLAGE MEERPUR HINDU PARGANALONIDIST GHAZIABAD UP.

34, DL/NRY/NRYN/A000000027, Mr. RAJESH SHARMA, 09-01-2026 & Rs. 17324241~ | 22-04-2026 | Rs. 2501000)-
Mrs. MANJU DEVI, HOUSE 2131/5 GALINO 2 SHIV MANDIR  |Rs.1795456/- as on 21-10-2026| Symbolic |~ Rs. 250100/-
PATEL NAGAR DELHI - 110008. Possession | Rs. 10000/-

|Description of the Immovable Property: PLOT NO B-14 RAIL VIHAR SEHKARI AWAS SAMITI LTD VILLAGE
|GHAZIABAD UP-201102.

SADULLABAD LONI

8. | DL/INCU/GHAU/A000002636, Mr. PAPU KUMAR, NITU KUMARI, | 24-10-2024 & Rs. 2030913/~ | 07-04-2026 Rs. 1969000/-
67/68,3,CHIRODI ROAD PURVI ADESH NAGAR, LONI, DEHAT | Rs.1903243/-as on 21-10-2026| Physical Rs. 196900/-
GHAZIABAD Uttar Pradesh - 201001. Possession Rs. 10000/
Description of the Inmovable Property: Residential Flat No-UGF-03, MIG, Back Side built up on Plot No -NP-04, admeasuring area 50 Sq. Mir.
block-D, Situated at Residential Colony Indraprashta Awas Yojna Pargana-Loni, Tehsil & District-Ghaziabad (U.P.).
9. DL/DEL/LXND/A000001518, Mr. Vinod Kumar Sharma, 17-03-2026 & Rs. 972938/- | 26-06-2026 | Rs. 1949000/
Mr. Vikash Sharma & Mrs. Mithlesh Sharma, H.no. 629 Gali No-12| Rs.1190537/- as on 21-10-2026| Symbolic Rs. 1949000/-
1st Pusta Sonia Vihar Dayalpur North East Delhi-110094. Possession Rs. 10000/-

35.] DL/DEL/LXND/A000002111, Mr. ROHIT ROHIT, Mrs. SARLA 13-02-2026 & Rs. 1452931/- | 22-04-2026 Rs. 3430000/-
SARLA, HOUSE NO - 36  NEW FRIENDS COLONY, BAGH RANAP,(Rs.1477197/- as on 21-10-2026| Symbolic Rs. 343000/-
LONI DEHAT, NEAR SHIV MANDIR Uttar Pradesh - 201102. Possession Rs. 10000/-

|Description of the Inmovable Property: Residential Plot No .08 (part) Area Measuring 50 sq. yards .i.e, 41.805 Sq Meters .i.e, 450 Sq Ft. Out of
Khasra No-1551 Situated atAshoka Enclave Extn., Village Loni Ghaziabad - 201102.

Description of the Inmovable Property: Freehold Residential Back Side MIG Flat no. UG-3 on Upper Ground Floor measuring 500 Sq. Ft. or Say
46.45 Sq. Mt., Buiiton Piotno. A-99, pertaining to Khasra no. 347, situated in Raii Vihar Sehkari Avas Samiti Ltd., Village Sadullabad, Pragna & Tehsil

Loni, Distt. Ghaziabad.

36. DL/SHL/SHLM/A000000304, Mr. Manchand Manchand, Mrs. 13-02-2026 & Rs. 372379/- | 11-08-2026 Rs. 5577000/-
Veerwati Veerwati, H No 64 Afjalpur Near Bhumiya Plot No 6,khasra| Rs.404611/- as on 21-10-2026 |  Physical Rs. 557700/-
| No 126/2,vill Nistauli Mod,tila R, Ghaziabad Uttar Pradesh -201003. Possession Rs. 10000/-

Description of the Immovable Property: PLOT NO 6 AREA MEASURING 171 SQYDS PART OF KHASRA NO-126/2 MN SITUATED AT
VILLAGE NISTAULIPARGANAAND TEHSILLONIAND DIST GHAZIABAD UP.

'10.| DL/GRN/PRTL/A000000011, Mr. Prince Bansal, Mr. Baleshwari | 06-03-2025 & Rs. 2038169/- | 11-07-2025 Rs. 4658000/-
Baleshwari & Mrs. Baleshwari, H.no. 01 Opp Shiv Mandir Agraula |Rs.1681402/- as on 21-10-2026| Symbolic Rs. 465800/-
Ghaziabad Up 201102 , Opp Shiv Mandir Agraula, Ghaziabad - 201102, Possession Rs. 10000/-

37.1 GR/KAP/KUNJ/A000000918, Ms. ANITA DHARAMPAL, 13-02-2026 & Rs. 883806/~ | 22-04-2026 Rs. 1962000/-
Mr. KARAN GUPTA, HOUSE NO C 30 INDRAPURI NEAR Rs.856944/- as on 21-10-2026 |  Symbolic Rs. 196200/-
KAILASH CHOWK LONI DEHAT GHAZIABAD - 201102. Possession Rs. 10000/-

Description of the Inmovable Property: PLOT NO 30 OF REST PART AREAMEASURING 50 SQ YARDS COMPRISED IN KHASRANO-392
MIN, SITUATEDAT RESIDENTIAL COLONYABCD INDRAPURIVILLAGE GHAROTIKHURD PARGANALONIDIST GHAZIABAD.

Description of the Inmovable Property: Residential House No 6, area measuring 200 Sq. Yds., i.e. 167.22 Sq. Mtrs., out of Khasra No. 452,38. DL/LON/LONI/A000000420, 17-03-2026 & Rs. 2233423/- | 26-06-2026 Rs. 3007000/-
situated in Village Agraulla, Pargana Loni, Tehsil & District Ghaziabad, U.P. Mr. WASEEM WASEEM, Mrs. AAMNA AAMNA, Rs.2261957/- as on 21-10-2026| _Symbolic Rs. 300700/-
. DL/NCU/GHAU/A000002654, | 09-01-2025 & Rs. 2097805/~ | 13-05-2025 | _Rs. 2132000/- L WARD NO 5 MUKHIYA GATE BAGH - 201102. Possession | _ Rs. 10000/-
Mr. BIRENDRA KUMAR. Mrs. REKHA REKHA Rs.1923308/- as on 21-10-2026|  Symbolic Rs. 213200/ Description of the Inmovable Property: TF-2, ON THIRD FLOOR M.L.G RHS SIDE FLAT FREEHOLD RESIDENTIAL PLOT NO D-166, IN
H NO 154, SHARIFUDDINPUR J’AWLI-2, GHAIZABAD- ’201102_ ' Possession Rs. 10000/ BLOCKD,AREAMEASURING 120.12SQ METERS SITUATEDAT RESIDENTIAL COLONY INDRAPRASTH YOJNALONI GHAZIABAD.
Description of the Inmovable Property: Residential Flat No-SF-02, front Back Side M.I.G. admeasuring area 50 Sq.Mitr., Built Up on Plot No-D- 30. DL/GRN/OMCN/A000000126, Mr. SANJEEV KUMAR, Mrs. SHASHI| 17-03-2026 & Rs. 1637743/- | 26-06-2026 Rs. 1949000/-
209, Situated at Residential Colony Indraprastha, Awas Yojna Tehsil & District Ghaziabad, (U.P.), . TIWARI, H.NO H-243 DESU CLY TRI POLIYAVTC RANA PRATAP |Rs.1745506/- as on 21-10-2026| _Symbolic Rs. 194900/-
12.|  DL/DEL/DLHI/A000001946, Mr. MUNESH KUMAR SHARMA, | 25-02-2025 & Rs. 2826382/~ | 09-07-2025 | _Rs. 1281000/ BAGH MALKA GANJ DELHI - 110007. Possession |  Rs. 10000/~
Mrs. SANGEETA SHARMA, H.No- 67 GALI NO-2 C-BLOCK Rs.2883781/- as on 21-10-2026|  Symbolic Rs. 128100/- Description of the Inmovable Property: Flat No FF 01, First Floor (front Right Side) Area Measuring 500 Sq Fts, Built On Plot No-11, Road D-6,
MUKUND VIHAR KARAWAL NAGAR NORTH EAST DELHI-110094 . Possession Rs. 10000/~ |AreaMeasuring 168 Sq. Meters In The Residential Colony Known As DIf Ankur Vihar Situated In Village Sadullabad Ghaziabad.

Description of the Inmovable Property: Pvt Flat No. SF-5 (Front Side RHS Flat) on 2nd Floor without roof rights area measuring 750 sqft Built
Upon Plot No. 10, Block-A area measuring 435 sqyds situated at Village Sadullabad Colony Known as SLF Ved Vihar, Loni Tehsil and District

Ghaziabad, Uttar Pradesh

40.| DL/KNR/PATE/A000000039, 17-03-2026 & Rs. 1528176/- | 26-06-2026 Rs. 1971000/-
Mr. RAVI GAHLOT, Mrs. DIMPAL DIMPAL, Rs.1616573/- as on 21-10-2026| Symbolic Rs. 197100/-
HNO C137 C BLOCK LONI GHAZIABAD - 201102. Possession Rs. 10000/-

.Description of the Immovable Property: FREEHOLD RESIDENTIAL PLOT MEASURING 25 SQ. YD. OR SAY 20.90 SQ METER PERTAINING

13.| DLIMTG/KMPR/A000000202, Mr. MAHMOOD SIDDIKI MAHMOOD]| 12-03-2025 & Rs. 522017/~ | 04-07-2025 |  Rs. 770000/
SIDDIKI, Mrs. RUKSANA RUKSANA, RS 573374/ as on 21-10-2026 | _Symbolic Rs. 77000/- TOKHASRANO-115SITUATED IN VIKAS KUNJ VILLAGE BEHTAHAJIPUR LONI GHAZIABAD UP
29 GALINO 4 ASHOK VIHAR 4 GHAZIABAD-201102. Possession Rs. 10000/-  [41.] DL/GRN/SRJP/A000000196, Mr. RAMAN RAMAN, Mrs. SAROJ | 17-03-2026 & Rs. 1005152/- | 11-08-2026 | Rs. 1251000/-
Description of the Immovable Property: PLOT NO 29 AREA MEASURING 30 SQYDS PART OF KHASRA NO-280 SITUATED AT VILLAGE|  |SAROJ, 6263 GALI RAVIDAS NABI KARIM PAHARGANJ CENTRAL|Rs 1084223~ as on 21-10-2026/  Physical Rs. 125100/-
LONI(INSIDE CHAKBANDI)PARGANAAND TEHSILLONIAND DISTRICT GHAZIABAD UP. . DELHI - 110055. Possession Rs. 10000/
14, DL/BDP/BDRP/A000000190, 28-04-2025 & Rs. 1815609/~ | 12-08-2025 Rs. 2074000/- Description of the Inmovable Property: RESIDENTIAL FLAT UGF-1, ON UPPER GROUND FLOOR LEFT SIDE WITHOUT ROOF RIGHTS
Mr. IMRAN IMRAN, Mr. NOOR JAHAN, E 156, MAIN SATPUTA |Rs 1767337~ as on 21-10-2026| Symbolic Rs. 207400/ AREAMEASURING 330 SQFT. i.e, 30.657 SQMETERS BUILT ON PLOT NO C-244 AREAMEASURING 100 SQ YARDS i.¢, 83.61sq Meters,
ROAD, SHRI RAM COLONY, DELHI, 110094 . Possession Rs. 10000/- SITUATEDAT S.L.F VED VIHAR IN THE REVENUE ESTATE OF VILLAGE SADULLABAD GHAZIABAD UP.

Description of the Inmovable Property: VACANT PLOT NO 70 &71, aera measuring 40 Sq. yards i.e, 33.44 Sq meters Out of Khasra No.54

Situatedinarea Sonu Vihar Loni Pargana Ghaziabad.

“Mode of Payment :- Payment shall be made by demand draft in favour of Hinduja Housing Finance Limited payable at Ghaziabad

MUMBAI PORT AUTHORITY

HECRUITMEHT NOTICE - ENGAGEMENT OF

FINANCIAL ANALYST ON CONTRACT BASIS

Applications are invited from eligible Indian
Nationals for engagement as Financial Analyst purely
on contract basis.

Last date of receiving applications is 10.11.2026.

For details regarding educational qualifications, age,
experience, application fomat etc., please visit our
website www.mumbaiport.gov.in (people & career/

053, Financial Adviser & Chief Accounts Officer

Mumbai Port Authority

AT Heu HHe g
IIMMUMBAT Indian Institute of Management Mumbail Etud T
{Ministry of Education, Governmant of India) +3047

Advertisement for Teaching & Non-Teaching Positions

M Mumbsai invites applications for Teaching & Non-Teaching positions from eligible candidates.
Advt. Number & Date Post

Admn/Rect/Facully/2026/02 p Associate Professor
Date: 13.10.2026 P Assistant Professor (Grade-1)

b Assistant Professor (Grade-Ii)

Deputy General Manager
(Career Development Services)

» Medical Officer » Manager (Civil)
» Manager (Electrical) J

Fnr detailed advertisements and other vacancies, please visit
https://limmumbai.ac.in/careers g g el Rt s

Admn/Rectt/2026/41
dated 19.10.2026

receiptof application is 04.12.2026. 15.| DL/BPR/JHAH/A000000034, Mr. Usha Maheshwari, Mr. Chaman | 14-05-2025 & Rs. 1525831/- | 12-08-2025 | _Rs. 1702000/-
e . . . Maheshwari, 3566 Jain Mandir Wali Gali Jani Moahlla Dharampura [Rs.1612921/- as on 21-10-2026| Symbolic Rs. 170200/-

For further details, visit MPA websits RHps./www. mormugaoport gov.in. Ghandhi Nagar East Delhi - 110031. Possession | Rs. 10000/

a0 : Description of the Inmovable Property: First Floor No FF-3 (Front left hand Side Without Roof Rights) area Measuring 540 Sq Fts, Build up on
SECRETARY Residential PlotNo-A-120 Situatedin Block A"SLF VED VIHAR" Located atKhasraNo-392 & 393in Village Sadullabad Loni.

16. DL/DEL/LXND/A000002649, Mr. VED PRAKASH, 10-06-2025 & Rs. 1180000/- | 14-10-2025 | Rs. 3357000/

Mrs. ASHA DEVI, GOL KUAN CHONK KARKAL MODEL Rs.1491445/- as on 21-10-2026|  Symbolic Rs. 335700/-

SAHIBABAD GHAZIABAD - 201010. Possession Rs. 10000/

Description ofthe Imnmovable Property: Residential House No-799, land areameasuring 80 Sq. Yardsi.e, 66.88 Sq. Meters out of khasra No-306,

Ward No41, Situated in the area of Village Jhandapur Pargana Loni.

17. DL/MNR/MNGR/A000000580, MR. KAUSHAL SINGH, 16-06-2025 & Rs. 1534875/- | 15-10-2025 Rs. 1911000/-
MRS. SAVITA RANA, D7 S3 D BLOCK SHYAMPARK EXT Rs.1676417/- as on 21-10-2026| Symbolic Rs. 191100/-
SAHIBABAD GHAZIABAD - 201005. Possession Rs. 10000/-

Description of the Inmovable Property: Freehold Residential Plot measuring 100 Sq. Yd. or Say 83.61 Sq. ML, Pertaining to Khasra no. 449,

situated in Sukhdev Colony, Village Asalatpur, Pragna Loni, Tehsil & Distt G

haziabad.

18.| DL/MNR/NANR/A000000011, Mr. PRIYA KAMLESH KUMAR, Mr. | 16-06-2025 & Rs. 1505089/- | 15-10-2025 Rs. 1566000/-
SONU MURLIDHAR, D 25, 26 ANKUR VIHAR Loni DEHAT Rs.1609929/- as on 21-10-2026| Symbolic Rs. 156600/
GHAZIABAD -201102. Possession Rs. 10000/
Description of the Inmovable Property: Freehold Residential First Floor without roof rights admeasuring area 60.24 sq. mtr. built on Plot No. D-
12/25-26 situated at"DLF Ankur Vihar Colony" in Village Loni Pargana Loni Tehsil & Distt. Ghaziabad (U.P.).
19.| DL/UTM/UTTM/A000001114, MR. ITWARI ITWARI, MRS. BILKIS | 16-06-2025 & Rs. 1117405/- | 15-10-2025 Rs. 754000/
BILKIS, KHASRA NO-284-7 GALI NO-18 GHAZIABAD UTTAR |Rs.1206269/- as on 21-10-2026| Symbolic Rs. 75400/
PRADESH GHAZIABAD UTTAR PRADESH -201102. Possession Rs. 10000/

Description of the Inmovable Property: Property/House bearing No. 458, having land area measuring 55 Sgq. Yds., (i.e., 45.98 Sq. Mts)., and
Covered area measuring 45.98 Sq. Mts., Out of Khasra No. 303, situated at Sarvoday Nagar, Village Mawai, Pargana Loni, Tehsil and

Distt. Ghaziabad, U.P.

20.| GZICHP/CHPL/A000000287, MR. SUMIT KUMAR, MRS. GEETA | 11-07-2025 & Rs. 1148452/ | 15-10-2025 | _ Rs. 750000/-
GEETA & MR. VIJAY PAL, H NO 393, 9C, SAROOP VIHAR,  |Rs.1099799/- as on 21-10-2026| _Symbolic Rs. 75000/-
KADIPUR, ALIPUR, METRO, DELHI, DELHI, INDIA - 110003. Possession | Rs. 10000/-

Description of the Inmovable Property: Flat No- UGF- 101, Block- F, Upper Ground Floor LHS Corner Front Side Flat, sale area measuring 360
sq. ft, i.e. 33.44 sq. meters, built on Residential plot bearing No. 06, Road No. A-1, total area measuring 336.14 sq. mtrs., situated in the residential
colony known as DLF Ankur Vihar, Village Loni, Pargana & Tehsil-Loni, Distt. Ghaziabad, U.P.

21, DL/BPR/ASHO/A000000165, Mr. Sanjay Kumar Shivdhani 08-11-2025 & Rs. 1175851/- | 25-08-2026 | Rs. 1116000/
Parshad, Mrs. Sarita Devi, Room No Df-15 Padamvilla Near Laxmi |Rs,1321221/- as on 21-10-2026| _Physical Rs. 111600/-
Garden Pathshala Road Khekhr , Bhagpat -201102. Possession Rs. 10000/-

Description of the Inmovable Property: First Floor Rear RHS Flat, FF-03, area measuring 336 sq. ft, i.e. 31.22 sq. meters, built on Plot No. A-90,
area measuring 200 sq. yards, i.e. 167.22 sq. metes, out of Khasra No. 348, Situated at Rail Vihar Sehkari Awas Samiti Ltd. Hadbast Village

Sadullabad, Pargana and Tehsil Loni, District- Ghaziabad. UP.

22.| DL/DEL/PAND/A000002043, Mr. ANKIT SETHI, Mrs. SUNALI 08-11-2025 & Rs. 1494010/- | 24-02-2026 Rs. 4122000/-
SETHI, 507 MOTHER PRIDE SALIMAR GARDEN SAHIBABAD |Rs. 1480615/- as on 21-10-2026| Symbolic Rs. 412200/-
GHAZIABAD -201005. Possession Rs. 10000/-

Description of the Inmovable Property: Flat bearing No. T-2 on Third Floor (Front LHS as per Technical) (HIG Type), without roof rights, having
area measuring 83.61 Sq. Mts., Built on Plot No. 852, situated at Shalimar Garden Extension-I, residential colony Hadbast Village Pasonda,

Pargana Loni, Tehsil and Distt. Ghaziabad, U.P.

23. DL/KNR/MAYA/A000000117, Mr. MD SHAHZAD ALAM, 08-11-2025 & Rs. 864681/- | 25-02-2026 | Rs. 1952000/-
Mrs. ASMEEN ASMEEN, S/S 769 NAI BASTI NANDGRAM Rs.825687/- as on 21-10-2026 |  Symbolic Rs. 195200/-
BOMBAY COLONY GHAZIABAD - 201001. Possession Rs. 10000/

Description of the Inmovable Property: Residential Freehold part of Plot No. 3, land area measuring 40 Sq. Yards i.e. 33.45 Sq. Meters,
Comprisedin KhasraNo. 72Min., Situated atMaya Enclave Village Saddiq Nagar Pargana Loni Tehsil & District, Ghaziabad, (U.P).

TERMS & CONDITIONS OF ONLINE E-AUCTION SALE: - 1. The Property is being sold on “As is Where is”, “As is What s”, “Whatever there is” and
Without Recourse” basis. As such sale is without any kind of warranties & indemnities. 2. Particulars of the property/assets (viz. extent &
measurements specified in the E-Auction Sale Notice has been stated to the best of the information of the Secured Creditor and Secured Creditor shall
not be answerable for any error, mis-statement or omission. Actual extant & dimensions may differ. 3. E-Auction Sale Notice issued by the Secured
Creditoris aninvitation to the general public to submit their bids and the same does not constitute and will not be deemed to constitute any commitment
or any representation on the part of the Secured Creditor. Interested bidders are advised to peruse the title deeds with the Secured Creditor and to
conduct own independent enquiries/due diligence about the title & present condition of the property/assets and claims/dues affecting the property
before submission of bids. 4. Auction/bidding shall only be through “online electronic mode” through the website:
auction@hindujahousingfinance.com and https://www.bankeauctions.com/ Or Auction provided by the service provider C1 India PVT LTD, who shall
arrange & coordinate the entire process of auction through the e-auction platform. 5. The bidders may participate in e-auction for bidding from their
place of choice. Internet connectivity shall have to be ensured by bidder himself. Secured Creditor/service provider shall not be held responsible for
the internet connectivity, network problems, own system crash, power failure etc. 6. For details, help, procedure and online bidding on e-auction
prospective bidders may contact the Service Provider C1 INDIAPVT.LTD. 605A, Add: C1 INDIAPVT.LTD. 3rd Floor, Plot No.68 sector-44, Gurgaon,
Haryana-122003, (Contact Person: Mithalesh Kumar, Phone No. 7080804466, Email: delhi@c1lindia.com , Support Mobile Number:-
7291981124/1125/1126). 7. For participating in the e-auction sale the intending bidders should register their name at https://www.bankeauctions.com/
and auction@hindujahousingfinance.com well in advance and shall get the user id and password. Intending bidders are advised to change only the
password immediately upon receiving it from the service provider. 8. For participating in e-auction, intending bidders have to deposit a refundable
Earnest Money Deposit (EMD)i.e. 10% OF RESERVE PRICE (as mentioned above) shall be payable by interested bidders through Demand Draftin
favor of " Hinduja Housing Finance Limited. 9. The intending bidders should submit the duly filled in Bid Form (format available on
https://www.bankeauctions.com/ and auction@hindujahousingfinance.com along with the Demand Draft remittance towards EMD in a sealed cover
addressed to the Authorized Officer at Hinduja Housing Finance Limited, at F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali,
Ghaziabad, 201010. 10. The sealed cover should be super scribed with “Bid for participating in E-Auction Sale in the Loan Account Number (as
mentioned above) for the property (as mentioned above). 11. After expiry of the last date of submission of bids with EMD, Authorized Officer shall
examine the bids received by him and confirm the details of the qualified bidders (who have quoted their bids over and above the reserve price and
paid the specified EMD with the Secured Creditor) to the service provider C1 India PVT LTD to enable them to allow only those bidders to participate in
the online inter-se bidding/auction proceedings at the date and time mentioned in E-Auction Sale Notice. 12. Inter-se bidding among the qualified
bidders shall start from the highest bid quoted by the qualified bidders. During the process of inter-se bidding, there will be unlimited extension of “10”
minutes each, i.e. the end time of e-auction shall be automatically extended by 10 Minutes each time if bid is made within 10 minutes from the last
extension. 13. Bids once made shall not be cancelled or withdrawn. All bids made from the user id given to bidder will be deemed to have been made by
him alone. 14. Immediately upon closure of E-Auction proceedings, the highest bidder shall confirm the final amount of bid quoted by him by E-Mail
both to the Authorized Officer on his mail id auction@hindujahousingfinance.com and the Service Provider for getting declared as successful
bidder in the E-Auction Sale proceedings. 15. The successful bidder shallimmediately i.e. on the same day or not later than next working day, as the
case may be, pay a deposit of twenty five per cent, of the amount of the sale price, which is inclusive of earnest money deposited, if any, to the
Authorized Officer conducting the sale. The balance amount of purchase price payable shall be on or before fifteenth day of confirmation of sale of the
immovable property. 16. In case of default in payment of above stipulated amounts by the successful bidder/auction purchaser within the stipulated
time, the sale will be cancelled and the amount already paid (including EMD) will be forfeited and the property will be again put to sale. 17. At the
request of the successful bidder, the Authorised Officer in his absolute discretion may grant further time in writing, for depositing the balance of the bid
amount. 18. The Successful Bidder shall pay applicable TDS (out of Sale proceeds) and submit TDS certificate to the Authorised officer.
19. Municipal/Panchayat Taxes, Electricity dues (if any) and any other authorities dues (if any) has to be paid by the successful bidder before issuance
of the sale certificate. Bids shall be made taking into consideration of all the statutory dues pertaining to the property. 20. Sale Certificate will be issued
by the Authorised Officer in favour of the successful bidder only upon deposit of entire purchase price/bid amount and furnishing the necessary proofin
respect of payment of all taxes/charges. 21. Applicable legal charges for conveyance, stamp duty, registration charges and other incidental charges
shall be borne by the auction purchaser. 22. The Authorized officer may postpone/cancel the E-Auction Sale proceedings without assigning any
reason whatsoever. In case the E-Auction Sale scheduled is postponed to a later date before 15 days from the scheduled date of sale, it will be
displayed on the website of the service provider. 23. The decision of the Authorized Officer is final, binding and unquestionable. 24. All bidders who
submitted the bids, shall be deemed to have read and understood the terms and conditions of the E-Auction Sale and be bound by them. 25. For
further details and queries, please contact Authorized Officer, Mr. Ankit Garg, Mobile No. 9654060881 at branch office at Hinduja Housing
Finance Limited, F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali, Ghaziabad, 201010. 26. This is also 15 (Fifteen) days’ notice to the
Borrower/Mortgagor/Guarantors of the above said loan account pursuant to rule 8(6) of Security Interest (Enforcement) Rules 2002, about holding of
auction sale on the above-mentioned date/place.

Date: 23.10.2026, Place: Ghaziabad

Authorised Officer, HINDUJA HOUSING FINANCE LIMITED

Special Instructions/Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Hinduja Housing
Finance Limited nor the Service Provider will be responsible for any lapses/failure (Internet failure, Power failure, etc.) on the part of the bidder in
such cases. In order to ward off such contingent situation, bidders are requested to make all the necessary arrangements/alternatives such as back-
up power supply and whatever else required so that they are able to circumvent such situation and are able to participate in the auction successfully.

epaperfinancialexpress.comiy@ @
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ﬁ?;ﬁ { : L Assel Recovery Management Branch-] NOTICE OF LOSS OF SHARES OF
'bii|ﬂ| wdlldd De No. 524, Bth Floor, Canara Towers, Anna Salal, LLOYDS METAL & ENERGY LTD.
1 7 o {:‘L Teynampet, Channal-600018 Tel No 2845 6339 | 6900
m E-MAIL:cbZ361Ecanarabank.com Regd. Off.Plot No A 1-2, MIDC Area, Ghugus, Chandrapur, Maharashtra, 442505
Wabsite: www.canarabank.com Notice is hereby given that the Certificate for the under mentioned Equity Shares of the Company
L -] have been lost / misplaced and the holder of the said Equity Shares have applied to the Compan
E-Auction Sale Notice P A i peny

to issue duplicate Share Certificate.

E-Alction. Sale Nofice for Sale of immovable Properites under the Any person who has a claim in respect of the said Shares should lodge the same with the

Securitisation and Reconstruction of Financial Assets and Enforcement of _ _ o . .
Security Interest Act, 2002 read with proviso to Rule 8 (6} of the Security Company at its Registered Office within 21 days from this date else the Company will proceed to
Interest (Enforcement) Rules, 2002, issue duplicate certificate(s) to the aforesaid applicants without any further intimation.

Molice is hareby given lo the public in general and in particular 1o the Borrowers - e —— SPIRIT OF EXC ELLENE:E
and Guarantors that the below described immovable property mortgaged | Name of the holder Folio No. [ No. of shares | Certificate No.| Distinctive Nos.

chargad (o the Secured Craditer, the Symbolic possession of which has besen (Rs.1/-f.v) rasents

taken by the Authorised Officer of Asset Recovery Management Branch L.| | Batter Sushil Kumar 0179051 1000 4706 |5532711 to 5533710 i

Chennal wall bo sold an *As is where is”, "As is what is", and "“Whatever

there is” on 11.11.2026, (Time 10:30 A.M. to 11:30 AM. (With unfimited [ | Name: Sushil Kumar Bhatter

extansion of 5 minutes duration each Ul the conclusion of the 2ake for recovery of | | Place: Mumbai EXPRESS
Rs. 44 84 561.TT (Rupees Forty Four Lakhs Minety Four Thousand Five Date: 23.10.2026

Hundred Sixty One and Paise Seventy Seven Only) due as on 30/0972026

willh further interest and ather incidantal charges thareto incurred by the bank to

the Assel Fecovery Management Branch |, Chennal of Canara Bank from ORI G

1. Mr Abdul Ajees, S/o. Mappillai Maara, Ma. 32710, Z2nd Fleor, Parthasarlby Sir,
Agaram Jawahar Magar, Chennai 500 082, 2. Mrs.Meherup Roja, Wio, Abdul INVITATION FOR EXPRESSION OF INTEREST FOR

Ajeas 3363, Kansalpatti Po, Thlrupathur, Sivaga nga-ESI}HUE Supreme Ahmednagar Karmala Tembhurni Tollways Private Limited

Description of the Property . AT MUMBAI & GURGAON

400070510016, Pro ﬂﬂﬂﬂ lﬂ_[ﬁl_ﬂﬁmﬁ_ﬂ_ﬁ.ﬂjﬂ_m Eﬂﬂu {Urnider E:uh-feg:ilallm {1} of regulation 364 ol tha nsalvéncy aad E-ankrl..;;:b:y i

SCHEDULE - A: All mIELE arE-'gp-arLal of Vacan Land situaled 1% 12, Board of Indi {lnsolvency Resciution Process for Corporats Parsons) Regulations. 2018)

Aathanur Village, Sriperambathur Taluk now Kundrathur Taluk, Kancheepuram RELEVANT PARTICULARS I

District within the Registaration District of Chennai South and Sub Registration 1 f e cofpor - | Supreme Ahmednaazr Karmala

wiftce: ol Buduvanciury, Anal Vetarkanni: Nagal, bearing Plot No HApproval 1 :Sicﬂgl? LELF'E:M fersimgu Tﬂrﬂ'hhuml Tullwa]'suPri'-'ate Limited

vide No LP/DTCP Mo 351/2022) comprised in Survay Mo e : :

370/3, Patta No 3088, As per Patta survey No 370/3B1,370/37, Ef":‘_'u‘”m “;;Efm iR WHERE NEWSMAKERS
with an extent of 2100 sq ft. Bounded On the : Morih by d : DROPIN FOR A CANDID
Vacant Land, South by : 30 Feet Road, East by : 23 Feet Road, 2 | Address of the regustered office 310, 5t floor, ABYY Tower, IFFCO Chack, CHAT

West by : Plot No.2. Measuring on the:- North by ; 35 feet, M G Road, Gurgaon, Harvana- 122002 .

South by : 35 feet, East by : 60 feet, West by : 60 feet, within the 3 | URL of wesisile Mot available \

Registration Distnct of South Channai and Sub - Regéstration — - - = - 2

District of Guduvancherry 4 | Detaés of place where majordy of faed The Company does nodl have any rJ:Eﬂ

SCHEDULE - B: 485 Sgft undivided share of land out of 2100 sg.ft more a5sels are kcaled S gt AFCHOL DS STl plol01 Wl 102

particularly described in the Schedule “A” above mentioned property. E":'_E“” ot Mg Poll, DiEiret-Ragpd,

SCHEDULE - C: Athree bedroom fial bearing Mo.G1 having super built up area I'.'In..ara.u.r. h”E_ P;: d';‘g h”rh_' Irraiu:-n

of 871.5 Sq ft {incleding Common Area) situated in the ground flaor of the proceeding against PWD, Maharashira

building consiructad in schedule "A" land as per the approved plan. 5 | Installed capacity of main productsisendces | Mot applicable
Reserve Price: Rs, 42,00,000- | EMD Price : Rs.4,20,000 || Bid Increase Amaunt :Rs.1 10,000 | | 1P e e gy Vs V D
Date and Time of e-Auction services sold in last financial year . .
T | Humber of employess | workmen HIL
11.11.2026 at 10.30 AM to 11.30 AM | [ {lrtercemoes i , —
[With unfimited extension of 5 minutes duration each fill the condlusion of the sale) B Fun -E':I' telals nc ”dm!_!'l last aailabie DEE‘"'E_ can be sought by emailing
Date and Time of Inspection of Property oS S e e 0 o | BRSSO oo
ars, gl of creditors. are availabi at URL - ot
31.10.2026 between 11.00 am to 4.00 pm ; :’. = "m_, e T Chief Minister of Keralam
- . 3 T Ipeility foer resoiution 1Gan 15 car L oy Hing

Last Date of Submission of EMD : EMD amount of 10% of the Reserve Price is : PR, >

to e deposited in E-Waliet of Mis PSB Alliance Private Limited (BAANKNET) under section 25(2)h| of the Coda sakie.cirpigmail.cam

portal directly or by genarating the Challan therain to deposil the EMD through 10| Last date for recept of expression of mierest | 07.11.2026 - - .
TJ}?EJE%EE“H lsl'-lgd:?;cr:.:-untdatalis as mentioned in the said challan on or before 11| Date of issua of provisional fist of 12.11.2026 in conversation with
For detated terms and conditions of the sale please rafer tha link “E-Aucton® prospective resolulion apphicants

provided in Canara Bank's website (www.canarabank.com) or may conlac 12| Last date for submission of objections | 17.11.2026

Canara Bank, Asset Recovery Management Branch -1, Channai (Ph. Mo. 044 - R ¥ 2

2849 6339/ 2849 6900) E-mail; cb2381 @canarabank.com durng office hours on I provisional I|S1h Vﬂﬂd lta MIShI’H

any working day or Datails of Auction Serice Provider : Baanknet (Mis PSB 13| Date of ssue of final lisl of prospective | 20.11.2026 ; T :

Allance Pvt. Ltd), (Contact No. 7046612345 | 6354910172 | 8291220220/ resolution applicants National Opinion Editor €
0892219848 [/ 8160205051, Emall:support.baanknet@psballiance. com/ . |
support. baanknelfprocure247.com), 14| Date of issue of mformation memorandum, | 21.11.2026 The Indian Express

Portal of E-Auction:https:/l baanknet.com avaluafion mainx and nequiest for rscedticn

For the properties which are In symbolic possession of the bank, the Auction plans io prospecine resolution appicans

rhuergrtr:::al;rr:lalse::1:‘;r:ggrn:ndlﬂl:Tﬁr::}:i‘:ﬁitmmi and condifiens in addition to 15| Last date for submission of resalution dars | 21.12.2026 .

1. The bidder is purchasing the property in Symbalic Possession at his /own risk and | 14| Process email id to submil Exgressin of Interest | sakt.cirp@gmail.com le Mathew
responsbity. 2. Bank will nol be responsitie or duly bound Tor handling over of pivsical - r P : -

possession, 3. Successful Auction Purchaser will not be entitied to claim any interest, in | || 17| Detais of corporate dedtors' regisiraton Yes, Registered as MSME vide registration Deputy Editor

ary case of retum of money. 4. Successful Auction Purchaser has to submil he status as MSME ne.; UDYAM-HR-05-0013364 :

Declaration cum undertaking confirming the above terms and conditions {1 to 3)| | Note : Person disqualified under Sec 204 of the Code is Ineligible to submit Expression of The Indian Express
immediately after a-Auction. 3. Subsaquent 1o sale i successful bidder fails o submit Interest. For detailed clause of Sec 294, You may access www.ibbi.gav.in,

Declaration cum Undertaking. the bid EMD ameunt will be forfeitad, Mote : This timeline shall be subect to such extension s may be granted by the Adjudicating

Date : 17.10.2026 Authorised Officer | | Autharity. CA Vikash Gautamchand Jain
Flace; Chenngl U8 {Resolution Professional) Suprame Ahmednagar Karmala

Tembhurni Tollways Private Limited
IBBUIPA-001/IP-PO0354/2017-18110612
204, Wall Street-1, Near Gujarat College,

Date : 23.10.2026 i .
s v —havistnena| 8 & ThelndianEXPRESS r

—— OURMNALISM OF COURAGE ——

i LA0N0PLCT39463 Phone Na. + 91 1244762555, Website: f.r..-.um.t"mm 0
Shu h ham Registered Office: G08-609, 6th Floor, Block-C, Ansal Imperial Tower,
; Community Center, Naraina Vihar, New Delhi - 110028 Associate Partners Hospitality Partner
Corporate office: Shubham House, 425, Udyog Vihar Phase IV, Gurugram-122015
1 ()
STATEMENT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 30 SEPTEMBER 2026 ""Z’)) Lulu EFIAM (¢ Jovalukkas £+ MERIDIEN
(% In lakh, unless otherwise stated) T HOLDING Wariz's (ammmarins jomeber NEEW DELMI
5 Particulars Guarter ended Year Ended
Na. 30.00.2026 | 30.09.2025 | 31.03.2026
[Unaudited) | (Unaudited)| {Audited)
1. | Tatal Income from Operations 3523148 | 2726243 |1.08,736.58
2. | Met profit before 1ax 11,1891.27 4 55998 3254031
3, | Net profit afler tax BA45565 | 660343 | 25995.91 PUBLIC NOTICE
4 Fgfrhcﬁ;?ﬂp‘ﬁgﬁrﬁ'&[gﬂ;’?zn 5 B:353.92 | "6BOG.14 | 25881.78 Motice s hereby given that the certificate for the following securibes have been lost or ”
D!herpﬁnm?:rehensi-.ra Fiens I_Jn = (aher tax)] misplaced and undersigned hashave apgliad 1o the company 10 issue duplicate certificate kOtak :
5 | Paid up Equity Share Capilal ) AB1.20 7RI BT 795 18 for the said share. Any person who has a daim in the respect of the said share should -’
6. | Reserves (excluding Revaluation Reservel | 1.00121.40 | 7111974 | B3.220.57 write o cur registrar, Kiin Technologies Limited, Selénim Tower B, Plot 31-32, Gachibowli,
7. | Securities Premium Account 1,40.011.93 | 1,37,683.27 | 1.40,011.893 Financial District, Hyderabad 500032 within one month, else the company will proceed to KOTAK INFRAS THUCTUHE DEBT FUND LIMITED
8. | Networh 2,17.459.99 | 2,09.632.65 | 2.06,336.26 . fical = : 5 o
: Is5UR dunucale carblicats, CIM 010MH1988PLCD48450
8. | Oulstanding Debt B5,98,402.37 | 4.87 496.40 | 565,094 82 = o e e ' o
10, | Outstanding Redesmable Preference Shares Ml Ml Ml d“-""E . g‘: ki EEHE o ine Folio No, | No. of EET.I Distinctrve Regd. Office: 27BKC, C 27, G Block Bandra Kurla Complex, Bandra (East), Mumbai - 400 051
ai i T re Holder| Company r Nios,
11| Debt Equity Ratie 2.90 2.3 252 SR T )  JOEED B O Website: https://kidfl.kotak.com/ Telephone: +91-22-61660000
12. '[51 s Per Share (of 11/- each) A Py=s aovEa RAMANATHAN K H HINDLLSTEN HLL3025069 | 750 | 5317317 | 1330185117
d 21510 v . ¥ | . . .
b} Diluted & .26 41 36 0F Ul‘ﬁ"h.E EER 133{:-1"55%11 Extract of unaudited financial results for the half year ended September 30, 2026
13. | Capital Redemption Reserve Bla hla, M A : ® in Lakhs)
14. | Debenture Redemplion Reserve Bla, M MA, Place : C':'H"”E' MName of the Claimant : .
15, | Debl Service Coverage Ratio MA A NA, Date : 231002026 HARISH RAMANATHAN Quarter ended | Quarter ended | Previous Year
16, | Interest Service Coverage Ratio BA hlA, WA ] ) September 30, | September 30, | ended March 31,
Hotes- Particulars 2026 2025 2026
(@) The above s an extract of the detailed formal of guartery financial results fed with L . (Unaudited) (Unaudited) (Audited)
the Bombay Stock Exchange {'BSE") under Regulation 52 of the SEBI (Listing Cbligatians _!, isarc INDIA SME ASSET HEBDHETR“‘:"DH CO.LTD
and Disclosure Requirements) Regulations, 2015 ("the Listing Requlations®), The ful Regl. Off. : The Ruby 11th Floor, North — Wast Wing, Piot No 1 | Total Income from Operations 4,149.39 4,385.03 16,743.80
format of the quarterly financal results are available on the website of the Bambay Stock 28, Senapati Bapat Marg, Dadar [West) Murmnbai — 400028
Exchange (www.beaindia com)and the Company's wabsibe (www. shubham.co) POSSESSION NOTICE 2 | Net Profit for the year (before Tax, Exceptional and 1,395.52 1,319.72 5,016.08
(k) For the other line lems referred in Regulation 52(4) of the Listing Regulatons, parfinent . Extraordinary items)
disclosures have been made to the BSE and can ba accessed on wenw bseindia.com. As per Rule B(1) of Security '"t‘E'_'E'f‘t 1E"'“'““"E“'!t]' Rules, 2002 _
For and on behalf of the Board of Directors of The bﬂfﬁfﬂw'a*fﬁfm-hﬂrrmvﬂ:fﬁ-'guﬂfanmf&'mrt?:gnrﬁ_ mentioned heraunder [13':: 3 | Net Profit for the year before tax (after Exceptional and 1,395.52 1,319.72 5,016.08
SHUBHAM HOUSING DEVELOPMENT msle iyl deadtonionioses o b ik Pl i Shasvioos Livkige [ egine! Extraordinary items)
FIHAHCE EGMFA.HT LIMITED gndar’ W3 Sl an I.I'_'l'gL1 BECWILT Al UFsUomiying SECUTILY ITHETES5L- Ao &350 TS
Sdl- Lithes ared imvbenrest Of Ehe Original Lender therain, was assigoed by the Originad Lender 4 | Net Profit for the year after tax (after Exceptional and 1,395.52 1,319.72 5,016.08
under the provisions of the SARFAESI Act, 2002, In favour of India SME Assel Extraordi it
PLACE : GURUGRAM Sanjay Chaturvedi Reconstruction Company LimitedISARG™), acting in ils capacily as the Trustes of xtraordinary items)
. Managing Director ISARC-2025-2026-3 Trusl, vide Assignment Agresmend dabed 26th September 2025, 5 | Total hensive | for th . 1,396.18 1,318.81 5,018.25
DATE : 22 OCTOBER, 2026 DIM: 01636432 Whereas: The undersigned being the Authorsed officer of India. SME Assat ota. Comprehensive Income for the year [Comprlsmg
Feconstruction Company Limited{*ISARC") under the Securitisation ang Profit for the year (after tax) and Other Comprehensive
Reconatrection of Financial Assets and Enforcement of Security [nberest Act, 2002 Income (after tax)]
and in exercise of Powers conferred under Secticn 13{12) read with Rute 3 of the - . .
Security Interest (Enforcement | Rules 2002, lssued & Demand Notices dated 6 | Paid up Equity Share Capital 31,000.00 31,000.00 31,000.00
F I N K RVE FI HAN IAL E R“I E LI M ITE n 28.10.2025 calling upon the borowers/co-bomowers/guarantarsimartgagars Adarsh (Face Value % 10 per share)
Fulna AR Mol (e Dup oo O e e s tsanbunsd e g e 7 | Reserves (excluding Revaluation Reserve) 33,628.59 28,655.65 31,024.80
, , being Rs. 2588 002,15/ (Rupees Twenty-Five Lakhs Eighty-Eight Thousand 100 1099 PO
CIN: LES990MH1984PLCD32403 @ GSTN: ZTARACSTA0IE1IN Twro and Thirty-Five Paise Only) with further interest and costs within 60 days from 8 | Net Worth 64 628.59 59 655.65 62 024.80
Reg. Address: Finkurve Financial Services Limited (FFSLThe Company), Unit No, 1 Trade Garden, First Floor, the date of receipt of the said notces. _ _ A T A
Building No. A, Kamia Mill Compound, Lower Parel, Mumbai - 400013 ;rniuﬁﬁ:ﬁ:ﬁﬂﬁﬂmE:fﬁ:jﬁéﬁ;‘gjgﬁm ;::T'?; | :ﬁ':ﬂli;i n[i';ﬁ?;m’ﬂi 9 | Paid up Debt Capital / Outstanding Debt 130,295.73 130,273.25 130,929.47
Coniact Person : Ramprakash Gupla @ Mob. 8691362385 @ E-mail; Ramprakash.guptagaugmont.com has taken PHYSICAL POSSESSION of the properly described herein below in 10 | Debt Equity Ratio 2.02 2.18 2.11
- : : ) axarcise of powars confarrad on him under sub-section (4] of seckon 13 of the Act
Notice is hereby given for the information of all concerned that the gold ornaments pledged with the under-mentioned raad with Rule 8 of the Securily Interest (Enforcement) Rules, 2002 rules on this 11 | Earnings per Share (of % 10 each) - Basic & Diluted 0.45 0.43 1.62
branches of FINKURVE FINANCIAL SERVICES LIMITED, which have become overdua for redemption and have not been erth day of October of the year 2026 P P——— 900 1900 1900
: i 3 : it ] n ranch-wise | it 1 he- barrowers lco-borrowers/guarantors /morlgagors’ atlenton is invited (o apital Redemption Reserve . . .
redeemed s0 ar despite Tﬂpeati_:tl notices, will be aun:tluneq on 28/10/2026, Branc Wise foan tletm_s__ along with s cholalars STub SRR T T Selon 15 o e Aok B0 restiet ol tinis avalible: 16 .
customer details are available with the respective branches / annexure, subject 1o applicable confidentiality and data redeem secured assels 13 | Debenture Redemption Reserve - - -
pratection requirements. The borrowersico-hormowers/quarantora/maorigagoes in paricular and the public in
general s herey cawtioned not {o deal with the property &nd any dealinga with the Notes:
Gﬂ LD .ﬁ.UETI DN PUE LI E MUTI EE E[;?Tﬂ?g’i;%ﬁﬁfﬂ r:rélzﬁrrg: naf,: r:f.l:.a?igi’i?ﬂiiiﬁﬁﬂggﬁﬂrﬂsxi 1) The above results were reviewed by the Audit Committee and approved and taken on record by the Board of Directors
- . Mog vog Thirty One Lakh Farty Seven Thousand Seven Hundred Fifety Five Onty) and at their respective meetings held on October 22, 2026.
_Eh_ﬂﬂﬂﬂi .ﬂ.Uﬂiﬂﬂ Center HEI'I'IE_.E Add.mH' M ﬂ_ﬂ_:ﬂ&il A i Br?am:h NO. BaATS, T8 Foos Nagar interest therean. 2) The above is an extract of the detailed format of financial results filed with BSE Limited under Regulation 52 of the
Valayapathi Salali Mear, JJ Nagar Police Station, Mogappair East, Chennai, Tamilnadu -600037 . Description of immovable Property , M , 9 _
AMBATTUR .ﬁ.HUﬂE BRANCH : Loan A/c No. : AMBA-45753 AMBA-91516, AMBA-17414. AMBA-49863. SCHEDULE “1":- All the piece and parcel of Land And Proposed Building, Bearing SEBI (LODR) Regulations, 2015. The full format of the half yearly financial results are available on the websites of
; R : : : Plal Mo 1111-Ews - B Type, Comprised In S.MNo. 13002 Part, Measuring With An BSE Limited at www.bseindia.com and the Company at https://kidfl.kotak.com
AYANAVARAM ARVOG BRANCH : Loan A/c No. - AYAN-51115, AYAN-31070. Extent Of 435 Sq.FL, (40.40 SgMeter) Siluated Al Tamil Nady Housing Board,
Perumaipattu Village, Thinevalior Taluk, Thiruvallur District and baunded as folows 3) For the items referred in sub-clauses (a), (b), (d) and (e) of the Regulation 52 (4) of the SEBI (LODR) Regulations,
Thiruvallur District - Auction Center Name & Address: Avadi Arvog Branch, Door Mo, 235, First Floor, Mehru thal ks to say: East- Plot Mo, 1110, West - Plot No. 1112 North - Plot Nes, 10988 1099, 2015, the pertinent disclosures have been made to the BSE Limited and can be accessed on www.bseindia.com
i - i South - 3 Meler Road, Measuring:East To West On The Northern Sida 4.00 Meter
Bazaar Road, Avadi, Chennai, Tamil Nadu - 600 054 Eas1 To West On The Southem 543&_,_[;{:, \eter hl'::nl'rh To South On The Easlem Side 4) Figures for the previous period/year have been regrouped wherever necessary to confirm to current period/year
AVAD| ARVOG BRANCH: Loan A/c No. - AVAD-88436, AVAD-08604, AVAD-44847, AVAD-27586, AVAD- | | 1600 Meter, Narih To Soutn On The Wiestern Sice 10 20 e e 1 and in the presentation.
AR Wi p ) ' v . By order of the Board of Directors
32365, AVAD-67494, AVAD-65551. Registration District of Thiruvallur, y ¢
For Kotak Infrastructure Debt Fund Limited
POONAMALLEE ARVOG BRANCH : Loan Ac No. : POON-02201, POON-63545, POON-64266, POON-00827, | | o..e - 17 10,2026 Authorized Officer
POON-32961, POON-68467, POON-60434. THIRUMAZHISAI ARVOG BRANCH : THIR-71555. Place : Chennal VIR SN Adee Reconsmcicor COMPINY Y | 1 place : Mumbai
- - - Date : October 22,2026 Chairman
For More Details - Contact On : Aravind A., Mobile : 9790269497
The auclion wil be canducked bramch-wise al Aucbon center Mmawegh e Company's aulhoclzed avcloness, eold. aucEonige. msl in comgliante wih
applicable regufatony quadelines, Infzrastad bidders may visit egeld, avctiontigernet for registration, parbcgation, and detaiad terms & conditions
Auction Timing: Between 10:00 AM lo4:00 PM on 26/10/2026.
Tha Campany Finkurve Fnancial Secvices Limited is having the right to postpans the- auctian on sibsequeeant dates on the same tarms and conditions
without any further natice. Inthe event the auclion remains unsuccessiul tue to amy reason, the Fnkurve Fmancial Services Limited reseraes the nghtto
conduc] 3 subseguenit auction troudgh onling mede via the auibaneed ascbonss’s egold.auctontiger.nel
Hete: Borrowars may redeamraleasa their pladoed gold omaments by claarmg all dues on ar before the avchion d3le, during business hows of the
respective branch, faling which the arnaments will be aucticned withioul further notice, Finkurve Financial Services Limited has the authardy 1o remave
any ol tha Loan account fram suction s w&haut priar infarmatan and bas 2 right o cancalwshauf priarintimasian.
Place: Mumbai e Date:23/10/2026 For Finkurve Financial Services Lid.
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SIMPLEX PAPERS LIMITED
L21010MH1994PLC078137
Registered Office: Om Shri Sai Bhavan, Balaghat Road,
T point, Gondia - 441614

(avaLex

FAFERE LTR

Transfer Agent (RTA), Purva Sharegistry India Private Limited at their address 9, Shiv Shakti Industrial
Estate, J.R. Boricha Marg, Opposite Kasturba Hospital Lane, Near Lodha Excelus, Lower Parel (East),
Mumbai — 400011 or email support@purvashare.com.

For further details, Shareholders may refer to the aforesaid SEBI circular available on the Company's

fhe Bombay Stock Exchange (BSE") under Regulalion 52 of the SEBI {Listing '.'Jtﬂ-»_?atu:ms
and Disclosure Requiremsants} Regulations, 2015 {"the Listing Elall:g.ilal:e:nns ]
format of the quarterty financial results are avallabie on the webaite
Ewchange [wwow bsaindia.com] and the Compamy's websile (weo shubham.go)
161 For the other line items referred in Regulation 523{4) of the Listing Regulations, pertnent
digclosures have bean made o the BSE and can be ocessed on s bseindia com,
For and on behalf of the Board of Directors of
SHUBHAM HOUSING DEVELOPMENT

FINANCE COMPANY LIMITED

ha fudl
the Bombay Siock

Vikas Garg and Mr. Rahul Nagar (hereinafter referred to as “Acquirers") alongwith Mrs. Neha Agarwal in her capacity as
Persons Acting in concert (“PAC") with the Acquirers to the Equity Shareholders of India Cements Capital Limited, (hereinafter
referred to as "Targef Company™ "Target"! "ICCL"] for the acquisition of 56,43,612 (Fifty-Six Lakhs Forty-Three Thousand Six
Hundred Twelve) Equity Shares of the Target Company, under Regulation 26{7) of SEBI [Substantial Acguisition of Shares and

Takeovars) Regulations, 2011 (*Takeover Regulations”)

SIMPLEX REALTY LIMITED N SHUEHMH HOUSING DEVELOPMENT FINANCE GO, LTD.
SINPLEX CIN: L17110MH1912PLC000351 ottt g KANARA
Il meaiTy LT Registered Office: 30, Keshavrao Khadye Marg, . d 1_, oot Eli' .FI “_é| I: P ”.!: :I_; Iv...'.l'...;_ J| TI:T'LD
Sant Gadge Maharaj Chowk, Mumbai-400 011 n;-|:|..r.1ﬂre- ﬂ ice: 608-600, Bth n-nlrr ack-C, n1 - mp..'},rﬂ ek K C I_ CO N 5 U M E R
Telephone: 022 23082951 ; .,nmmunlﬂ,'_l.,..enter +¢Fr1_|'1,1 Vihar, Mew Delhi - 11002 2 % PEGD ]-5 LIMIT Flj
Website: www.simplex-group.com | Email: company-secretary@simplex-group.com Corporate office: Shubham House, 425, Udyog Vihar Phase IV, Gurugram-122015 L MITE
NOTICE TO PHYSIGAL SHAREHOLDERS STATEMENT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 30 SEPTEMBER 2026
Special Window for Transfer and Dematerialisation of Physical Securities of Simplex Realty Limited. i in lakh, unless atherwise stated)
Pursuant to SEBI Circular No. SEBI/HO/MIRSD/ MIRSD-PoD/P/CIR/2025/97 dated July 2, 2025, a 5 Particulars nuamar anﬂud ‘t-e-.nr Eﬂﬁed =
special window was opened from July 7, 2025 to January, 6 2026 for re-lodgment of physical share HNo. 30.09.2026 | 30.09.2025 | 31.03 2026 [EEH + UGBT00KA1 EEEFLEHQ'IME} i
transfer requests originally submitted prior to April 1, 2019 but retumed due to deficiencies in {Unaudited) | (Unaudited)| {Audited) R’E‘Qd. Office ; # N-301, 3rd Floor, North Block, Hﬂnipiﬂl Centre, 47 Dickenson Road,
documentation. 1. | Tatal Income from Dparations 36,231.48 | 2726243 [1,08,736.58 Bangalore - 560 042. Phone : 63606 92392, E-mail : secretary@manipal.com
In order to further facilitate shareholders, SEBI has opened another special Window for a period of 2. | Nat profit befors tax 1119127 855096 32 5401
one year from February 5, 2026 to February 4, 2027 pursuant to SEBI Circular No. HO/38/13/ 3. | Met profit after tax 845565 650343 25 96591
11(2)2026-MIRSD-POD/I/3750/2026 dated January 30, 2026 for transfer and dematerialisation of 4. | Total Comprehensive Income 835392 660514 25.681.78
physical securities which were sold/purchased prior to April 1,2019. The said special window shall also [Camprizing Profit (afier t2e) and
be available for such transfer requests which were submitted earlier and were rejected/returned/not . E:::f EEIIEmplrIEh;tTME Inu::m:a [aTter tax ] sag dn aad it A
ttended to due to defici in the d ts/ /or otherwise. up Equily Share (agsta 0 .
aftended o cue fo deficiency In fne documents! processior Merwise _ B, | Reserves (axcluding Revaluation Reserve) | 10012140 7111074 | 83.220.57 NOTICE OF POSTAL BALLOT & REMOTE E-VOTING
Securities transferred under this window shall be mandatorily credited to the transferee only in demat 7. | Securities Premium Ascoun 14001193 | 13766527 | 1.40.011 93 _ )
Lnoc}e ang_s:all r?main ur)tsier l%ck"-in ftorb a Ft)erio? of znei year fro&n éhe dalteo| of Orlegistration of transfer, A. | Net worh 2 17,459.98 | 2,09.632 85 | 2.06,336 26 NOTICE is hereby given pursuant to Section 110 read with Section 108 and other applicable
uring which such securities shall not be transferred, lien- marked or pledged. 3. | Cutstanding Dby B.98,402.57 | 4 87 496.40 | 5,65,004.82 i i C 4 - .
In this regard, Shareholders are requested to avail this opportunity by furnishing the transfer deed 10§ Qutstanding Redeemable Prefarence Shares il Nil il prosks, ([ any, of H"IE:. panies Act, 2013 (*Act’) and Rule 20 and Rule 22 of the EDI’I’L,]IZIEF'IIEE
! » oha . - . ’ : ity Rati ] : Management and Administration) Rules, 2014 ("Rules"), as amended from time lo time, read with the
original share certificate along with other requisite documents to the Company’'s Registrar and Share }12' E:EI'EIEEI:IEBF:EEEIE of £1/- sach] 280 233 242 { _ I J :
Transfer Agent (RTA), Purva Sharegistry India Private Limited at their address 9, Shiv Shakti Industrial a8 et “ 0.83 177 30.53 General Circulars Mo. 03/2025 dated 22/09/2025, 09/2023 dated 25/08/2023, 11/2022 dated
E .R. Boricha M ite K Hospital L. Near Lodha Excelus, L Parel (E : T : '
R oy g, Bppost fastria Hospral -ane, Near Lodha Excelus, Lower Parel (Fast) |G 926 Tat 20.06 281212022, 1412020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated June 15,
LM api empilon Reasrve i
For further details, Shareholders may refer to the aforesaid SEBI circular available on the Company's 14§ Debenturs Redemplion Resemne P, hl& PA, 2020, 332020 dated September 28, 2020, 3812020 dated 31st December, 2020, 1{}'&0_21 dated 23rd
Website under the Investor Relations section or write to us at company- secretary@simplex-group.com | 15. | Debt Service Coverag Ri-“i? | MA NA A Juna, 2021, 2012021 dated 8th December, 2021 and 32022 dated 5th May, 2022, issued by the
For Simplex Realy Limited Hﬁ: itk il s bl ki L L Ministry of Corporate Affairs ("MCA") (hereinafter collectively referred to as “MCA Circulars™), approval
- oles.- a g : 7 ]
Place: Mumbai Pooja Bagwe {a) The above is an extract of the defailed format of quarlerly financial resulis filed with of the Members of HHI'IE!'-EI. Consumer Products Limited {hE'I'EI.FIEﬁE‘F called as ‘the Cﬂmﬂaw}' i& I}EII'I'Q
Date : October 21, 2026 Company Secretary and Compliance officer sought for the bedow resolution by way of postal ballot through E-voling process { Remole E-voting')

Sl No.

Description of Special Resolution

1. | Toapprove the Change of the Registered Office of the Company from the State of Kamataka fo
the State of Maharashira and subssquent amendment to the Memaorandum of Association.

Members are hereby informed that :

Remate E-voling is 16th October 2026 (Cut-off Date). The members whose name appears in the
register of Members | Register of beneficial owner of the Company as on Cut-off Date shall only be

entitied to avail the Remote E-voting facility.

Corporate Office: 30, Keshavrao Khadye Marg, Sant Gadge Maharaj Chowk, Mumbai-400 011 : Sdl- 1. The Company has Completed the Dispatch of Postal Ballot notice through E-mail to those Members
Tel.: 022-23082951, Email: papers@simplex-group.com, website: www.simplex-group.com ] Sanjay Chaturvedi whose E-mail addresses are registered with the Company / Depositories on October 22, 2026
NOTICE TO PHYSICAL SHAREHOLDERS PLACE : GURUGRAM Managing Director : : ; Gl :

— — . - - DATE  : 22 OCTOBER, 2026 DIN: 01636432 2. The members whose email addresses are registered are reguired to communicate their assent or
Special Window for Transfer and Dematerialisation of Physical Securities of Simplex Papers Limited. digsant onlv throuah the tsmate E-veting: svetem for which the. instructions are: given I tha natice
Pursuant to SEBI Circular No. SEBI/HO/MIRSD/ MIRSD-PoD/P/CIR/2025/97 dated July 2, 2025, a The C y h g 4 tha San Elfg& Share Reai India Privat L? ited f i '
special window was opened from July 7, 2025 to January, 6 2026 for re-lodgment of physical share ompany nas Eng'E!gE L ervices ol Furva re heg 511"!' a Frivate Lim OF proviaang
transfer requests originally submitted prior to April 1, 2019 but returned due to deficiencies in the remote E-voting facility.
documentation. ’ ;
| ”d t f' er facitate sharehoders. SEBI { ot o Window | od of 3. Those Members, whose E-mail addresses are nol registered, are requested o refer 1o the procedure
n order to further facilitate shareholders, as opened another special Window for a period o ; i . : i :
one year from February 5, 2026 to February 4, 2027 pursuant to SEBI Circular No. HO/38/13/ mentioned in 1?-"3 HDtE'_E io PDISFE" E_'E"':'l nafice h'Ell'lﬂ sent hﬂ!‘ th? HT"!"" to cast their Votes E|EE!F{IHIGE|1|}T
11(2)2026-MIRSD-POD/I/3750/2026 dated January 30, 2026 for transfer and dematerilisation of and also to register their E-mail id with Company 'RTA and Depositories.
physical securities which were sold/purchased prior to April 1, 2019. The said special window shall also : .
be available for such transfer requests which were submitted earlier and were rejected/returned/not I N D I A c E M E N TS CAP ITA.L L l M IT E D 4. The Remote E—'Whng shall commence from 9 a.m. :IST’ on FFIEIE]I', 23rd ﬂ#mr 2026 and end
attended to due to deficiency in the documents/ process/or otherwise. CIN: LES191TN1985PLCO12362: at 5.00 p.m. (IST) on Saturday, 21st November 2026. The remote E-voling module shall be
Securities transferred under this window shall be mandatorily credited to the transferee only in demat Registered office; No.18/14, (312/14) 2c .!'. 2d, Gee Gee Emerald, 2nd Floor, Valluvar Kottam Highroad, disabled thereafter tl'gl' Purva Share REgiStl‘jl' India Private Limited. Cnce the Vote on resclution is
mer and.shall remain ur.1Fier lock-in for a period of one' year from the date of registration of transfer, g Tamil Madu- tqulTﬂ_ East b'!rl 3 r'nemhﬂn hE || Eha Ehalf I-H}'tbe a”md !D mangﬂ It Eubsaquﬁnﬂ? or East IIIDtE' Eg_an-ll Th'E' 'dEiEilEd
during which such securiies shiall not be transferred, fien- marked or pledged. Telephone No.: 044 46065183; Website: www.iccaps.co.in; Email ld: secriliccaps.com procedure/instructions for Remate E-valing are specified in the notes fo the Postal Ballot notice.

In this regard, Shareholders are requested to avail this opportunity by furnishing the transfer deed, P ST - fro !
original share certificate along with other requisite documents to the Company's Registrar and Share Recommendations of the Committee of independent Directors ["IDC"} in relation i the Open Offer by Mr. Sandeep Jain, Mr. 5. The Cut-off Date for the PUrposa of ascertaning the E|Iﬂlbl|r’['ﬁl' of members to cast their vote thmugh

Website under the Investor Relations section or write to us at company papers@simplex-group.com 6. The company has appﬂin‘tﬁd Mr. Gﬂgan {Hembership No. ! 7[]?3.5} of Mis. Gaggn and Associates,
For Simplex P Limited 1. Dipte mtﬂ-hErEE.EUEE ol .| 3 |
or Simplex Papers Limite : : Practicing Company Secretaries as scrutinizer for conducting the Postal Batlot process
sd/- 2, | Nameofthe Targel Company (TC) India Camants Capital Limded 7| i 2 Memb for to the FAQ f bt C |
Bft?:zl\ggdmgiitober 2026 Company Secretary and ComBTiIaflari 2;;:3; ;| BegisoeNbipaiiing i e o The e IS heiniymicia by M AP S J0ng IR 94 n e N ::;'LEEE ; aﬂb‘l'lulmﬂﬂEI et ::.5 il EE Tr : E I qlﬂ 1::'l:flﬁ Hare |.': _EE;;M&;”;“ ?
: , pany y p of Regulafions 3(1) and {4) of the Taksover Reguiaions for the evoting@purvashare.com or secretary@manipal.com or Call on Mobile Number: o
acquisition of 56,43.612 1Fi‘fl'!.'-5:'}; Lakhs FEII'I}‘-ThI"E!'E Thousand 8. Thﬁ I'"ESIJHE of th‘ﬂ F'ﬁstﬂl tl'aHDt I"I'Ia!r' hE dﬂﬁlﬂl"ﬂd an Hﬂ“dﬂ:}'} 23“' Hﬂ'\'ﬂ‘mhﬁr E'UEE hi" thﬂ {:haimn ﬂf
Six Hundred Tweive) Equity Shares of the face value of T10/- the Board of the Company.
ALKEM LABORATORIES LIMITED aach ("Offer Shares"), representing 26.00% of the voling share For and on bahalf of the Board
CIN No: U00305MH1973PLC174201 capital of the Target Company &l an Offer Price of ¥ 121 (Rupees or and on benali of the Hoa
Regd. Office: "ALKEM HOUSE®, Senapati Bapal Marg Twelve Only) per fully paid-up Equily Share ("Offer price™), For KANARA CONSUMER PRODUCTS LIMITED.
ALKEM Lower Paral, MUMBA! 400 013. Phone : 3982 9953 seivablairiash Sl
E-Maif: contact@aiem.com Website: alkamiab .
A conEchDamen.com ik 4. | MameoftheAcquirar(s)and tha Persan Acting in Concen (PAC) | Acquirers: Mr. Sandeap Jain, Mr. Vikas Garg and br. Rahul Date :23-10-2026 Susheela,
PUBLIC NOTICE with ihe Acquirer Nagar Place : Bangalore Company Secretary.
This s 1o Nolify to all our rade stockiest [ wholesalers / retailers / PAC: Mrs. Meha Agarwal
consumer and Public at large that ALKEM LABORATORIES LIMITED 5 [ N Fihe Ma b the Offer along with detail Fintellectual C ate Advi Private Limited
has reduced the Maximum Retaill Prices {MRPs) in respect of the e iy e el SEB o !'m :Fﬂ; -|Nl.-::l:l?|;:29::a B
following madical formulations linkad 1o the notification Ref. 5.0, 5830 (E) . H?;E'” “E :D SE J:IF}:-:.— o
dated 17* October 2026 issued by the Mational Pharmaceuticals Pricing orporate Office: B-20, Secon i AT 1 PRNC S,
Authiority. You are reguested o ansure that the banalit of the reduction in Littar Pradash-201301 EHED'TACEESS GHAMEEN LlMlTED
price is passed on ta the consumer, and they are billed &t reduced price Tol No.: +31-120-2266080 CI‘EdjtPaECESS # Regd. & Corp. Offica: No. 48, 46th Cross, 8th Block, Jayanagar,
as per current price list or printed MRP whichever is lower. Contact Person: Mr, Amit Pus (Mext to Rajalakshmi Kalyana Mantap) Bengaluru KA-560070 IN
Pricelis! of balow praducis can be oblainad from yvour frade/Channel E-mail: i Sy Grameen Website : www.creditaccessgrameen.in
: : infoi@finteflectualadvisgrs com
partner or company's DepotfiCa&F Website: waw finisl . 3 —- CIN: L512168KA1991PLC0OS3425
Froduct Name Pack ef':eﬁlu:;f;;ﬁi;:?ﬂ;ﬁ B, | Membersof the Commiltes of Independent Directars (10C) Mrs. LakshmiAparna Independent Mon-Execubive Diractor Unaudited Consolidated Financial RBesult for the
Cetuxa Injection 0l Vial 772280 i L S __ Quarter and Half year ended September 30, 2026
St i i i Lt 7. | 10C Members relationship with the TC (Director, Equity EFESEMHEHE}:helDE Inqﬁ;end&;w?]-?mmm?m i In Leorss)
E'EI"ILF II'I[E‘“I:“UI"I 1m| PFS- ?5?13-? i EMOErS relEionsnipwi B Ires , B B ImMeSimiers O dre m EFIE'ﬂ entand nan-exgcunys
i Shares ownad, any athar contsctrefationship), I any diraelors an e board of diractors of the Targe! Camgany. Moena Quarter ended | Halt year ended| Quarler ended | Year ended
Denul Injaction iml PFS Tar1.av 51
1. : Particulars Sept. 30, 2026 | Sept. 30, 2026 | Sept. 30, 2025 | March 31, 2026
Denub Injection S w 1ml PES 15143 53 of the Members of the IDC hokd any eguity shares or other Mo o o e i
Perluza Injection 4l Vial 27083.67 securies i ihe Target Company and have any relationship wit (Uriiihed) . Loandbed) ;. \Unetihed) | (ecus)
Advamab 100 Injection 4ml 6306.42 the Target Comgany. Further, none of the members of the IDC 1| Total Income from Operations 1.904.80 3.689.23 1.509.02 6,062 54
Advamab 400 Injection 16mi 14191.35 have anterad into any contract or have any relationship with the 2| Net Profit for the period before Tax, Exceptional
Palba 100mg Capsule 21's 3600.00 Target Company other than thes appointment as independent andfor Extraordinary items 670.55 1,331.03 169.16 1,033.20
Palbo 125mg Capsule 21's 3670.00 S — irectors on the board of diecturs of the Target Company: 3| Met Profit for the period before Tax and after
Alrubicin 10 Injection Vial 292,50 B, | Tradinginthe Equity Sharesl oiher Secunfies of the TC Mone of the mambers of ihe IDC have radad in a0y of the equity Exceptional and/or Extraordinary items G70.95 133103 16016 1.033.20
Adnubicin 50 Injection Wial 865.05 by IDC Members shares/ other sacurities of the Tangat Comnpany during: {a) the 12 41 et Profit for the period after Tas, Exceptional
Adrubicin 100 Infection Vial 153460 months period precading the date of the Public Announcement and/or Extraordinary items 501.57 905.00 125.81 ii.ed
l_'n'-“raz 1 mg .Tﬂb.|E[ 14's 353.02 dabted Frideay. Juty 24, 2026 and (b} the pencd fram the date of PA &) Total Comgrehensive Income for the perod
Fulvetraz Injection smil PFS 6742.90 1ill thes diate of this recarmmendation. [Comprising Profit! {Loas) for the period
Megeetron 160 Tablet 1s 407.07 8, | IBG Member's relationship with the Acguirer (Direcior, Equity | None of the IDC members have any contacy/ relationship with the {after tax} and Other Comprehensive Income
Fibnib 150 Capsule 1s 105146 10| Tradingin the Equity Shares of Acquirer by IDC Members Not Apphcabis 6| Paid-up Equity Shars Captal 160.52 160.52 150,88 160.20
For Alkem Lﬂbsﬂdrlfltﬂﬂﬂﬁ Limited 11.| Recommendation onthe Opan Offer, as towhelher Based on the review of the Pubbc Anncuncement and the 7| Reserves excluding Revaluation Resarves f,165.71 fi,165.71 4,470.49 5,121.00
Date: 23102026 Dishant Doshi the offer is fair and reasonable Detailed Public Stﬁtmwt issued by the rﬂﬁﬂﬂﬂffﬂ-m ﬂfrf_wm_w 3| Securities Premism Account 2559278 2,502.78 2.534.01 2,561.05
Place: MUMBAI Deputy CFO sl ot /v, (LIS Myl Dimeve Nk £ /Tior 4 il 5| Net worth 8.919.01 891901 TI6438 |  7.B4225
23:1'539“‘3""9 and in line with the SEBI (SAST) Reguiations, 10| Outstanding Redeematle Praference Shares Nil il il i
' 11| Debt Equity Rati 282 2.82 281 3.01
Howewer, the public shareholdess of the Target Company are - _qurr_n.r s - =
FORM G : 12| Paid-up Debt Captal/Outstanding Debt 25.126.44 25.128.44 20,103.16 2364113
adwisad {0 independently evaluate the Open Offer and make an
INVITATION FOR EXPRESSION DF INTEREST FOR b - a o 13 EIHI'IiI'IEIE- Par Share I:FED'E value F10 per Ehﬂrﬂ:l
Supreme Ahmednagar Karmala Tembhurni Tollways Private Limited infarmed decsion about landenng ther shares in the Open Offer (ot contiiuing and. cisconted oparaNions)
AT MUMBAI & GURGAON Further IDC Members confirm that the Tangat Company has not el annual:zgd H !
[Undler sub-regulation (1) of regulaton 386 of the Insahvency and Sankrupicy received any complaint from the shareholders regarding the
Brard of Indsa (insclvency Restlulion Procass for Corporate Persans) Regulations, 2016) el oikk proves, velalon et elhadicotvakiaion - Basic [7) J1.27 .07 T.B7 48.63
15|HE| ™ r RLEHAHT | dna ar Karmala 12| Summary ol reagons for recommendation IDC has evaluated the PA, DPS, LOF issuad § submitlad by - Dihted (%) _ a1z 61.79 7.E3 48.44
AN N LN il Tobuays Prvale Limkid Fintebeciual Corporate Advisors Private Limitad (Managertothe | || 14] Capital Redemption Reserve Nl N il hl
PAN : AAPCS1881B Offer) for and on behalf of the Acquirers and believes that the 13| Debenture Redemption Reserve il Nil il Nil
CIM ; U45203HR2010PTCO45531 Offer Price of ¥ 12)- (Rupees Twelve Only) pes fully paid up Equity 16| Dedt Sarvice Coverage Ratio Mot Apghcable | Mot Applicable | Not Applicabls | Not Applicable
2 | Addrass of the registered office 510, Sth floor, ABW Tower, IFFCO Chock, Share of 210 each, offered by the Acquirers being the highest 17| Interest Service Coverage Rafio Not Appiicable | Not Applicable | Mot Applicable | Not Applicable
M G Read, Gurgaan, Haryana- 122002 ] A £ R B
3 1 URL o websia TR price. amangst he selective witeda is in line with the Takeowar Notes:
awaila i ] i sl *
4 | Detalls of lace where majorty of Exed The Company. does nol have any fomd Reguiiations aeid prime facie eppaarslobe nirand reasonabio. 1 The above financial Results were reviewed by the Audit Commitiee and thereafter approved and taken on
et e bt o assets except one small plot of land (272 However, the IDC Members draw atlention to the sharefolders o record by the Board of Directors at their respective meetings held on October 22, 2026, The joint Statutary
SqMir) at Mauje Pali, Dislicl Raigad. ihe closing market price of ihe Equity Shares on B5E Limited as Auditors have expressed an unmodified opinion on the both Standalone and Consoclidated finamcial
Maharashira., Pending Arbitration an 21,10.2026, being Fs 30,60 per Equity Share which is highar statements fior the year,
proceading against PWD, Meharashira. than the Oiffer Price. 2 Standalone Total Income from operations: T 1904.8 Cr/- and 7 368823 Cr/-; (b) Net profit before tax: 7
§ | Instaled capacity of main produclssenices | Not applicable The shareholders of the Target Company are advised 1o Ei?ﬂ.ﬁﬁfn‘- anﬂje‘:jﬂﬂt-ﬂﬂc?r.f-i and (c) Net profit after tax: ¥ 501.57 Gr /- and ¥ 995.00 Cr/- for the quarter
Q nd value of Lsts! Mat applicable indensndent juate the Offier and take informed decisi and haifyear en respectively.
§ | Mliany 3 E'f'a i P it ﬁmﬂ 5 R wRE st s ; i ) et 3 The above is an extract of the detailed format of Unudited Financial Results filed with the Stock Exchanges
sarvices 5ok in last financla Lk whathar o nod 8o offer thewr shares inthae Open Offer. : S o : p d
- . T3 Ded P —— = ol T under Regulation 33 and 52 of the SEBI (Listing Obligations-and Disclosure Requirements) Regulations,
| 7 | Number of employess | workman NiL 1= | Hisciogin of e vating pa B OGNS ORR: S U WY R ¥, 2015, The full farmat of the unaudited Financial Results are available on the websites of National Stock
B | Further datails mciuding last svallable Dietails can be sought by emailing refmibers of the IDC prasent 8l the Meeting hald on October 22, Exchange of India at www.nseindia.com/corporates, BSE Limited at www.bseindia.com/corporates and
friancial siatements (with schedules) of wo | sakbcirpi@gmail.com 2026, on the Company's website at www.creditaccessgrameen.in
years, lists of creditors, are avalabie at URL 14.| Details of independent Advisors, if any None 4 For the other line items referred in regulation 52(4) of the amended Listing Regulations, partinant
9 | Efgibility for resoliion apolicants Defeils can be saught by emailing 15 Any alher matier b be highlightad Ware disclosures have been made (o the Stock Exchange(s) and can be accessed through the website link given
under section 25(2ih) of the Code Mkho. gl com To the biesst of aur knowledge and bedief, after makang propar enguiry, the infarmation contamned in or accompanying this statement is, in in point no.3 above.
QEL_%IEE“E{FEHEEFHH Ef_jﬂlﬂ'e_fdmﬂjliﬂ%ﬁ all material respect, frue and correct and not miskeading, whether by omission of any infarmation or atherwise, and includes all the For and on behalf of the Board
111! Date of issue of prﬂ-\'isinr-al isl o 12912026 infarmaton requined 1o ba disclosed by the 'TEIrgEd Company under Takeover F!99ula1inr'.s. ol CreditAccess Gramesn Limited
[ prospeclive resalution applicants For India Cements Capital Limited 5d/-
.[.12 ;ﬂﬁt'ﬂﬁ!tﬁfﬂfﬁ'ﬁﬁmlﬁﬂﬂ of objections | 7.11.2026 Place; Chennai Mrs. Lakshmiaparna Sreakumar Place: Bengaluru Managing Director : CED
| Lo provisianat lis Date; October 22, 2026 Chairperson of the IDC ——— :
[13 Date of issua of final list of prospeciive | 20.11.2026 Scan lhli:s R i::I:iI:IFE:! 1uua11;ucfassrilzumph‘la
i 1 mancial R or the
resoulion agplicants Cuarter and Half year endad Septembar 30, 2026
{14} Date of ssus of nformation memarandum, | 21.11.2026
evaluation matrix and request for resalution
. plans %0 prospecive respludon appicants
1151 Lazst data for submission of resailition plans | 21.12.2026 >
116] Process email b io submi Expression of Inierest | sakt.clrpi@gmall.com %
47! Details of corporaie debdors' regisiration ¥os, Registared a5 MSME vide registration )RR
[ stahus a5 MEME ni.: LDYAM-HR-05-0013364
Mote : Person disgualified under Sec 234 of the Code is ineligible to submit Expression of
D o e o5 B T o S THE BUSINESS DAILY
Mota : This timeline shall ba subject to such extansion as may be granted by the Adjudicating
Mhes Sh i dutmran FOR DAILY BUSINESS
(Resolution Professional) Supreme Ahmednagar Karmala
Tembhurni Tollways Private Limited
|BBIPA-DDT/IP-POISHZ0N T-1811 0612
204, Wall Street-1. Near Gujarat College, #FINANCIAL EXPRESS
Date : 23.10.2026 Elisbridge, Ahmedabad - 380 006
Place : Ahmedabad AFA Valid Till: 30.06.2027
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ASHIANA HOUSING LTD.
CIN: L70109WB1986PLC040864
Regd. Off. : 5F, Everest, 46/C, Chowringhee Road, Kolkata — 700 071
Head Off. : Unit No. 4 & 5, Ilird Floor, Southern Park, Plot No. D-2
Saket District Centre, New Delhi -110 017
Website: www.ashianahousing.com
Email: investorrelations@ashianahousing.com

PUBLIC NOTICE

This is to inform to all concerned that the company has received request
along with necessary indemnity bond and affidavit from shareholder(s) of the
company to issue duplicate share certificate in lieu of the lost share certificate,
details of which is given herein below:

~7.w/.u] NIVESH

Bajaj Nivesh Limited
(Formerly known as Maharashtra Scooters Limited)
CIN: L64990MH1975PLC018376
Registered Office: 6th Floor, Bajaj Finserv House, Off Pune - Ahmednagar Road,
Viman Nagar, Pune - 411 014

received by the Company from VIKRAM JEET SINGLA residing at B-1ll 96
Ghania Baghria Street, Rampura Phul-151103 to transfer the below mentioned
securities held in the name(s) of the security holder(s) as detailed below, to his
name. These securities were claimed to have been purchased by him and could
not be transferred in favor.

Folio Name of the Security Type| No.of | Distinctive Nos.
No. Holders & Address| & Face Value [Securities| From To
0002112 MAHESH 800 9381701 | 9381800
RAVALDAS 9381801 | 9381900
SACHDEV 9381901 | 9382000
Clo. Himalay Finance, 9382001 | 9382100
388/2, Chokha Bazar, 9382101 | 9382200
Kalupur, Ahmedabad, 9382201 | 9382300
Pin 380002 9382301 | 9382400
10470401|10470500
0001571 RUKAMANI 200 9766701 9766800
KESHWANI 9766901 9767000
Clo. H S Traders,
Kacupur, Kotni Rang
Rakash, Anmedabad, i
0000074 |20TH CENTURY FIN 3600 5651401 | 5651500
CORPORATIONLTD.| Rs.10/- 5651701 | 5652900
Protoprima Chambers 5679101 | 5681400
2nd Floor, Suren
Road, Andheri East,
Mumbai. Pin 400093
0002093 BHIKHCHAND 300 10077101 10077200
CHANDWANI 10077201 10077300
3rd Floor, Vishnu 10077301| 10077400
Bhavan, Kadia Kui
Relief Road,
Ahmedabad,
Pin 380001

Any person who has a claim in respect of the abovementioned securities, should
lodge such claim with the Company at its Registered Office within 30 days from
this date along with appropriate documentary evidence thereof in support of such
claim, else the Company will proceed to transfer the securities in favor of VIKRAM
JEET SINGLA, without any further intimation.

Ovobel Foods Limited
Place : Kolkata Sd/-

Dated : 23.10.2026 Company Secretory
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
Supreme Ahmednagar Karmala Tembhurni Tollways Private Limited
AT MUMBAI & GURGAON
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Name of the corporate debtor along with | Supreme Ahmednagar Karmala

PAN & CIN/ LLP No. Tembhurni Tollways Private Limited
PAN : AAPCS1881B

CIN : U45203HR2010PTC045531

510, 5th floor, ABW Tower, IFFCO Chock,
M G Road, Gurgaon, Haryana-122002
Not available

The Company does not have any fixed
assets except one small plot of land (272
Sq.Mtr) at Mauje Pali, District Raigad,
Maharashtra. Pending Arbitration
proceeding against PWD, Maharashtra.

-

2 | Address of the registered office

3 | URL of website

4 | Details of place where majority of fixed
assets are located

5 | Installed capacity of main products/services | Not applicable

6 | Quantity and value of main products/
services sold in last financial year

7 | Number of employees / workmen NIL
8 | Further details including last available
financial statements (with schedules) of two
years, lists of creditors, are available at URL:

9 | Eligibility for resolution applicants
under section 25(2)(h) of the Code

Not applicable

Details can be sought by emailing
sakt.cirp@gmail.com

Details can be sought by emailing
sakte.cirp@gmail.com

BENGALURU URBAN, BENGALURU RURAL & BENGALURU SOUTH DISTRICT
CO-OPERATIVE MILK PRODUCER'S SOCIETIES UNION LTD,,

(Bengaluru Dairy) : Dr.M.H.Marigowda Road, D.R.College Post, Bengaluru-56002
TECHNICAL AND COMMERCIAL TENDER OF WORKS PART-1 TENDER INVITATION (IFT)
IFT No. BAMUL/GM(E)/E-Tender/Civil-1/10/26-27 Date :19.10.2026

E-TENDER NOTICE

The Bengaluru Cooperative Milk Union invites tenders under the two-cover system (Technical &
Financial) via the Karnataka Public Procurement Portal for the work specified in the table below, from

Share o No. . —mail ID- i : . eligible contractors/firms registered with KPWD, CPWD, or MES. Interested parties may submit their
ril{ Rengghmai:;omer hg Certificate DIStrlqr:,the of Website: www.mahascooters.com | E-mail ID: investors@msls.co.in | Telephone: +91 20 71576066 tenders through the website https:lleproc.karnataka.gov.in.
) ) ) No. ) Shares Extract of unaudited financial results for the quarter and half year ended 30 September 2026 Estimated cost of .
1.| Tekchand Gupta | 0001711{00000331| 686251-689750 | 3,500  in Lakh) Pa;';age Name of Works work ( Excl.GST) EM([iJnAé“S%U"t CZ(:r: Iol(ejt?:n C°f(';frr:§:°f5
Since the company is in the process of issuing duplicate share certificate, Quarter ended|Half year ended | Quarter ended ) in Rs. ) p
any person who has objection on such issue, may lodge his objection within ) Construction of Plastic Plant at 3 62 Class-1 and
15 days from the date of appearance of this advertisement to the company Particulars 30.09.2026 30.09.2026 30.09.2025 KW-4 Doddaballapura Rs 35,96,56,221 5.96,5 365 Days above
or its Registrar M/s. Beetal Financial & Computer Services Pvt. Ltd., Beetal i i i —— - - -
House, ggg, Madangir, Behind Local Shoppir?g Centre, Near Dada Harsukh (Unaudited) (Unaudited)| (Unaudited) 1 Availability to receive technical tender documentation. From 22.10.2026 to 06.11.2026
Dass Mandir, New Delhi-110 062. 1 | Revenue from operations 29736 30277 27102 (Access to E- Tender Portal only) upto 3.00 PM
For Ashiana Housing ;ff} 2 | Profit before tax 29588 30043 26980 2 Laste date for tender Queries 30.10.2026 upto 2.30 PM.
Place : New Delhi Nitin Sharma 3 | Profit after tax 29327 29659 26707 3 Last date & Time for Submission pf Teders 06.11.2026 upto 3.00 P.M.
Date : 22nd October, 2026 (Company Secretary & Compliance Officer) 4 | Total comprehensive income,net of tax 13510 502795 68003 4 Date & Time for opening of Technical Tender (Part-1) 07.11.2026 upto 3.15 P.M.
5 | Paid-up equity share capital 1143 1143 1143 5 Date & Time for opening of Comercial Tender (Part-2) Will be informed to successful Tenderer
NOTICE 6 | Other equity (as shown in the Balance 2762336 6 Place of pre-bid meeting, opening of Bamul, Board Room, Dr. M.H.Marigowda
OVOBEL FOODS LIMITED Sheet of previous year) Technical/Copmmercial Bid Road, Bengaluru-560029.
319/1-329 Golden Point 2nd Floor, Off Queens Road Cross B/H Jain Hospital, . . X
Vasanth Nagar, Bengaluru, Karnataka - 560001 P 7 |Basic and diluted earnings per share (%) 256.61 259.52 233,69 More details on the tender are available in e-procurement portal https:/ikppp.karnataka.govtin - Sd/. Managing Director
Notice is hereby given that pursuant to SEBI Circular SEBI/HO/38/13/11(2) not annualised) (Face value of ¥ 10 each . . . d "
2026-MIRSD-POD/1/370/2026 dated 30th January,2026, a request has been ( ) ) Tender Inviting Authority, Bamul.

Note : The above is an extract of the unaudited financial results for the quarter and half year ended 30
September 2026 which have been reviewed by the Audit Committee and approved by Board of Directors at
its meeting held on 22 October 2026 and filed with the stock exchanges under Regulation 33 of SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015, as amended. The full format of the aforesaid
financial results is available on the website of the Company at https://www.mahascooters.com/
investors.html, BSE Limited and National Stock Exchange of India Limited i.e. www.bseindia.com and
www.nseindia.com respectively. The same can also be accessed by scanning the QR code provided below.

By order of the Board of Directors
For Bajaj Nivesh Limited
(Formerly known as Maharashtra Scooters Limited)

Sanjiv Bajaj
Chairman
DIN: 00014615

Pune
22 October 2026
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Oriental Rail Infrastructure Limited (Formerly known as Oriental Veneer Products Limited)
CIN: L35100MH1991PLC060686
Regd. Office: Village Aghai, via Kalyan Railway Station, Thane - 421 601
Tel No.: 022-61389400; E-mail: compliance@orientalrail.co.in
Website: www.orientalrail.com
Extract of Statement of Unaudited Consolidated Financial Results for the quarter and half year ended September 30, 2026
(Rs. in Lakhs except EPS)
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Sr. Particulars Quarter ended Half year ended | Year ended
No. 30-09-2026 | 30-06-2026|30-09-2025 | 30-09-2026|30-09-2025| 31-03-2026
Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Audited
1.| Revenue from Operations 17,248.50 | 13,758.01 | 13,339.40 | 31,006.51 | 25,129.83 | 57,334.91
2.| Net Profit/ (Loss) for the period (before tax, 2,066.50 | 1,446.87 | 1,423.31 | 3,513.37 | 2,254.19 | 5,695.03
Exceptional and/or Extraordinary items)
3. Net Profit/ (Loss) for the period before tax 2,066.50 | 1,446.87 | 1,423.31 | 3,513.37 | 2,254.19 | 5,695.03
(after Exceptional and/or Extraordinary items)
4.1 Net Profit/ (Loss) for the period after tax 1,631.03 | 1,074.77 | 1,066.57 | 2,605.80 | 1,653.94 | 4,224.00
(after Exceptional and/or Extraordinary items)
5.| Total Comprenhensive Income for the period 1,531.03 | 1,074.77 | 1,066.57 | 2,605.80 | 1,653.94 | 4,224.00
[Comprising Profit/ (Loss) for the period (after tax)
and other Comprehensive Income (after Tax)]
6.| Paid-up Equity share capital 670.59 670.59 670.59 670.59 670.59 670.59
7.| Other equity - - - - - -
8.| Earnings Per Share (Face Value Rs. 1/- each)
Basic: 2.28 1.60 1.59 3.89 247 6.37
Diluted: 2.28 1.60 1.59 3.89 247 6.37
The Financial Results on standalone basis are as under (Rs. in Lakhs except EPS)
Sr. Particulars Quarter ended Half year ended | Year ended
No. 30-09-2026 | 30-06-2026 | 30-09-202530-09-202630-09-2025| 31-03-2026
Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Audited
1.] Revenue from Operations 3,109.49 | 3,284.62 | 4,261.17 | 6,394.11 | 7,710.14 | 17,249.57
2.| Net Profit/ (Loss) for the period before tax 278.80 297.86 518.37 576.66 862.01 1,664.32
(after Exceptional and/or Extraordinary items)
3.] Net Profit/ (Loss) for the period after tax 210.88 22012 387.90 431.00 610.52 1,226.39
(after Exceptional and/or Extraordinary items)

Notes:

1. The above financial results have been reviewed by the Audit Committee & approved by the Board of Directors in its meeting held on October 21,
2026. The Statutory Auditors have carried out a Limited Review of the above financial results.

2. The above is an extract of the detailed format of Unaudited Financial Results for the quarter and half year ended September 30, 2026 filed with the
Stock Exchnages under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulation, 2015. The full format of the
Unaudited Financial Results for the quarter and half year ended September 30, 2026 are available on the Stock Exchange website
www.bseindia.com and the website of the Company www.orientalrail.com/

3. The Company mainly operates in one segment namely "Indian Railway Products" and hence segment details are not required to be published.

4. Previous period/ year figures have been recast/ re-grouped to confirm to the current period's / year's presentation

Place: Mumbai For and on behalf of Board of Director of Oriental Rail Infrastructure Limited

Date: October 21, 2026 Sd/-

Saleh N. Mithiborwala
Chairman, Managing Director & Chief Financial Officer
DIN: 00171171
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status as MSME no.: UDYAM-HR-05-0013364

Note : Person disqualified under Sec 29A of the Code is ineligible to submit Expression of
Interest. For detailed clause of Sec 29A.You may access www.ibbi.gov.in.

Note : This timeline shall be subject to such extension as may be granted by the Adjudicating

Authority. CA Vikash Gautamchand Jain

(Resolution Professional) Supreme Ahmednagar Karmala

Tembhurni Tollways Private Limited

IBBI/IPA-001/IP-P00354/2017-18/10612

204, Wall Street-1, Near Gujarat College,

Ellisbridge, Ahmedabad - 380 006

AFA Valid Till: 30.06.2027

Date : 23.10.2026
Place : Ahmedabad
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